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:LEGISLATIVE ASSEMm-\r ~ 
,. .'.".j .' " 

'.:1 

The Assembly met in the Assembly Chamber -of the Council.:Ho •• 
atEleWln of the Clock. Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. . 

MEMBER SWORN. 

Mr. M. Khurshid, M.L.A. (Government of India: om ~te  .OiliciaJ;). 

STARUED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

RESTOlLA.TION OF FOBEJU.N', QBADE IN CoPPEasJllTll SHOP, JAJIAI.ft1B 

RAILWAY WOBK8:iroP. 

181. ·Ue.t.-OoIoDe1 Sir Bemy Gidney:' (8) Will the HonoU1'8ble the 
ltailway Member please state. whether it is proposed ~ re to~ the Fore-
man's.ade in thf! Coppersmith Shop at the Rust Indlan Railway Work-
shops a.t Samalpar in view of the responsibilities attached to the post and 
the supel"Jlieion work involved? If not. why not? 

{b) lithe answer to part (a) above be in the negative •. do Government 
propose ,to restore to Mr. Gaynor, the prospects open' to 'employees of other 
>shops and trades aDill which WBe open to him till 1985 of promotion to the 
grade of Rs. 650 IUl being the senior-most man in his grade? 

The Bcmourabll III Aadnw mow: (a) anel (b). I have no information 
<>f any such ,proposal, but the question is not one which would require a 
rreferenc.e ,to Hovempleni, who have no propoysld in respect of Mr. Gaynor 
;under ,consideratiOR. 

Lleut. • ..CJolontl lUr BIDIJ QJ4Dey: Sir, I refuse to accept the answer 
;&8 it is ..,ery umatJis!actory. I gave the Honourable Member sufficient 
time ,to find out and yet he says .. I have no information".;r willaak 
the question again. 

• Mr. PnlldlJlt (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot ask again the same question. 

Lieut.-GIJIcaelSlr IhDrJ CII4uf: Sir, I claim that when an" Honourable 
Member, of this HouSe takes the trouble to rut a question and U is 
admitted by you, Sir, can Government throw thlit question into the 
'Waste paper basket and refuse to answer? . '. ~  .. ':' .. 
... : r~ eDt (The Honourable Sir Abdur Rahim):tt has been ruled 

often In thIS House that whether an answer given to a question iR 8Mti8-
a ~r  or not. ~  not ille buaineaa: ()f:iDe (11bair., :,' '  . " ., 

( 959 )" 



LBG18t.ATIVB A88BKBLY [11TH ' ~~ 

Llea\...CJoloDe1 Sir BIIIq CIldDey: Is it DOt the; ~ ne88 of the Hon-
ourable Member in charge of this Department to give ntisfaction wbm 
a question of this innocuous nature is asked? Does not the Honourable-
Member throw this question to my face when he gives the answer he· 
does? 

.,. Prea14ent (The Honourable Bir Abdur Rahim): The Honourable-
Member may have other remedies. 

Ueut.-Oolonel Sir Benry Gidney: What other remedy hRye I? I have· 
but to appeal to you for protection . 

.,. PnIl4ent(The Honourable Sir Abdur a ~  The Honourable' 
Member knows that I cannot compel any Government Member to answer. 
question in a particular way which W'ill satisfy thE: questioner. 

Lleut..-Oolonel Sir BeD!}' Gtd.n8J: Then I move the adjournment of 
the House. 

Mr •. .PJeaIdeBt. (The Honourable Sir Abdur Rahim): I cannot o ~o 1m 

the House simply because the Honourable Member asks for it. 

Lieu\.-Oolonel Sir Henry Gidn.,: I IBk,ou, Sir, as one of the senior' 
Members of this Honourable House that I do not wish to be insulted or-' 
disrespeeted in this manner by the Honourable Member on any question 
that I have asked. 1 have every right to expect a satisfactory answer to-
my question. 

'!'he Bonourable Sir'Andrew Clow; ~re it; no question of insult. I. 
bad said that I had no information of any such proposal under (lonsidera-
ilion. That is a fact. 

Lieu\.-OoIpDe1 Btr lleD1'J GtklDey: I asked for no proposals. I a ~ 
asked for a distinct reply to a distinct .question of an act of groRS injustice 
to an individual? . 

'!'he Honourable Sir Andrew OIow: Part (b) of the-question inquires if 
we have certain proposals. I said we have no proposals .. ' , 

Lieut.-Colonel Sir BiD!}' Gtdl1ey: The rest of the question is not an--
Iwered at all. You have flouted it. Part (b) is a direct question, and 
not a proposal. You tum it liown saying it is a proposal and thus you 
evade the question. 

'1'he JIoAo1ll'&bie Sir ADdrew Olow: The Honourable Member's qUeII-
tion in part (b) is, "Do Government propOlle to restore to Mr. Gaynor-
etc., ", and my answer is t ~  do not". 

Lleu\.-GoIaul Sir Benry GtdD.ey: wm the Honourable Member plf"818 
tell me why they do not? . 

The BODOaIabl. SIr ADcImr CJ1oW:: That is an en~ re  difterent qU8I-: 
p. 



I 

~ ~ • t, .' ~  • 

Lilat..CJoloDe1 lkalllrJ ~  .I now nak t ata pp~ent~ ~-
tion;., ' 

The JIoDoarable Sir .&D4rtW mow: I do not consider that this i • ., 
matter in which the Government should interfere. 

LlI1l\.-OoIonel Sir Henry Gidney: It is getting into a chronic habit. 
with t ~ Govverment that "they do not propose to interfere". '. 

RAILWAY o.l'FlCIALS' TRAVEL BY 8 ~  

188. ·1Ir. LalchaDd lfavalrai: (a) Will the Honourable liember for-
Railwfl,Ys please state if his attention has been drawn to the latest state-
ments published ~ the paper. throughout bu •. by ;Mr. '1\. K. iiadlswa, 
M,L . .o\.., Member, North Western Railway Advisory omm t~  in COD-' 
nection wi.th the o er ro ~  of third class passengers on railways?' , 

(b) Is it It fact that he made a suggestion requesting the authorities fo· 
foref;c t.he j;ravelling by special carriages and saloons? . 

(c) Is it a fact that the Agent, North Western Railway, and otbv-, 
official,; of the Railway travel by specia.l carriages? 

, (d) If sO.8re· Government, in ~  of the shortage of locomotives : ... 
cutting down of a. number of railway trains, prepared to ask the niIwap 
official'S to travel by ordinary first CIRBS compartments? .,' ,., .. : 

.\ .-"" ,. ... 
. t...- .. i 

(e) If not, the reasons therefor? 

'rile Honourable Sir Andrew Olow: (a) Yes. 

(b) Government have no n or nat ~a t o et ~r a p ~  ~ 
tion has been made by this gentleman to Rs' way AdministratlODs., 

(c) Yes. 

(d) and (e). General ManagC1's of Railways have already been ... 
quested to curtail the use of saloons to the great,cst possible extent a.J:ld 
t(' consider the possibility of the attachment of saloons, when they mus.: 
be used, to goods t~ n  in perference to passenger trains. 

Mr. La.1chand Nav&1ral: May I know if the Honourable Member him-
self has Ilny definite suggestions with regard 1.0 the stopping of spe,,* 
trainA' Bnd salbons?'" .' ~ 

TIle Removable' Sir Andrew mow: There Bre' no special trains D~- . 
ed. ,r r have made suggestiQDS to various Dersons inrelrard to ~ 1 
including my. own .colleagUe .. 

Mr. Lalchand lfavalrli: May I know how many spemal trains are iIt 
the runnin\t which are causing inoonveniences .to ordinary pa ~~~ .. 
tirst and second cJNa? 

, , 

Be 'JIaDoaraIIIe8tr AII4Iew ..... : The bulk of the special train, are-
o~ military tia5c. I OUUlot give detaila of these. 
. ~  " ,',' . ... , ;". . . 

1Ir. La1e ..... 1 ~ re th_ 'azq ipecial ·tninI on aeoount of 
civil 081a .. , 

... ,' 



" . "{UTS MAROS, 1942 

Wi JIOD.oan;til. Sir Andrew 'mow: ' ~e are,lfiil;' omte t ~ to 

8pecial trains. A special train is required for HiI' Excellency the ViceroY. 

and ~or Governors of ~o n e  on pe a o ~~ ~~~ ",'.' : ,:( . <,. ',' .1') 

Mr. L&lch&nd lfav&lral: Are there any pe ~ a  trains"for refugees? 
0' ,',,,,,,... 11'.:1.'. 

The HODOUr&ble Sir .Andrew Olow: . I . ~ ~ t no't ~ of the. question. 

ALLBGBD BRIBBRY iN SUPPLYING WAGONS ON NORTH WESTBRN RAILW.Y • 
. '. 

-le •. ·1Ir.Lllchlbd Baftlru: (a) Will the Honourable Member for 
RMlwliYs please state whether. in view of shortllge of wagons for booking 
of goods on the North Western Railway. complaints have been made that 
8evertl railway officials demand a large amount as illegal gratification ~ ' ore 
they Rupply the wagons? .. 

(b) .Is it 0 fact that ,the attoot!on of Railway Authorities has been drawn 
from time to time to this _alleged practice of the railway officials? 

(c) Is it a fact that Mr. R. K. ~ a  M.L.A .•. Member. North 
Weslicn. H&ilway Advisory Committee. hRS ~ en ('oncrete insbmces to the 
Divisional Huperintendent. North Western ,Railway. Karachi. of such bribe-
taking before booking of goods? 

(d) If so. whllt steps do Government. intend to take to stop this 
practice of hribery? 

The HonOurable Sir Andrew Olow: (a) and (b). I understand that 
certain complaints of this nature have been received. 

(c) I have called for the informatJion. 

(d) The Administration will doubtless take deterrent action in ,proved 
cases: 

OUTGOING PASSBNGBRS FROM CALCUTTA. 

1'10. ·Sir Abdul HaUm GhUlnavi: Will the Honourable the Commu-
nications ME-mber be pleased to state what was the number of outgoing 
passenger!.. in excess of the estimateii normal· figure of passengers, who 
travelled between the 10th December. 1941 and Slst Janusr.v. 1942 frOD! 
Calm.ttn hv the East Indian. Bengal Nagpur and Eastem Bengal RailwaY8, 
8eparRtely? 

The HODOUr&ble Sir Andrew Olow: I have not, got figures for all t.hree. 
Railwa:vs uptn 31st January. The exodus .had practieally ceased' by 
ahout the 25th January. The. following are the figures available of the 
in"reaBe in the number of outward pftMenge5: o.er the 8&IDtkpeti.ad -Df 
the preceding year: E. I. 'Railway t D~em er  to 25th, .J"aDUMY' 
887.QOO; ;So N. Railway 9th December to Slat January. 18.000; B. and 

_. A. RAilway' 9th Dea&mber to· Mtb : JanulirYi> J59.-,; .... ~ta  

514,000. . .. '" ) 



, 
8 D~ ' 8 AD ....... BII 

,.-. 
,', {. 

tlll.· .Jk."uMP·:JIobu DIaD:: Will the Honourable! rths,.Communi-
catioll.J Member be pleased to ta~ why the Jlilgrims to Kumbha mela 
were prevented ~om  attending the same, the railway adIQ.inistration 
having heen instructed not tQ issue tickets for Allahabad? 

The Honour.... Sir .A.D4rew 0Iow:, I wuuld refer t e~ Honourable 
Member to the Press Comm n ~ which t ~  on the 22nd December. 
1941. 

AMALGAMATED BENGAL AND ASSAM RAILWAY AND EFFECT ON BALAlUES. ~o  

+112. ·Mr. Ananga Koban DIm: (a) Will the HoDOurable the, Com-
muni.l!ltion6 Member be pleased to state whether, by the amalgamation of 
the Assam em~a  RailWAY and Eastern Bengal Railway, the all inclusive 
salari<ls of officers (some or any) have been ~rea e  by reason of their 
re-appointmt'nt on the Bengal and Assam Railway? 

(b) Have the all inclusive salaries of the subordina'tE-s forhlf'rly' e oD~
iog to the Assam Bf'ngal Railway been decreased as a result of t ~ r . res 
appointment on the Bengal and Assam Railway? 

(c) How many subordinates have been affected by the offer of re-
appointment on lesser pay and wbat were their lengths of service? 

(d) How many or nate~ a e resigned or voluntarily retired due to 
their proposed re-appointment on lesser pay? 

(e) In the matter of re-appointment of the officers, did Government 
consider the minimum qualification of the officers as required under the 
rules of }'ederal Public Service Commission? 

(f) How many officel"S of the or~ner AssaUl Bengal Railway In the 
Audit Department possess the reqllired qualification in accountancy? 

The Honourable Sir Andrew O1ow: (0) and (b). Yes, in some cases. 
(c) and (d). Government have not these particulanl, but I have' call-

ed for information of the numbers in question HDel Il reply will be laid on 
the table of the House in due o r~e  

(e) No, os the officers concerned were already working a8 such, Gov-
ernment did not consider it necessary to apply to them crit,eria appli-
cable to ~re  recruits. 

(f) I am not clear as to the meaning of "t.he required qualifications in 
accountancy", as accountancy qualiticationes :1TE. not prescribed on State 
Railways for admisll'ion to the Accounts Department. 

EXPBNDITUBJI: ON AMENITIES FOR EMPLOYEES ON BENGAL AllD ASSAM 

R.llLWAY. 

+l18. ·Mr. AllaDga KobaD Dam: Will the Honourable the Railway 
Member be pleased to state: 

(a) thE' number of European and Indian employees in the Bengal 
and Assam Railway; and 

t ADawer t.o tbi. ~t oD laid 0Jl the table, .the  qae.t.ioDer heillJ a~t  



., . (b). tile dolltributioa made by ~ nI'ilway towara.! 
(i) the education of each European child, 
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(ii) the education of each Indian child of ··tbe Nih,.y employees, 
and 

;(iii) the Institute and other welfare expense per capita for an 
Indian and an European employee? 

. fte BOI1Ourable Sir ADdnw Glow: (a) I have called for infonnation 
c and a reply will be laid on the table of the Rouse in due course. 

(b) I regret that I cannot  undertake to direct an investigation to be 
. made regarding each child, but if the aggregate amounts spent on 
European and Indian education and on Europeall and Indian  institutes 
..... re readily available, they will be supplied. 

Ol'ftOBBS IN 'rlIB INDUN ORDNANOB SBRVlOB. 

tiT' •• JIr. 'nanp IIohaD Dam: (a) Will the Honourable the Supply 
Member be pleased to state the total number of officers in the Indian 
OJ.ldnance Seorvice and of them how many are Indians (Anglo-Indians not 
being included)? 

(b) What is the total number of foremen and of them how many are 
IndiMns (Anglo-Indians not being included)? 

(c) Artl the pay, prospects and other establishment privileges of an 
lndian foreman the same as those of his European colleague? 

(d) Wbat are the pay and prospeots of ordnance apprentices  recruited 
and trained in Government ordnance factories? 

(e) r~ Government prepared to set a. definite time limit, s&y, ten 
years, by which all the personnel of the ordnance service will be complete-
ly llldianised:' If not, why not? 

'I'ILe BODour&ble Sir Bomi Kody: The information is being collected 
and will be ,placed on the table of the House when ready. 

RAILWAY CLUBS RESERVED FOR EUROPEANS. 

UT6. ·Kr. ADIDIa Kohan Dam: (a) Will the Honourable Member for 
tCommunications be pleased to state if it is a fact thnt there are certain 
;clubs in the railway premisEls, maintained by the railway,e.g., the swim-
m n~ cluh at Paharto.li, which are  reserved exclusively for the Europeans 
'Whether belonging to the railway or not? 

(b) Is it II. fact that an Indian officer from the commencement of his 
·service has to become a member of the European Institute without option 
-or exoeption and to make compulsory contribution whether he avails hiin-
_If of it or not? 

'I'lle BODOurable Sir Qdnw Olow: I have called for infonnation and a 
Teply will be laid on the table of the House in ,due course. 

t~'''1  \0 "'fa qll .. tioll laid 011 the table, t.he qlleltioner being abHllt. 
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pn.,a88JOlf TO HmDI1 &U.W,£,Y EJaLoYDS !'OB JIBOOIIDJO MBJlBBBS 01' 
• 'l'J[JI HINDU M..uuumu. 

t178. ·Kr.·AIlIqa JIoILuL DaL: (a) WUI the Honpurable Member for 
()ommunications ~eaae state if it is a fact that the Muslim railway 
-employees at Pahartali are not debarred from becoming memben of the 
Muslim League, and the Anglo-Indian statJ from becoming members of the 
Anglo-IILIHan Association? If so, are Government prep&red. to oftioially 
.permit the Hindu staff to become Memben of Hindu l\Iahaubha? 

(b) Is it E.. fact that the 1ate Mr. Nolan, Chief Engineer, was the Preai-
-dent of the European Associat.ion. Chitto.gong and Mr. Fosaberry, the 
Power Superintendent, the President of the Anglo-Indian Association, and 
.Mr. Abdul Hamid Khan, the President of the I .. il!a Fund of Pahartali? 

De Honourable Sir AD4rftr Glow: (a) and (b). I have not these 
particulars and regret that I eannot n erta ~ to supply information re-
lating to activiVies of this kind while the Assam Bengal Railway was 
'UDder Company-management. Rule 2S of the Railway Servants Conduot 
Rules, printed as Appendix XI to the State Railway Establishment Code, 
Volume I, prohibits Railway servants on State-managed Railways from 
being members of political associations, and the attention of the ad-
ministratlion will be called to its applicability to former company em-
ployees who are now employed by the State . 

. &oPa FOB PBOTlllCnOt(, IITC., OP RAILWAY EIiPLOYJDlI8 Jt( er....88 rZo.II. 
t 171. ..,. AD&nga Kohan Dam: Will the Honourable Member for 

()ommunictltions please state what steps Government propolle to ·take to 
adequateiy protect and compensate for the ~ea and propertiea .of the rail-
way employees in 01888 1 Zone1 

'!'he Bonourr.ble Sir Andrew cnenr: In Class I Zones appropriate Civil 
~e en e Measures for the protection of railway personnel are being taken, 
'lD consultation where necessary with local civi! authorities. As regards 
.compensation the War Injuries Ordinance 1941 as amended by Ordinanee 
No. I of 1942, the War Injuries Scheme 1942 ana the War Injuries Regu-
.iatioos 1942 apply to railway personnel. 

,CoMPLAINT AGAINST THE RAILWAY CINDEB CONTRACTOB AT LuQlUiow. 

178. ·Qali KuJwnmad Ahmad Kuml: (8) Will the Honourable the 
a ~  Member please state whether it is !Jot a faet that the cinder 

-contractor at Luclmow used to supply cinders t.o the Railway statJ at the 
.rate of annas 3 per maund without any limit? If not, what was the real 
-condition? 

(b) Is it or is it not a fact that the system III supply adopted was that 
"peoific ~ were allotted for the ditJerent departments and on those dates 
.the mem er~ of those departments used to get the ne e88a~  supply? 

(e) Is it or is it not a fact that about January 1942, t.he contractor 
<refused to supply the required quantity of einden to the Railway employees 
<00 the ground that he bad not got a sufficient supply in stock? 

t Anawer to this ques"on laid on the table, the queltioner being ablebt. 
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.' ~ t'or isM Dfi.a,iactthat.DIl·enqud'y.it ivaa·foundthat ~ 
the time the contractor was 1pp n8 ~e quantities of coal to outsiders,. 
and milking large profi ts due to the rise ill pricepf coltl? '1'" . 

(e) Is it or is it not a fact that a t~~ this the" ~ant t  of ~ n er' to, the: 
Railway employees had been fixed, and it was left at the option of the con· 
tractor to supply the coal in any quantity he cholle at the residence of the 
employees, charging them cartage for. the same? 

(f) Is it c.r is it not a fact that there is a general complaiat nmonget t4a 
Railway employees that now the contractor supplies cinders only when he 
has' got sufficient quantity of inferior cinder ~n  dust, and sends it to th& 
employees' houses where they have not even t.be facility of testing the 
correct weigbt of the cinders supplied? 

(gl HUb tht> Honourttble Member considered the advisa6ility of remov-
i,Qg -th:s complaint of the a ~a  .. t~ ~  restoring bhe old ~t o  of, 
. rotuti/Jn while retaining the quota of supplies and rates fixed recently? 

,'l"be Honourable Sir ~e  Olow: (a) to (f). Information is beilig· 
collected and will he placed on the table of the House on receipt. 

(g) No. 

QUi Muhammad Ahmad Kazml: ~ a  I know when the Honourable 
Member has not got  information, why should he say "No" to part (g)? 

'l'beBonourabie Sir Andrew Olow: The Honourable' Member aslcedi 
me in part (g) if I had considered the a ~ t  of taking a .certain 
nction, I saio, I had not. 

QUI Kuhammad Al1mad Kazml: He has not considered the whole· 
case yet? 

The JloDOU1'able Sir Andrew Olow: No. 

CINDER CONTRACT AT LUCKNOW RAILWAY STATION. 

179. *Qui Kuh&mmad Ahmad ][alml: (8) Will the Honourable the 
Railway Member please state when the on~r8 t of the present cinder 
c(lntract<'r lit Llld.;now is due to expire? 

(b) At the time when the present contract expires, do Government 
propose to ('onsider the advisllbility of giving the contract to some other 
contraetor after calling for tenders by means of advertisement.? 

(c) a ~ Government considered the advisability of handing over the 
contl'fl('.t to the Co-operative Societies of the Railway Servants? 

'J.'he Honourable S&r Andrew Olaw: (a) Information is being collected 
and will he placed on the table of the House on receipt. 

(h) This is not a contract given by G"avernmsut, but by the Adminis-
tration. 

(c) No. 

Qui Jluhalnmacl Abmad' Eumi: Who givet! the cont.ract?' 

The mmo1l1'&b1e, Sir A1l4rew OIOw: The Administration.: 
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Q_i 1hbam1l&l4'·AIUd '~ a tert e  'oomplaillts '.have ·beeD 

received, have Government considered the advisability of just persuading 
the Administration to give the contract to the co-operative sQ9ieties so 
that there may be no complaint Bnd the ene ~  may' 'go to ·the railway 
employees? . 

'!'he Honourable Sir Andrew O1ow': My answer to part (c) was "No". 

QUi J[ubammad £hmad KaIm1: The anS\H!l' was in the negative 
eID the ground that the contract was not given by Government, but by 
the Administration, or was there any other rf,QSon? 

'the Honourable Sir Andrew Olow: It was in the negative on the 
ground that no fact!l are before me as yet, and there has, therefore, boen ' 
110 question of consideration on this point. 

UNS,TARRED Ql!ESTIONS AND ANSWERS. 

RAISING COSTS OJ' CoAL AT Sr.rA..ft COLLI1lB.m8.·; 

47. Mr. E. O. lfeogy: (&) Will the Honourable' t ~  RaHwilY Member 
. piease state what were the estimated and actuallaising costs per ton f. o. 'r. 
colliery siding inclusive of depreciation, cess; royal., and other charges fbr . 
each of the state-o.w,ned coJlieries for. ~ e years 1989-40,  1940-41, 1941·42' 
lind 1942-4 ~  .  , .. , .  . ..... , 

(b) DH Government grant or allow or propose to grant any enhanced 
; r~t  over t ~ telldered rate to, any of the raising contractors at. these 
collieries in view of the extra costs of raising during war period? If 10,. to . 
what extent? 

The Honourable Sir Andrew OIow: (a) The iljformation required i8· 
ubtainoble from the Pink Books for Collieries cove'ring revised and budget 
e(,t.jmates for the years in question ~  are IIvaiiablE' in the Library 
of the House. 

(b) No t:nhancement on t·endered rates a~ been paid to the contrac·· 
tors; but in some cases new contracts have involVl'd lligher l'a,tea. 

CoAL REQUISITIONED FROM BENGAL AND BI1IAR COALFIELDS. 

18. Mr. E. O. -8011: (a) Will the tlnt\C\\trable the Railway Member-
pl':llit-lfl !>tatti if Government have requisitioned any quantity of coal from 
Bengal and Bihar coalfields since November 1941? 

(b) Is it Ii fact that Government pa~  annas 8 per ton more than the· 
ter e ' ~  price of that particular quality of coa]? 

The Honourable Sir Andrew Olow: (a) Yes. 

(b) The only requisitioning of whicllI am aware Wall on behalf of 
Delenco Department. to Wh0ll8 relft8entative this question should bttc 
addressed, 
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.NOK·.oo.rrucm O. ~ .. QJr.un:rn cw "GooD ~  Ccu.L' J'O&lUIL· 
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.e. 1Ir. E. O ..... : (a) Will the HonoUl'able the'Railway Member 
please state reasons for not accepting larger quantities of good quality coal 
·offered by tenderers against loco. tenders for 1942-48 in view of the recent 
.notification in the press by the North Western Railway and the Bombay, 
Baroda and Central India Railway that they are obliged to restrict 
• passenger and. goods traffic due to shortage of coal? 

(b) Is it a fact that out of 2,86,000 tons accepted against the second 
tender for 1941-42 the Railways. did not plaoe orders with the collierie • 
. for o ~r 2,00,00(; tons of coal? 

(C.l Is it n fllct that only about 1,45,000 tons are in arrears against 
ontra t~ for lU41·42 of State Railways up to the 31st December, 1941? 

(d) Is it n fact that the Railway Boord did not exercise the option to 
,take ten per cent. more on accepted quantities against loco. tenders for 
1941-42, although it was offered by the majority of the existing contractors? 

Be BoILOVable SIr Alldnw Glow: (a) The notifications of the North 
Western and Bombay, Baroda and Central India Railways were issued 
·.clue to a serious fall in the stocks of coal at sheds and depots. The 
-quantities of coal Mcepted against the tenders for 1942-48 are expected 
-* be adequate to mee~ con8umption during that period. 
(b) Information in ihis c,onnection is being cc.-llected. 

(c) Yes. 

(d) The option was not exercised although l;he right to exercise it was 
;.jn all the contracts. 

FUEL VAI.lTE OF OERTAIN QUALITIES OF COAL. 

&0. Mr. E. O .• eogv: Will the Honourabld the Railway _Member 
, please stntE' if Govemllient consider that there is any difference in the fuel 
'value of (i) Jambad Klljora, (ii) Kenda. and (iii) Sat-gram qualities of coal? 
If so, what il' the approximate percentage of difference? 

The KoDoarable Sir .Anclrew Olow: Arithmetic fuel values are not now 
"maintained bllt I am given to understand that, for most railway purposes, 
,these coals can be regarded as approximately of the same standard. 

STEPS FOR FULFILMENT OJ' ACCEPTED Loco. COAL TENDERS. 

51 1Ir. E. C. 5800': (a) Will the Honourable the Railway Member 
,please state· whether all the collieries. which have been granted contract. 
against 10(,0. tenders for 1942·43. have accepted the allotted quantitiea? 
If not. how many tenderers have declined. and -for what quantities of coa17 

(b) Whet steps do Govemmen,t propose to take regarding collieriea 
. which wouk! not agree to supply the accepted quantities against the tenders 
for 1042-48? 

fte BAlaoarable BIz! IAIIdnnr Olow: .('a) The reply to tbb finit part is 
QIl the affirmative and the second put doe. not ariae. . 

J{b) Does not arise. • 
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. D. Kr. E. O. B,.,: (a) Will the Honourable. the Railway Member 
ple'lse state if G('Ivernment have considertld the desirability, under the 
-emting war conditions, of encouraging all classes of collieries to effect 
ra n ~ to their maximum capaoity? 

(b) Hav3 Go,'ernment considered the desirability of adopting a policy 
to spread ioco. ('ontracta over a large number of collieries instead of allot-
ting neavy quantities to collieries quoting slightly lower rates, and to grant 
-economic rates to collieries having due regard to tbe quality of their coal? 

'1'1le:'J!OD01II'&b1. Sir .Andrew OIow: (a) This question should be addressed 
;to the Honourable the Commerce Member. 

(b) 'Railway contracts are spread over as large a number of collieries 
'8S is :practicable and economic. 

SUPPLY 01' WAGONS AT COLLIBaIBs. 

68. Mr. It, O. BIOIY: (a) Is the Honourable the Railway Membor 
~e that the bases fixed for supply of wagons at collieries are calculated 

Gn lOaccure.te figures? 

(b) If so, what steps do Government propoole to take to reotify the 
. errors ? 

fte BoIlourabl. Sir ADdrew Olow: (a) and (b). r have heard this 
·opinion ell'pressed from more than one source but have no partiCUlars. 
-If the Honourable Member has information that na ~t e figures of 
-.t<>oks or of raisings are being fumished, and wiil supply such information 
·to the Railway Board, the attention of the COAl Wagon Supply Com-
mittee ,w:ill .be drawn to the matter. • 

SYSTBM I'OR PRoMOTIONS ON NoaTH WBSTBRN RAILWAY. 

M. Mr. Lalchand Bav&lral: (a) Will the HonoUl'able the Railway 
Member pl(,llse state what is the syatem of making promotions, oil the 
North Western Railway? Is it based on sen:ority or recommendation rolls? 

(b) Is the system of recommendation rolls introduced by the General 
ana~er or it is discretionary with various offi.('ers? 

(c) In view of the likelihood of the diversity of methods, do Govem-
1;Dent propose to issue orders with regard to prepa~at on of tile recom-
meudation 1'Olls to pbserve uni!ormity on the whole system, which would 
ii,.,fer alia, lay down that such recommendation should not be the a o t~ 
'right ')t thp, officers but should he based on the reports from the imme-
odiate ;n-charge of the. employee on e~e  

ft •• 0000aralll. 8Ir AJuInw OIow: (a) In p08tr. which" are not selec-
. tion posts, the senior men are promot~  if ~ot dl[lclared. u;nsuitable .. The 
'~mmen at on roUs merely. state the men' whii are considered ftt for 
. 'Promotion, the senior men not included in the rolls being thereby. declared 
tUD8uitable for promotion. 
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(b) It is ~ er too  tb,e',q.'1iers er~ ~ 8 1e  t p ene '~r~er 

and are of long standing. , '..., ~  ' 

~  Goveriuilent have no reason to believe that t ~ present practice 
is unfair and can, therefore, see no reason toiseue any orders on the-' 
liiuhject. 

MOTIONS FOR ADJOURNMENT. 

ALLEGED MISCONDUCT OF SOLDIERS 'AT HWUR PAGA NEAR POONA. 
" 

Jlr. Preaident (The Honou:,able Sir AbdurHlilhim): Mr. Govind V. 
Deshmukh has given uotice .. that the businesa of the Assembly be=-
adjourned for the 'Purpose of discussing a definite matter of urgent public 
importance, namely. necessity of taking immediate steps to put a stop 
to the misconduct of soldiers as evidenced by the damage to shops and 
molestation of women as near Hujur Paga. a~ POOllll, the attack on 
l'elltaUl'lmt and shops resulting in h(,avy ama ~ to these and injuries to 
""atchrnalJ Hnd Tonhf'fl DriVl'r, POorlR Cantonmeut, of such a grave nature' 
&S to necessitate the adoption by the Bombay Corporation of a Resolu-
tion re ~rr n  to the nervousness and panic cau8ed in the public of 

a~' and praying for early steps to remove these". 

Has the Honourable Member any idea as b when the incident took 
place? 

Jlr. Govind V. Deshm.ukh (Nagpur Division: on~ aD ma an  r 
have verified from the papers in the l.ibrary. This incident seema '.to-
have taken. place on 28th February. I got the news from the Vernacular 
paper KefiaTi at Poona. edited by a. responsible gentleman. The met. 
PlUt. of the news is referred to as molestation of women near Hujur Pag .. 
ut Poona. 

Mr. Prellident (The Honourable Sir Abdur Hllhim): 'fhe Honourable· 
Member need not read the whole extract from the newllpaper. I Rimply' 
wanted to know when the incident took place, 80 t,hat I can decide-
whether it is an urgent matter. 

Have Government got to 8ay anything on thip? 

Sir Gunmath Bewoor (Government of India: Nominated Official): Sil", 
my 'point is that the dates on which these alleged incidents are said to 
have occurred have not been given. and it is very difficult for Govern-
me:nt to know exactly to what· particular incidents the Honourable Mem-
berrefers. And the incidents are ~a  to have taken place at POODa 
while a Resolution has heen passed hy the om a~ Corporation; but the· 
date on which the Bombay Corporation passerl the Resolution hu DOt, 
been given. So the matter does not appear to be definite. 

Kr. PnlldeDt (The Honourable Sir Abdur Rflhim): I understand it is 
reported in the' Bombay Chronicle of tbe7tb March. 

Mr. GoYbld V. DelbmuJda: This matter baa. k.(·n referred to in almoP 
all ·the ne pn er~  e.fr., the Bo","'" Chronicle', Hania., aud 0.11. •• 
vernacular P"'Pers. 
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1 t a~~' ~ ~t wP ~  ~1' t PoW-t.StePs have been;,aken 
.about this matter which is'':one for the local polio", 'anC! for law and order. 

Bu\: ~  ~t tt -' a ~~  a~ if> the mt o~  ~e ~~~~ ~ ~o~~ it. 

Ill. Pruident.(The Honourable Sh' Abdur Rahim) : MI' . Desbmukh 
,.eeDiato make ouitha.t Wis a case of milital"J p ne~ 1 think the 
motion is in order.. Apparently, according to this motion,' the alleged 
..Dlisconduct of soldiers hus heen taking place for some time until it cui-
IIninated m,.Q·Resolution being passed by t,he Bombay Corporati'!p-,whieh 
is ~ep 1 e  .. il1 .the Bombay Chro1licle of the 7th March. If t,he 8l1ega-
tiOD is at !IlU well-founded that indic9teR want of disci'plinc among the 
·soldiers. :It!thereany other objection to the motion being moved? 

Sir G1ll'1lDIoth Bewoor: I object t9 the motic.ll I:.eing moved. 

JIr. Prellident (The Honourable Sir Abdur Hahim): As objection haa 
1I6"n taken, will those Honourable Members ,,;ho are in favour of leave 
'being granted rise ,in their seats? 

(A count was taken.) 

As ,Jess than 25 Honourable Members are ill favour of leave being 
.grSonted, Ieaie is refused. ' 

SHORTAGE OF WHEAT ~D WHEAT FLOUR IN DELHI. 

'tIr. Pruiden' (The Honourable Sir Abdur Ilahlm): The next motion 
.. tailds' -in the name of Mr. Nauman who wants to discuss a 
·definite matter of urgent public importance, namely, the failure of the 
'Ol)vemment of India to make neceRsary and adequate arrangements of 
~ pp  of wheat and wheat flour in the Capital City of Delhi which iB caus-
n~ "'serious aituation. Is ther.e any objection to this motion being moved? 
..' : I, 

The JiJonoU1'&ble Dtwan Bahadur Sir A. Bamaawaml KudaUar (Com-
merCe Member): No; Sir. 

Mr, ;re.tclent (The Honourable Sir Abdur RAhim:) The motion -will 
ile taken \tp at 4 o'clock today. 

MESSAGE FROM TIm COUNCIL OF' STATE. 

Seocretary of the .Auembly: Sir, the following Mesaage' has been teceived 
'from the Council of State: 
"I am dirl'ctf!d to inform you that the Council of State, at itllmeetinlt held 011 the 

10th March. 1942 a~ree  without any amendment to the ,following Billa, which were 
"used by the :r.e"iBiative ARRembly at its meetings held on the 18th and the 94th Feb. 
TIIary and the 5th ar~  1942. namely: 

1. Ii 8m further to aiDend the Indian Penal Code: 
2. A Rill further to amend the Cottioll GinDing and Preuing Factories Act, 

,1925; , . '" . 
3. A Rill. to provide for the. ext,enlion of ,the t m~ ~ t  1Iy or under the 

Tndlan Patentl and Dellglll Act, 1911', for 'the dOing of ' act. there-under; 
and ' 

, .:·A Bill ~ ~~ t~e If,ale JI,?, to which ee1'tIiin .. dat'-characterised ... pJ'Ool 
tpctlve 10 the Fin' Belled.hi to' thll rn an~ 'tat" Act, '19154, Ihall haft 
.. freet." , -,,' ' 



ELECTION OF MEMBERS ON THE STANDING COMMlT'1llllt 
FOR THE DEPARTMENT OF CO:MMERCE. ' "J •• ': 

!'be BoDoarable ntWaD B&hadar Sir A. Bamu1r&lll1 .a...... Co r~'  

merce Member): Sir, I beg to  move: "of 

"That thi. A .. embly do proceed to elect, ill luch maDner u the Honourable ',til. 
Pruident may direct, three non-official members to lerve on the Standing COUlmittee, 
io advi.e on lubject. in the Department of Commerce." .!: 

1Ir. Prutdent (The Honourable Sir Abdur Rahim): The questiOll is:, 
"That this Aisembly do proceed to elect, in luch manner al the HOllOUrable' the' 

Preaident may direct, threl' non-official members to lerve on the Standing Committee-
to advile on subject. in the Dt!partment of Commerce." 

The motion was adopted_ 

ELECTION OF MEMBEH8 ON THE STANDING COMMITTEE FOB. 
THE DEPARTMENT OF COMMUNICATIONS. 

The Honourable Sir Andrew Olow (Member for Railways and Communi-
cations): Sir, I beg to move: 
"That thie Allembly do proceed to elect. in such manner u the Honourable the 

President may direct, fOllr non-offioial mf!mbers to serve on a Standing Commit-tee to-
advise on subjects, other than  'Roads'. dealt with in the Department bf CoIDDl1Uli· 
('ations, during the year 1942-43." 

Kr. President (The Honourable Sir Abllllr Rahim): The question is: 
"That this Assembly do rro('f!ed to elect, in such mBJUler as the HonollJ'able.'t@le-

President, may. direct. four non-official ,memberet:o ~r e on a Standing Committee ~ 
adviae on BubJectl, o,ther than 'Road., dealt With 18 tht! Department of CommaD ~ , 
t'&tiona, during the year 1942-43." 

The motion was adopted. 

ELEC'J'ION OF MEMBERS ON THE STANDING COMMITTEE FOB" 
ROADS. 

The Bcmourable Sir Andrew Olow(Memberfor Railways and Commu-. 
nications): Sir, I beg to move: . '. 
',iThat this AIIIlIIIlbly de ,procet!d to elect, in luch maDJIer lUI the Honour.ble ,\he 

Prelident ma.v dirt!ct, pix mE'mhers to leTVe on thl', Standing Com~ ttee fo" Road" 
which will be' constit,uted to a.dvise the GovE't'nor General in Obuncil in the .aminiatra-' 
Hon of the Central Road Fund during the financial year 1942-43." 

Mr. Prelideilt (The Ronoilrable Sir Abdur Rahim): The Qoestion is: 
• 'That. lIhill A.sembly do proceed, to elect., ,in "nch, m8.l)Jler u the J[01l9nJ:able .\hlt 

Preaident. may direct, six mt!mbera to serve on the St&nding Committee for ~a  
which will be const.ituttld to advise the Governor General in Cooncil in theadminiatra--. 
tion of the CI'Dtral Road Fund rluring the financial year 1942·43." 

The motion WRS adopted. 

ELECTION OF THE STANDING' FINANCE COMMITTEE FOR 
RAILWAYS. 

ft.. BoJ:aourable Sir .Anclnw _Olow (Member for Railways and Com· 
munications): Sir, I beg to move: . . 
"That thie Alaembly do proceed to eleet, in Inl'h manner u may he ,pro'feci bT 

tile Houourab1e. the ~ eat  .-en 'IBllllbai to ,1IIIPfe GIl' the _dia,:n...n. 
~ ttee 'or Bail_YI for ... ,....: ..... ~1 tr 111. ·ApriI. lIG." 

em) 



, 
BLIIOTlOlf Op m.-8'l' •• D1lfn JII1UlfCa COIf.llfns poa ays. 871:' 

III ......... , '(The Honourable Sir ."bd\tr m~~ Th. ~  .. tion ii: 
"That this All8IIlily d6 ~ to elect, ill' loeb m~' .. maybe a ro ~  br' 

the BaDoarable tile Pre.ldent, eleven .emben to MI'W on the Standing FUl&DCle , 
CommitMe for Bailway • .lor th. ,ear COIIIIDeaoiag lit. Atril. 1942." 

"The 'motion was adopted. 

ELECTION OF 'l'HE CENTRAL ADVISORY COUNCIL FOR' 
RAILWAYS. 

The HoIlourable Sir, Andrew Olow (Member for Railways and Commu--
nicatioris): Sir, I beg to move: " 

"That thi. ABsemobly do proceed to elect, in ~n  manner ... may be approved by' 
the HOllourable the President. aix DOD·official _emberB to serve on the Cllltral Advieory . 
Council for Railways for t ~ year commencing lilt April, 1942." 

r~ President (The Honourable Sir Abdur Rahim): Motion moved: , 

"That this Assembly do proceed to elect, in luch manner &I may be approved br'; 
the Honourable the President, six non-official members to aerve on the Central AdvilOry 
r.ouncil for Railways lor the year commenciRg 1A April, 1M." 

Dr. Sir ZlauddJn Ahmad (United Provinces Southern DIvisions: 
Muhammadan Rural): Sir. every member of the Railway Finance Com-
mittee being an ez-offi,cia member of this Advisory Council, if lomeooe' 
stands for the former and is not elected he will have no chance of being:-
n member of the latter also by this method. 

The -Honourable Sir Andrew Olow: I take it there is :nothing to prevent;, 
one member from sta.nding fOt' both if he chooses. 

Dr. Sir Zlaud.lUn Ahmad': The election for the latter may take 
place after the result of the former has been declared. 

Sir P. ..' lamia (Madras: European): Sir. may I make one poiBt?· 
This question has arisen before, but my point is that the nominations 
may be fixed on separate days. That is to say, nom na t ~~ pt~ e 

Finance Committee may be fixed ori one day and those for the AdvifJor9: 
Council may be fixed for [\ subsequent day after the result of the first is 
declared. In that way the difficulty advanced by my Honourable friend 
would be avoided. 

Mr. Pre.went (The Hon:>ufable Sir Abdur Rahim): J understand that 
is being done. That will be seen when I announce the dates. 

Maulvi J[ubammld Abdul. QIwd (Tirhut Division: Muhammadan):: 
Sir, this is an elected Committee. I find from the prooeedings of this 
Advisory Council as well aFi those of the Standing Railway Finance Com~ 
mittee that important matters are discussed there. But we are quite 
in the dark as to the nature of the diRcu88iona and also as 60 whether 
all the memben agreed to the proposals or whether, an, objection wu 
raised by anyone. If proceedings similar to that of the Public Accounts 
Committee and Military Accounts Committee be drawn up, I think this; 
will help those wIio are not on the Ceninl Advisory Councn for Ballway •. 
I hope that Government will consider this suggestion and win H8 thef!" 
way to adopt ii if there i, no harmioD. to their poBey. 
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ft.. JlQuarabli SIr· Aadre. ClIO": I think if: my' on~ ~ fdild 
w,jij study. the prooe~ n 8 of this Council he wUI tilld.,that where Imporiant 
'Points are put by members they are·very often mentiGoed. in the summary. 
· of the discussion. I feel' sure tbat"'be would l,ot-edvoeate that '\\"8 

should put down, as we do in this House, verbatim every thought or 
suggestion that proceedil from a member. The great advantage ('If· a 
~omm ttee is that one can talk with a certain amount of liberty across 
· the table without making formal speeches and without the fear that every 
idle phrase will be reproduced in print. . Another advantage of having 
only a 'brief' summary is that we have on occa!'lions in this Council to 

.. discuss matters thnt are confidential. For exa.mple. at the last meeting 
we liiscussed certain matters involving military, assistn.nce and we also 
· discussed erta nne ot at on~ relating to' the en~a  North Wester,n. Rail-
way which could not suitably be disclosed in their entirety. _1 think the 
· preflent system by which we do occa@ionally give a short indica.tion of 
,. the trend of the discussion is sufficient and thBt w;t,h a large committee 
· of this kind with representatives of all sectionR of the House, the' House 
ought to feel confidence in those whom they have elected that they· will 
put forward the views of "themselves "nd their parties with frec)dom and 
· with skill. 

Lieut_-Oolonel Sir Helll'f Gidney (Nominated Non-Official): Sir, T think 
. I ran speak aR one 6f the oldest members of this Committee. I want to ... 

Kr. President (The HonouTable Sir Abdur. Rahim): ·.rhe Honourable 
: Member ought to have thought of this before. If he wants to put any 
· question, he can {'ertainly do ilO. 

Lieut-OolOllel Sir Haury Gidney:  Sir, I am fed up with questions, ee I 
. will ask no more  today. 1 WM going' to say that. .  . I  . 

JIr. President (The Honourable Sir AbdurRahim) .• The Honourable 
.. Memher has perhsps. lost his tum. 

Lieut. • ....aoJXJael Sir 'Ilelll'f Gidney: I thoultbt one could talk after ~ e 

'Honourable Member had spoken. 

:Mr. Prelldent (The Honourable Sir Abdur Rahim): The Honourable 
"Member has lost his tum ,as the Mover has already replied . 

• aulvi l[1Jhmmad .Abdul GhaDl: Sir, mlly I know from the Ronour-
able Member ill cha.rge whether any member's suggestion is put down 
. wit.hout his ask1ng or orily when he insists to have his views re~or oo  

The Honourable Sir Andrew Clow: No, I have never head of. any 
. member insisting that 'his views should appear in print. As I have said, 
. only leading· .points raiseli daring the course of discussion are put down 
,in print. 

XI. Pruldent (The Honourable Sir AbdUl: Rahim): The question ia: 

"That this A .. ernbly do proceed to elect., in Inch manner &II may, be approved by 
the ~ ~o ~ ~ t e Preaident, lix non-e a me ~8  to'llerv. 'On the Cintral ~  

' 1on~ 1 for RaiJways. for the e~  Clo..-cul, .ht April, .. 1941. .. : .  . 

~ . , 'Flae: mo.tion was adopted.' 
I. 
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Mr. PrtIl4eDt (The Honourable Sir Abdur ~  I may ~ orm 

Hondurable Members that for the p rpo ~ of e~e t on of. members for the 
SWlding Committee for the Department of Commeroe.'· ~D n  Com-
mittee for the Department of Comniunications,' Standing Committ.ee for 
Roads, Standing Finance Committee for Railways and the Centra.l 
Advisory Council for Railways, the following dates have been fixed for 
Il'eceiving nominations Bnd for holding elections, if necessary, namely: 

Date Cor Date Cor 
Nominationl. election. 

'(I) Standing Oommittee Cor the Department of Com· 18th JIarob, 17th Marob, -. 19'2. 19'2. 

~2  Standing Oommittee for the Department of Com· 18th Xaroh. IBtb Marob, 
munioatioD8. IN2. 19'2. 

.(3) Standing Oommittee Cor Roads 18th Marcb, 18th March. 
1942. 19'2. 

:(') Standing Finance Oommittee for Railway. 13th lIiIaroh, 17th Karch. 
19'2. 1"2. 

1(6) Central Advisory Counoil Cor Railways 18th March. 20th Xarob, 
19'2. 1"2. 

I hope that will suit the convenience of Honourable Members. 
The nominations for ull the folll' Committees and t.he Council will 'be 

received in the Notice Office upto 12 Noon on the dates mentioned above 
for the purpose. The elections which will be conducted in ~oor an e 
with the principle of proportional representation by mpsns of th(' single 
transferable vote will be held in the Assistant Secretary's room in the 
Council House, New Delhi, between the hours of 10·aO A.K.and 1 P.M. 

,d . 

THE WEEKLY HOLIDAYS BILL. 

PRESBNTATION OF "'JlE REPORT 01' THB SELBOT COXKITTtn:, . . 
Kr. E. O. Prior (Labour Secretary): Sir, I present the.iRepottof. tIM 

'Select Committee on the Bill to provide for the grant of weekly hrJlidaYI 
to persons employed in shops, commercial establishments,restaurants and 
theatres. 

THE INDIAN FINANCE BILL, 

The Honourable Sir .Jeremy 1t&1Imu (Finanoe Member): Sir. 1 move: 

~ at the Bill tc? .fix the. duty on Bait manufactured in, or imported by land into, 
-certam parts of BrItIsh IndIa. to "ar1 the rate of the excise duty on motor .pirit 
leviable under the Motor Spirit (DutIes) Act, 1917, to vary the rate 01 the excil8 
duty on kerosene leyiable under a,ecticn 6. of the Indian Finance Act, 1922, to vary 
the rate of the eXCl18 duty on Iilver leViable under the Silver (Exciae Duty) Act 
~  to lerlc1llltomR duties in addition to the 'duties Itf OUItoDtI leviable IIDder t ~ 
Andlan Tan Act, 1934, to .fix maximum rateB of ~ta e under the Indlim Pcilt Office 
1 ct, 1898, to ftx rate. of Inoome·tax and lUper-tax and to contiDue the charge and 
... ~  of ex,cea pro t~ ~ aDd fix the ra&e at whiclll ex,*-pratts &u .ball .,. char-' 
- taken mto CODaide ... tlOD." , a ..... 

• 
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[Sir Jeremy BaiSrDan.] 

ell', I nave only one observation to make at this stage. I would like· 
to appeal to the House to bear in mind the circumstances with which w"· 
&l'e a1; present faced. The enemies are at the gate of India-and many 
Members on these Benches have the most' urgent tasks of the highest 
importance to perform in these days. 1 would, therefore, appeal to the 
good sense of the Members of this House to assist in the despatch of 
this business as much us possible. The Government have no desire what-
ever to restrict or curtail the expression of the opinion of Members of 
this House on matters of general public importance, but I do appeal t,o-
Members' to rea;ize that there are many urgent and vital tasks to. be 
performed by the executive officers of Government and I trust tha\ they 
will assist the Government to enable this b\1sincss to be disposed. of with 
as much despatch &S may be possible. 

1Ir. l'nIldeDt (l1'he Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill.to fix the duty on salt manufactured In, or Imported by land into,. 
certain .parts of British India., to vary the rate of the excise duty on motor p r ~ 
leviable under the Motor Spirit (Duties) Act, 1917, to va.ry the rate of the exciae 
duty on kerosene leviablE' under sf't,tion 5 of the Indian Finance Act, 1922. to vary 
the rate of the excii.ae duty on lIilver leviable under the Silver (Exeiae Duty) Act, 
1930, to levy cUltoml duties in addition to the duties of customs leviable IInder the 
Indian Tariff Act, 1934, to fix maximum rates of postage under the Indian Post Office 
Act, 1898, to fix rates of income-tax and ',aper-tax and to continue the charge ·and 
levy.:of exce .. profit. tax and fix the rate at which excelS profits tax .hall be charged,. 
~ tUen .into conaideration_" 

IJ.eut.·Oolonel Sir Ilenry Gidney (Nominated Kon-Official)· Sir, before· 
you place the ~' nan e Bill befor-e the House. I desire to make a stat-e-
ment through you to the Government. This Bill is taken advantngp. 
of by everybody to express their view points on many and varied subjects. 
and this takes much time. But I agree entirely with the Finance Mem-
ber when he appeals to the House under the urgent circumstances of 
*he War to shorten 0\11' speeches as much as possible .• But, SIr, I want 
to make an appeal to you, and through :vou to the' Government consider-
ing the multifarious subjects which we discuss. May I ask the Govern-
ment to ha.ve one of its members representing the Department UDder· 
uiscusl!lion or his Deputy present in tht; House to hear what we have to-
Ioay? Otherwise, 0\11' rema.rks and e~t o ~ lire of no value at all, 
except on financial matters and which 1.h(' Finance Member who it;: alwll:v. 
here to note. I beg of the Government to hav,=, some one rp-preRenting 
the Department that ill being discussed. 

Mr. PnI1dlo1lt (The Honourable Sir Abdur Rahim): I understand 
Government have been making some arrangements of t.hat kind. 

e o o~e  Sir JleIlrJ (Heiney: Sir, what do we usually witness orr 
these ooo&sions--the Finance Member very bored with what we ale saying, 
littin/l' in his lIe&t with bis Deput;v; while the other benches are empty. 
This  has been my experience for many past years. I . make t.his appeal 
and I hope it will :t\(\t he in vain. 



flif 

Kr. JInIl4lJlt (The Honourable Sir Abdur RaJnm): 'So fai' as I remem· 
ber, Government do take care that some Government Member represen'-
illg each Department is present to take note of the proceedmgs. 1 ,"up· 
pose that will he done on this occasion also. It does not ne e ~ 

mean that the Honourable Member in charge need be present. 

The JloDourable Sir .ADdrew 010w (Member for Railways and Com·, 
munications): I think the practice has been to ensure that some Memb81 
on these benches takes notes of points, so that if 'possible B reply could· 
be given. It does not necessarily imply that there will be representatives 
of all Departments: some Departments are not represented here. \ 

Kr. Prea1dent (The Honourable Sir Abdur Rahim): If notes are taken, 
.r suppose that means .  .  .  .  . 

Lieut.·Oolonel  Sir Henq Gldney: I do not want to stress tihe matter. 
J am quite satisfied, provided notes are taken and tholle notes are t.ran& 
ferred without delay to the Departme..nts concerned and ,we Bre infehmed 
uf the action taken; otherwise we are all talking iT! 8 vacuum. 

Kr. PreaideDt (The Honourable Sir Abdur Rahim): 1 suppose that 
is done . 

. ' The Houourable Mr ••• S . .Aney (I.eader of title House): I think note, 
are always taken lind they are communicated to the Depllrtment can· 
cerned. 

Lieut.·OoloDel Sir Henry GldDey: 1 am eor:ry, but I feel-in fact I 
am sure that many of the things we I!av on the }<'inance Bill are not 
taken notice of at eJl. • 

1Ir. ~ D  If&valrai (Sind: Non-Muhammadan Uursl): Sir, I feel 
glad that 1 have got au opportunity to initiate the debate on this .Finance 
Hill. l have heard the advice 01 t.he Honourable the Finllnce Member .. ' 

The Honourable Sir oTeremy ...... an: Appeal, not advice. 

10'. L&lch&Dd lfav&lr&l: I will take it as an advice. Anyway I will 
be benefited by that bppellol or advice and shorten my speech Ilnd give 
only specific points for consideration. Now, we are at a stage of the 
budget where the Honourable the l<'inance, Member has been asking for 
supplies to be given for the Defence of India and ita administration, 
Ilud this he wants in order to balance his budget. I do not agree with 
him that he really requires the baiance to be budgeted in the manner 
in which he has put forward. He asks for lUi. 12 crores by means of 
t&xes. At this time, such a demand for tues is adding to the country's 
D'llseries. He has admitted that the enemies arc at the gate, I am of 
opinion that at this time the, country on er~ the discussion of this 
Finance Bill to be a secondary subject; and they feel that ~t this time 
the Finance Member should not have come forward with , additional 
blll'dens, What is the country concerned with at present is, 'not the 
question of supplies, thoullh of course t.be:v say tbeftl IIhouJd be no further 
bllrdpn, hilt qUeAtionl' with regard to their life Bnd security of their pro-
perty. Therefore, I say that this Finance Bill plays but B secondary 
put; #J.OIigh-,it isiropOJ!W.J:tt. ;In considering th. qU8llfioD of , safety aDd 

]I 2  . 
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. [Kr. Lalchand Na.valrai.] 
security. of the country, it behoves the Government to make it very 
~ ear at! to what measures have actually been taken and what measures 
tt\.ey want to take in order to achieve this object. I consider this to be 
the Dlost important thing at this moment. The first question which 
oceurs to me is what military preparations havd been made at the ports 
Rnd against air raidR. The war in Mala.ya, Sing&pore and Java has made 
it clear that those places fell for t·wo reasons .  .  .  . 

Sir Oow .. jl .Tehangir (Bombay City: Non-Muhammad8.l;l Urban): Mr. 
President, my Honourable friend is raising most important-points on the 
question of defence. and there is not a single Member of Government 
III the Defence Department present. 

Sir G1U'IIDath Bewoor (Government of India: Nominated Official): Sir, 
J am present here in the House. 

fte ~  1Ir. II. S. £Aay: I want to assure the Honourable 
Member and the House that even if the Mtlmber in a particular Depart-
Jnent be not present, there is somebody to take note of the points that 
are made. 

Mr. Lalchand Bavalr&l.: My voice will reach him there, no doubt; but 
~at I want is that be should be nearer to move for immediate help. I was 
flaying there were two causes for the failure. nDt-; was unpreparedneBS, 
Rnd the efforts were made too late; and the other was want of equipment. 
Men, both Indialls and British, were t.here, though the Indians wem more, 
hut they had not full equipment. The result waa disaAtrous and we know 
it iull well. Now that the Japanese have more or less control of the Bay 
of Bengal, the Indian Onean Ilnd the IJacific. their attention will now 
be drawn towards India. I am not. in the know of things; it may be that 
Japan is now at the very door of Culcmtta or Chittagong; but I am sub-
mitting that the same mistakes which were commiUed ill Singapore and 
MRlaya and Java Rhould not be repeated here in Inaia. God forbid it. 
l'herefore, I have to give a warnmg to t ~ Government that these a ~ a

tit-·ns of which they are C e ~8  therl\ are reasonable grounds for 
helieving that the allegations against them are true.-I ask the Govern-
ment to come forward and tell ·us frankly what arrangements they have 
lOaoe instead of keeping the people of thiA country entirely in the dark. 

Sir, the other day I put some questiQnA in this House, and what 
replies did I get? The replies were to the effect that we should be 
satisfied with the arrang-ements thev have made. anci that the Government 
of India have got adequate me n~ to meet any attacks on India. S,ir, 
we are not satisfied with such bald replies. We m ~ t get the same blowil 
whieh Burma. and Rangoon have got. Therefore, since we are not at all 
sntiBfied with Buch hollow replies. We woulti like t,o know t.he exact 
arran/lflments they have made. T asked the Def"nce Recretarv the ot,her 
day by means of 0. question as to whAt 8lT8nl!'f,ments the Government 
had made at the ports, Sir. we have learnt,-and I t,hink th(' fact is 
not denied by the Government,-that Japanese submarinf'S Are now in 
the India.n waters, some of them have got entry into the ports of India. 
perbaps. Bome of them may be lurking in the Bay of Bengal and 
we heard the other day that Borne of t.hem oaused some JOIIS to ships. . It. 
may be that they have gone further off to the ArablanSeao, totbe Indln 



,rj; , .. 
Ocean i it may be at any moment they might start doinggreatel-miaohief 
to ships in the Indian Ocean. Therefore. we ~r that the reply 
given by the Defence Secretary .is very unsatisfactory, How can we be 
satisfied with such a reply-that the Governme!lt have, made a e ~t  

arrangements:' Not only that, Sir, but the Goverrune.nt Of India ~ ro  
thp. responsibility of the Centre.! Government on the shoulders of thft 
Provincial Governments. 

Even in regard to that when I specifically asked whatarrangementa 
hRd been made in Karachi and Bombay. the reply of the Defence Sec-
ret,llrv was the same. We all know the financial position of the Provincial 
Gove;nments. I have been thinking that the Provincial Governments 
are also in the stage of thinking. 'l'hey Bre thinking and thinking and 
doing nothing. If that is the case, then I think woe be to~  Govern-
ment. We have now reached !l stage when we can frankly say that the 
British Government has failed in India. It has failed us till now" but 
at the present critical stage in the history of this country, they' have 
failed us entirely. It means ruin for India and ruin for them too. There-
fore, Sir, I submit that the Government of India should take the people 
into their confidence with regard to any arrangements they might make 
for the defence of the country so that we mny be satisfied that the 
aTrangements made by the Government are reall." adequnte in regard to 
aeroplanes, anti-air guns and so on. At 'Present we are very doubtful 
about it. 

Then, Sir, military arrlW8ements should rec£:ivt: the prior on era~ on 

of the Government, and all posslble steps should, forthwith be "taken to 
defend the country. Government should not day that they are consider-
iug what nleasures they should take and when the emergency arises they 
will adopt suitable measures. That lIort of rE.ply will not satisfy us 
at all. 

Thpn the next point is with reference to civil defenoe arrangements. 
When I asked some questions about this, the reply was that the Pro-
vUlcial Governments will take care of civil defence arrangement.. On 
that point, we must take a lesson from Burma. We have read all about 
the hl!ppenings in Burma after it wus bombed, and things there have 
gone so far that the editor or correspondent of a paper who had gone 
there describes the condition there as really woeful. He says that .. 
8"on as he went there, a large part of Rangoon was under fire, House, 
had been burnt and looting was going on, and all sorts of atrocities were 
being committed-by whom-by the hooligans and t ~ unlawful elements. 
Now, what arrangements have you made against preventing II repetition 
of such things here? Should we be satisfied, when such things actually 
happen here, with the Mayor or Premier or the Law Member of a Pro-
vincial o e~nment coming forward and a n~  . I am going to do such 
and such thmg for you'. That would indeed be an impossible position. 
I put II question the other day-this is what I asked-

. "Is it a fact t~~t the Government of a ~a  h .. ilBued a commwiqa';to the PNIII 
I' 10, what faClhtleol have GoverDDlent prOVIded for the evacu_ ,.ucb as free trani' 
port facilities, monetary a a ta n~ ~re ne e~r  and the IIfeguarding of property 
all well II the e n a~ D of thel' chIldren; If not, '!lI:hy-not! Is there any .nch 
dan,er .. men~ one  111' part. (a) far Bom., and 'Karaelli port..,' if 10, what •• are 
Govel'DllltIJIt AOUIi to take, ,Dd .a.t ,facilities are Goveniment pravidiDa"'lor .... ..1_ of 
t.heae port. 1" ,.-".. 
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[Mr. LalQhacl N.valrai.] 
Now, a~ was the reply of Government.? I will read only a port.ion 

of it. 'Yes but llot of the same degree or immediacy'. It. is left. to 
the o em~ent  to decide when and what publicity should be given &8 
regards those who have no duties to perform leH.ving the ports of Bombay 
aud Kurachi and as to lIlly mensures those Governments may propose 
to take in the matter. Are the Members of the Central Government 
mere I I' to sit here with folded hands drawing their faf salaries, travelling 
ill spe('ial saloons, living in furnished palatial houses at such a time ~ e 
this? Do they think that nothing should be done by them ah,d everythmg 
should be left to the Provincial Governments. Thev fully know that 
some of the Provincial Governments are running with It deficit budget 
and some of them on subsidies .  .  .  .  . 
The Honourable Sir Jeremy :a&tlman: What about the deficit of the 

Cp.ntral Government? 
JIr. Lalcha.Dd Kavalrat: Yes, but what I ~' is that the allocation 

you have made with ·rega!'d to t ~ money is not. correct. Y6u should 
b::>rrow at this time to fill up the ~ t  Don't pny the Americans at 
present with regard to their Lease-Lend supplies. Wait for a time. 
Where is the hurry to pay them? 

The Honourable SIr Jeremy ltaisman: I am nvt paying them at IJrf'lsent 

Mr. Lalchand Navalra1: Yes, you ure ta n~ it in accounts, other:wise 
thut money ehould remain separate; that nlolley should be used for 
balancing the budget and for taking other measures for saving India. 
:You are adjusting it in accounts and then showing it on paper that 47 
crores represents the deficit, and that the people of this country, who 
are  already burdened with taxation, should give you another 12 crores. 

Now, as I was saying the Government of India are throwing the entire 
r£lsponsibilitv on the shoulders of the Provincial Government!l, and I do 
not think the House will be satisfied with such an arrangement. 

Then, the next point I should like to touch is with regard to the -pro-
duction drive for speeding up the production and supplies of foodstuffs 
like fodder, wheat and other staple foods, manufactured goods and so on. 
What is the condition with regard to these? Are we bankrupt in this 
respect also? Hllve the Government ma ~ an.v attempts to lay by sum.. 
cient grain and foodstuffs for the purposes of thi!l country? They have 
not.. The very fact that in the capital city of this country, Delhi, you 
cannot get wheat, you cannot get flour, even the servants of hotels and 
others corne to us and tell us that they cannot get wheat at all-that 
very fact is enough to prove that you have not exercised your respon-
sibility properly. I submit that the Government have failed all through 
and in all directions with regard both to the safety and the very living 
conditions of the people of this country. Let me say why this paucity 
in wheat and other commodities has happened. In the first 'place, I blame 
the Government for not ha.ving had control over food grains and others 
.l.rom the very beginning. They left t,he field free and for what purpose? 
I call see now from the budget speech of my Honourable friend that he 
wanted to increase the purchasing powe! of tilt: people 80 that he couta 
pt JIlore· incomE'-tax. That wag one device C;I) ~tmo  talles. That 
.1F&I • lim>D8' polioy. The control should h."ebeen· exel'Ciaed ~ ~ 



.. i .. ~ 
lIer)' bf,sinning, in which case the poor peop ~ ~  Dot have suffered 
. .and the.}' wouLd not have oome crying now. ..r.:ve'l at this moment, what 
,is the. help ~o  8l'& givingl' With ali the professioud that you are makin" 
with aH the control that you are going to have, it is too late, anc.l ",very-
,thing lD this connection is dilatory. 1 will refer to one more reason for 
tbtl paucity of wheat. I am told and 1 have read in the papers allO 
that much of the wheat has been exported with the intention of helping 
'(ltller countries. I am told, for instance, that much of the wheat had 
bl'en exported to Iran. No doubt, the Brit.ish p(1ople have goJle to Iran, 
.b\.l.t why should they not get help from other countries? Whyfrorn India, 
1 ask? India itsE'lf wanted help. You take away all the military people 
of India in thousands and thousands outside to help other countries, to 
help the imperial and eve,n foreign countries in some places. Why should 
that be done, und why should foodgrains of this country be exported to 
Iran and otlu:lr places? I was very sorry the other day to read the speech 
.of Mr. Alexander with respect to their intention and the care that they 
are taking of their own country during this wllr time. 1 put a question 
in this  House on this. What he said was that the British Government 
,should take care of the centre, that is, of the cOlmt!"ies where the British 
people or the British Government were being assailed-in the Middle 
ERst or 011 Russia's side-that the British Government should take care 
·of the centre and ea ~ the question of Japan to a later date when the;} 
will be in a position to kick Japan out. Are they able to do it now? 
Therefore, the policy of the Government is bad. The policy of the Gov-
ernment seems to be, do not care for India, do not care for any other 
.'Country, care for Britain, t.heir Isle. That ~ 'an abSOlutely wrong policy. 
We have been left with nothing in our hands to defend our oountry. From 
the beginning they have taken upon themselves to do that. They have 
always heen saying, you are mmors, we are your guardians, we will take 
. ·care of you. :Hut they are taking care 01 us really for the purpose of 
exploitation and nothing more. 

Then I come to the question of transport facilities for Indians abroad, 
frolll areas occupied h.v the enemy and from war zones,-transport with-
·out racial discrimination. What arrangements have they made? No 
arrnn!:,ements to bring Indians from Malaya, from the Phillipines, from 
Austraiia, from Java and from Sumatra. They have made no arrange-
ments for that. They huve done Ull a great harm there also. Therefpre, 
at. this moment whatever arrangements can possibly be made to transport 
these people over to India should be made without any reserve and 8S 
early as possible, and not to leave it to a t;ime when they cannot possibly 
'be brought from over there. In this connection, let me quote one instance 
·that has been given in the p~ e o  I know it more or less personally-
that what happened was reany what was reported in the press. I said. 
trans'port without racial discrimination ought to bp made. Afttlr all, the 
Indians have helped the British more than their own people. The British 
hnve-heen at the top of their voice app a n~ us !or that. They are 
~ n  us lip sympathy, they are expressing their admiration, but they 
~o nothing more. They are not even at this moment desisting from raoial 
-dillCrimination. One J'unabai .... 

. ,'rIM Boaourabl' Mr. II .•• _.,: Not Junabai, but Jummabhoy . 

... l!IIlollaad.B'aftlnl: I know 'YOU. are wid, awake. and I want Wlati 
pu· will mab other Members 0Ja the Treuury B .. nohe.' also Wlde awu.. 
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: CrJ do what you want to do. You do want to do many things, but. per. 
haps there are many restrictions and obstructions in your way to ae ~ e  
your object. But be strong.  And we expect you to be strong. Havmg' 
gone from our Party, be nationalist, be a !ltrong. nationalist. Tell then;t 
to their faoo that they have failed and that you WIll not allow them to fall 
hereafter. 

a 1I0000000b1e .'mber: Otherwise resign. 
Mr. LalchaDd lIav&1rai: That, of course, I would not say anything. 

about. He has more wisdom than I have. Let me 'proceed 
12 NOON. further, otherwise the F'inance Member will blame me for 
taking the time of the House unnecessarily. What Mr. Jummabhai says. 
is t ~  When there was the question of eVbcuation from Singapore, 
t ~ reE-ult was that the British Government werl;l not able to do anything. 
The British Government first tried to send away their own British people· 
in ships. Then the question arose with regard t.) Indians and the reply 
given to them was that there were no ships ayailable for them at all. 
Then what happened? These Indians were ill a fix. They were in 
ext.reme difficulties and undergoing great inconvenieIlces. So, they wanted 
to leave the place, even by swimming if they could possibly do it. As 
this gentleman puts it, one rickety ship was supplied to them which was 
not even seaworthy. Good many people flocked int.o it Bnd they started from 
.. Singapore for Java. They thought that in Java they would get eome help. 
· After all, .the British people were also fighting there and so they e pe ~  

some help there. But let us see what happened to them there? After 
o ~ ort  voyage the ship began to leak and I,heir lives were ~ danger. 
Anyway, somehow they reached Java. But they were not allowed to· 
disembark there. As this gentleman has 'put it. it was really a matter; 
of shame. He is an eye-witness and he has suffered and there is no 
reason to believe that he was telling a Jie. At Java, they would not give 
them rmy food and they were actually starving. When they found them-
eelves in that precarious condition, they made an appeal to the authorities 
of that place. So, a ship was given to them and with great inconvenience 
they reached Ceylon. Of course, Java and Singapore are far away from 
India but Ceylon is, if I may so put it, just like a kith and kin of India. 
,Now, what happened to them there? Here also they were not supplied 
with food and were not given other facilities. Is it not shameful? Ceylon 
is Ilsking that we should give her hel·p, but ~n they treat our nationals, 
in this way, can we have any sympathy lor them? They have already 
harmed us by sllying that Indians should not go to their country and 
Mould not hold any_ posts there. They are not giving the Indians there· 
the rights and privileges of a citizen. This is the behaviour of these 
people towards Indians. 

Now, I come to the next question regarding the transport facilities· 
'\))d accomDiodation for evacuees from different purls of India which are 
· apprehended to be attacked by the enemy. As you know. Sir. this 
matter is left to the Provincial Governments, but the point is whether 
the ~ n a  ~o e~ment  have done anything so far for the evacuation 
of peraorHI for variOUs 'portB,liuc11 as, C81outta,Bombay IHldevcm K.achi. 
· . What arr n emen~  have .been made in t ~ e places for theJr evacuation?' 
d "ftel! ':WtUd t1te~ 'WOUld b\i! r ~' to' '~' thentaelves. "1)tit !l*W;' ""Jl ·fhy do-
·1tattd e~ o r ' they ~1' e r -families '~ r'propert~- Rie thin. 



How caB they ieave thole places willin,.,. uDle"9 it is ·a,*,tutJeli eslHmtial 
that the,. shOuld do so? If they leave those places, there is panic and 
this panic is caused by Govermnent itaeif.So, I say the enemy is at 
the door and you must make some proper arrangements. But you say 
mnke your private arrangements? Is that f.ir? Is it Dot shameful? 
'!'hen, I say that these Provincial Governments have made no arrange-
monts whatever for the evacuation of the 'People. Take, for instaDce, 
the Sind Government. They 8ay that they are making arrangementS for' 
these people at Thatta. But they have done nothing up to thia time. 
Everything is in the making. So, I say this is another point ~  shoul<h 
be considered. 
Then, with regard to the increased transport facilities within India. 

At the time of war and at the time of danger there ought to be free 
movement in the country and the people should be able to move freely 
from place to place. For instance, if there is a danger at Karachi and' 
tl'e.y want to go to the Upper Sind, how will they go? Have you got 
sufficient facilities for that? In t.he like manner, have you got sufficient 
arrangements for moving them to other parts of India. I know that. some· 
• people would like to go to Hardwar and Dehra Dun. Have you got 
nrran~ement  for carrying them to those places? They would like to go 
to such places where they may not he bombed from the air. Therefore, 
this is a separate point that I have mentioned with regard to the free 
transport in various parts of India. 
Now, let us compare the transport facilitieE that we had before with 

thll transport facilities that exist today. ]'ormerly, we used to have 
Ilallal system and also the river transport system and we used to go from 

• OllE' place to another by means of boats and ferries. Government is, of 
course, making India IIcientific in the matter of transports but the,. are, 
shortsighted in the matter of having hampered with internal navigation. 
They have thereby done a great hurm to the country f01' the time of a· 
crisis like the one we are having now. They had put up regulators and 
they had put up Ulllny bunds and obstructions in the rivers and canais. 
with the result that the navigation hal! come t.o a standstill. Now, we 
have lost all those means of transpo!'t. Then, came these scientific 
railways. They have not got enough of these raHways at this time. The 
ether day 1 was sitting as a member of the Railway Advisory Committee 
at Karachi and there the question llrose with regard to overcrowding' 
unCI also with regard to the shortage of trains. On account of the shortage 
of traina, sometimes, there is so much overcrowding that people are 
compelled to pull the alarm chains. Now, wiiat was the reply given? 
The Generlll Marlager was very franlt and I liked hin: for his frankness. 
He said that they were helpless and they could not meet, the present 
demand. They had no sufficient locomotives, no sufficient wagons and· 
no carriages. They had removed some tracks even, \le said. Thus no one 
would be surprised if. in course of time even th('\ track by which we go 
to Delhi from Karachi were ta.ken away. So, ~ ere are we now? Even 
in the primitive days we were very muoh better off. So, I submit that 
in this matter Government is to blame aad .. tho\' cannot but admit it. 
The reBson of their helplessness is that they hi'Yc' .t·ou,t their loco-
motives or most of the workable locomotives. They leave lame -thinp 
. w.hicb will cause accideut., they lea'Ye disabled thiD8B which will take 
us half a day to reach ourdestiaation for a joumey whioh should 'DOt 
ooeuP7 mon than an hour. 
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lit. PnII4Ia& (Th, Honourapl, SW A,b9ur ~ m  . There N.'8. ma.tl, 
other Honourable Members who· with to take part it, ~ diaouslJicm. 
1 b.ope the Honourable Member will btl brief . 

.... LaleJaancl .ava.lral: I shall conclude soon, Sir. With regard ro 
that also arrangement should be lUane. But I am very doubtful how 
·to do it. We shall have to take ro bullock carts travel theae days. They 
. are ai!!O good. When I was a child, my grandfat.her took me to Hardwar 
from Sind, part of the wav in bullock cart, From Multan We took a 
steamer. My point is thai even these bullock arrangements are not 
being mnde. The bullock carls have lost their custom because of the 
introduction of lorries lind railways. With regurd ro theBe difficulties, 
it oo ~ as if we are crying over spilt milk. Unless milk is shown, how 
,clln we drink. They should not wait for a long time to make these 
.urrangements. 

A word, Sir, with regard to t4e proposed An,erican Mission. When 
·the industries were crying for expansion and when this House also passed 
Resolutions for industrial expbnsion, nothing was done. Now, it is said 
·that an American Mission is coming over to Indio with regard to develop" 
jng or helping the industry. I IIhould tIOund u note of warning here. 
I t should be m!lde clear that nothing would be done by this . Mission 
~' 1  would in any way retard or prejudice the grnwth of Indian industries 
in the post. war peric,d. This should be taken note of and things arranged 
.accordingl:v 

Now, I come tn the Budget and I will not take long. With regard 
·to income-tax, my humble submission is with regard to assessment of 
·income-tax from persons who have suffered heavily owing to war. Either 
. it should be remitted or it should be postponed or suspended or time should. 
Lp given to the assessee to render accounts after the war is over. AU 
'businessmen suffered heavily in Burma and Malaya. and Far Ea .. t. All 
these places are now closed to business now. Their agents and employees 
:are scattered all over the Far East, some of them have been killed in 
·the war, some have fallen prisoners in the war. The proprietors in 
India could not ('.omplete their accounts and suhmit income-tax returns 
for want of full particulars. Therpfore. the production of accounh. would 
be impracticable at present. 

Now, I come to the proposed income-tax on the poor whose income 
is between Re. 1,000 and Rs. 2,000. At one time, income-tax was levied 
·on incomes between Re. 1,000 and Rs. 2,000; but the Legislature objected 
·to this heing done. How 'Jluch will the Honou1'8ble Membe· earn by 
:this? He will only earn. curses. Again with regard to the submission 
'of income·tax returns, I submit, the forms are very complicated; especially 
when the Honourable the Finance Member is going to lower the limit 
of taxation, these returns will be very difficult. The Income·tax Depart-
ment at present shows great distrust. Circulars should be issued at once 
·that t r~ t.hould he no distrust when these returns are submitted . 
. :from my experienoe I can say that the Inoome-tax authorities, in every 
-oase, say that the returns are wrong and they call ·for books. That is 
another incODvenience. I hope the Honourable Member, Mr. Sheehy. 
'Will .. take note of this and remedy the ~a nee  nere are real inCOll-
wenifnees in making returns because they are ·lIDIIIPlioailld. Ia eVe.., ... 



tbt' retUl'D8 are being rej,Qied. _nd ~ ~ ~~  iw. ,,&in, 
even if the acooJUlt books az:e prepared by oD' pe~ent a ~tor  they I!:l'lB 
also rejected. There is too much interference With A881etant C ~~
!Oioners of Income-tax. They are simply given OIders . by the Auth?rltle&. 
Thev are actuaUy being told t ~ the Income-tax Department reqwres so 
much of revenue and it is up to· the Assistant Commiuionen to collecst 
the required amount. Then, there is £.180 interference with regw;d to 
appellate jurisdiction. It was intended that there o ~ be no D~
ferencEI by way of instructions given to the Appellate ASSistant C ~
sioners. What is done in practice? Let the Honourable the Fmance 
~m er  let Mr. Sheehy who is ver.Y sympathetic find out if I am corr.ect 
or not.. I submit there is too much interference with Aoppellate ASSist-
ant CommiFlsioners also. There should be no int,erference with Tribunal 

nlsC'. 
Now, a word with regard to telephone arrangement. I see the Director 

Gelleral looking at me at this moment because I am referring to the 
telephone!!. Perhaps he was in a reverie till lJOW, and now he looks at 
me. I submit trunk telepli(Joe Stlctions Ilre absolutely necassar.Y bp.caule 
they are of great help. Wherever there are 110 telephone connect.ionl, 
'!,IlIch connections should be established. T am re ~rr n  to the connection 
:in Sind, on the right side of the river. There is DC; telephone connection 
betwet:1l Kotri and Ruk. To my questions, Lhe reply has always been 
that the line will not be remunerative. Huve you tried it? You have 
tried in several places and the.Y have all becomf' remunerative. Here 
also you had better try Ilnd then say whether it is remunerative or not. 

A word about the second grade staff in the Pustal Department. With 
t'egard to the revision of the scales of pay, thl' policy of the Govern-
Inent seems to be that the scales of pay should be on a par with what 
<lther Government servants get in those provinces or localities. With 
regard to Sind, the Provincial Government is not able t·o give proper pay 
to their servants because there is a deficit budget. What about Balu-
chistan? The Provincial Government. ~ e  to the second Ilrade staff 
there Rs. 55-5-75-75-7-110. The Postal Department gives to their 
second grade sta.ff there Rs. 46-90. They have made several representa-
tiolls and I hope the Postal Department wiU give some a.ttention to these 
l'6preSen tations. 

Now, I shall summarise in a. few words whilt I have been saying till 
now. I have made it clear to the House that the o ernme~t must 
make Bome arrangements for our safety and for security of ou· life lIlId 
pr~'pert  There ought to be some internal arrangement otherwise durmg 
thiS war or after this war, we will be in a precarious condition. After 
nil they say that any private arrangements that might be made should 
be either under the supervision or with the concurrence or rather under 
~ e command of the Government. I 111 so spoke about transport and about 
mternal ~~ ement  for transport. With regar!1 to income-tax I said 
that at thJS bme the assessment should not be raised any more 
~ t Government should be satisfied with adjulting their accounts 
.2n lome way. I also said that conveniences in' the matter of 
.demand of income-tax should be given to forejgn mer a~t  and the 
general people. :And if the level of income-tax bE'. brougJtt down below 
Us. 2,000 t~e middle claas people who will be affected Ihould be given 
IllOl'e facilities. 
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Itr 'VltlW·.ar&JUl 'GhaDdaftl'lrar (Bombay Millowners' ~ at on  
Indisll Conimerce): Sir, {thank ~'o  f01' giving me an early opportunity to 
'take part in the discussion on the Finance Bill. I do so with a great 
deal of hesitation and a considerable amount of difficulty because this is. 
th5 firsj time 1 am speaking on the finances of the Government of Indi •. 
Moreover, in this seat I have succeeded a gentleman who occupied the: 
positi.>n fC',' "ver 12 years with conspicuous success and always made, 
brilliant contrihutions to the discussions in this House. I cannot claim. 
either his experience or his knowledge or the gift of entertaining his audience-
with after dinner stories. 

Sir, as I was listening to the Honournble the Finance Member's speecb, 
I ro('uHectcd an occasion,-l do not know whether he recollects it,-in 
1922 in Bombay, a small dinner party where both he,-then Mr. Raismao 
an crdilJar.y AlISistant Co e ~or of Customs, and I were present. At that 
time, some important financial question was agitating the public mind and, 
during ~ ' dinner Mr. Raisman came out with a brilliant discourse on 
exchange policy, index figures. price levels, inflation and deflation, to 

~  we all listened with rapt attention. On my way home, r 
said to mv brother who was the host that Mr. Haisman was a misfit in 
the C to~  Department and with his knowledge of finance he should 
really be in the Finance Department and have a share in controlling the-
finances of the countr,Y. I also said that I was glad that even in the-
year 1922 we were getting members of the Indian Civil Service who, as in 
t ~ 011 days, in addition to being administrators always continued to be 
~ 'nt  

Sir, this ill a most critical time in t.he history of the country and we 
h<.ave to he careful when we speak either in this House or in private and 
in publi(' ,  1 am most anxious, and I am sure a large section of my 
CClUntr."men ATt: equally rmxious, that we should not say anything io 
criticising Government which might be misunderstood by our enemies and 
create e,l1 impression that we are not behind our Government and England 
in this WAr But this is an obligation which most of my countrymen and 
I are preIlluecl to impose upon ourselves: But there is all the same a 
greater o)'ligation which Englishmen, whether official or otherwise, ought 
t) impt>Ka upon themselves; because every word that nn Englishman utters, 
whcthf;!r on the floor of this House or outside, spenking before the Chambers 
of Comml'r('e or on public platforms or in private conversution, is apt to 
ba mi!;underRtc,od in the present atmosphere which is very tense. 

I am Borry the Honourable the Home Member is nt-t here, but I recall 
to) m,Y' mind a recent speech he made on the floor of this House which has 
cauB3d 6 great deal of pain to t,he people outside the House. And I say 
'pain' ee m~e the Honourable Member and I belong to the same district 
in the Be mba.\' Presidency, I by family connection. and he, by connection 
of servir:e; and every villager in that district. even now, speaks of Maxwell 
of Ka.n[ira with admiration and with gratitude. Onl,v the other' day after 
that Rveeeh WBS delivered, a resident of that District came to me and 
said, .. \\Il1/1t has happened to our Maxwell Sahib?" I stress this point 
of view, be('ollse we ~ an  are a very proud aDd $8Dsitive race. We 
'realise our. helpless condition. Englishmen have often shown a spirit of 
racial arro nn ~  but when we are all in diffieulties, they and we, they 
should be all the more careful when they speak in ~  (lOun-try." .'li'his i8 
'Bnii.ppeal I make to the English people. It is not a question:of e~
ing to a ruling race, or of racial superiority, or of the White man's burden: 
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it i .. !I. questiou of every man's r~~ n  of,.a ~ .. ~ r~m  demo-
craoy and humo.'nity. In these. times of crisis my app8&l to 'my English 
friends is this: be careful of what you S$y; drop all the traditien of racial 
~rro a ~e  the theory of European domination and that you are the ruling 
race ana were born to rule. Drop all such talk and feel like us, and 
that is tht) only way to secure the whole-hearted co-operation of the people 
-of thi-3 country. 

Sir, as I said, we have to be very careful. I am always asked what 
it iR that \vE: can do to help Government and help England in this war. 
I know we are helpless. 1 remember an occasion two or three years ago 
when a hiJh dignitary of the Church said to me at a lunch,-I believe at 
that time Bombay was considered to be in greater danger on account of 
the Italiltll adn.I1ce in the Middle East,-''lsuppose all of you people will 
run away as soon as Italian bombers threaten Bombay". And I said to 
him, "What elsE' can we do? What else have you taught us to do? Aocl 
how can you blame us if we do run away? Throughout all these years, 
on~ and the most important activity of the Government of India which 
you ha,e (',ompletely kept in your hands is the Military Department. 
a '~ you, during the last 70 or 80 years since the Queen's Proclamation, 
made (\U:" tt~mpt to identify Indians with the defence of the country? 
You have relied upon an Army which we pay for. Every attempt'made, 
from the dnvs when the Congress was founded, for the association of the 
Indians with the defence of the country, has been treated with contempt. 
And if now wher. there is danger we feel inclined to run away, the whole 
responRihiiity is on the shoulders of those who had control of the military 
policy of Govemment". 

BII_ Wt' can, in spite of all that has happened, do a great deal to 
sUf;ta:n thp public confidence in the conduct of this war, and .that is by 
the m ~ of public opinion. When I was speaking in Madras last 
yell.r one of the members of t.he audience. evidently belonging to the 
<Jongress party, asked me, "What. is the sanction behind your Political 
Pllrty?" To that my reply was, "What is the sanction behind any party 
or any Govtlrnment? The only sanction that cBln sustain in the long run 
is the sallction of public opinion". As I said, all that we can do now is to 
rally publil} opinion behind the Government. Therefore, it is not a ques-
tion of Govtlrnment asking for our co-operation; it is a question of people 
lika us a!lking for the co-operation of Govemment and their officers in 
-our eRorts tl) rally or to steady public opinion and to make the public realise 
that WE; muat be behind the Government in the conduct of this war. . 

Sir, people think t.hat war can be won by armaments alone. But if you 
look at what happenen in France, you will realise that the whole of 
France ' ~  p. well-equipped military or~an at on  with a large army, 
navy and nir force, dc., completely oollapsed, because t.he people of 
ran '~ hall no heart in the war. But what bappened in England? England 
was noL at all prepared for war. As far as land forces were concerned, they 
wer!) relying upon France and the position becam£' very critical after the epic 
withdrawnl from Dunkirk. But 'Public opinion was rallied by speeches of 
leaders like those of Mr. Churchill, who succeeded in .. briGlPng the whole 
country behind the Govemment and the war effort. It is 'not the first 
time in the history of England that such a thing has occurred; and J am 
.. ure people who have read history will recall similar occasions when the 
-elder Pitt rallied FAlllland and Abraham Lincoln rallied America. I want 
.. ~  at1 atl11osphere'to be created in this C D~  wow, therefore, if I 
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p~  frankly in criticising the Government, I should not be miilunder-
stuocl. I wllnt the Government Benches to realize that we are here to 
maktl th.I\l understand what the public feels. There was never a time'in the 
historJ oi this country when the Government was 80 completely ~or e  

from public opinion as at present. We have got our representatives in the 
Executive Council at the Centre, but in the provinces there is no Minis-
teriul Goverument. The Governors are doing their best to carry on the 
administration with the help of official Advisers-not that I am in favour 
of 1o -o ~ a  Advisers. Such an arrangement will not solve the pro-' 
blem. llubiic opinion, which a,lone ean act I1S sanction e ~n  the Gov-
ernment. is absolutely lacking in the provinces und it is in such utmos-
phr:ll'e that rumours are easily spread and readily believed in by even 
e ~ e  peoplb, and !\Ome times even by Government officers. The main 
cause why rumours are allowed to play such a havoc is due to the fact 
th!l.t Government are completely out of touch with public opinion, and if 

~ speak irankly as I propose to speak here today, my object in criti-
cising the Government is to tell them what we feel, so that, if possible, 
a bridge can be constructed between Government and the public, and 
Government can be made to appreciate what our difficulties are, and, if 
possible, t.) glve effect to the proposals which we might make. on the floor 
of this. House. 

Sir, 1 ~  now come to the Budget. I think I should like to con-
gratnillte tilt< Honourable the !<'inance Member on the policy of repatria-
tion. 1 am not an expert economist nor am 1 an expert. on monetary 
policy, but taking a long view of things and from the political point of 
view tv the extent that he has freed us from the control of the financiers 
of the City of London, he has made it easy for us to secure self-Govern-
ment. I was told tha.t at the last Round Table Conference our representa-
tives were infomled by the London financiers ~ at they wanted financial 
safeguards because they had ar ~ funds invested in India. To the extent 
our debts have been paid off, the case for financial safeguards will no 
on ~r obstruct f.he solution of the politiesl problem. But I would like to 
ask the Honourable the Finance Memberol1e question: Sterling balancep. 
are stilI accumulating and are bound to accumulate in London in the 
neur future. How does he propose to deal with such future accumulation 
of sterling balances? To what. advantage to India does he propose to 
utilize the sterling balances which may accumulate in London in future'l' 

Thl>n, 8ir, a point hus heen raise.d about Lease and Lend arrange-
ments. What the Honourable the Finance Member has said is, 1 believe. 
thlit not that we are makiug any cash payments actually to England but. 
that we are debiting the various budget heads and an equivalent amount. 
is taken tv credit under a. Suspense head. If I am wrong, the :Finanfle 
Member will correct me, but the impr.ession in the minds of several people 
in the publie is that we are making actual cash paymeuts, while England's 
liability t') the United States has not yet been determined, and this 
iMpression has been strengthened by an announcement of a Senator in 
mer ~ tha.t American Government are not going to insist on Eugland 
mal[i'1g an~ payments in cash under the Lease and Lend arrangemel'lt. 
] woulol like t<l tdl the Honourable the Finance Member that we wani; 
exacHy tho Rl'me treatment from England which England is going to get 
from,.America. a.nd, seeondly, if this credit' is .not to he utilized for making 
apy payme"nts, a must be used, I submit,. for remittmg taxation' and n'nt 
fo'f an," other purpose. (Interruption.) Wl'lat I said was that the Finane6' 



.. 
ME:mber i", debiting the various budgM ae.da for soods received from 
America. and the e ~ ent amoun' is carried to a credit n er~  
Suspense Account which will remain so till the tinal settlement is arrived. 
at betwR.tln England and America. . 

Sir Oowaali lehangir: May I ask the Finance Member this 'one qut'Il· 
tion: . In the Suspense Account to which these amounts Ql'e being debited .. 
the money is actua.lly being used, 1 unde/.'Stand, for the purposes nt 
India and not being banked as my Honourab!.e friend seems to believe. 
They are being put into the Suspense Account which is a book entry. 
In all commercial and business institutions the amounts in the bUSpenlM' 
Account is used in the business. So the amount is being used for Gov-
enllnent purposes. Am I correct? 

The Honourable Sir .Teremy kllmu: Certainly .. 

Sir Vithal Narayan OhandavarJrar: As we use funds for capital' expflndi .. 
ture and not for revenue items of expenditure. 

N ow I com!: to the income-tax on low incomes. Here, I feel the Hon· 
olirable the Finance Member might have left these people alone, a r 4~ 

tha.t ~ hhs coupled his proposals with what looks like an attractive scheme. 
It may have been attractive some days ago but in view of the present wa.r 
sitll!l tioh, I doubt whether many people will take advantage of tse Hon· 
ourable the Finance Member's scheme. I suppose the idea behind thia. 
schenlc Wilt! inspired by Keynes' proposal of national savings. As regards. 
the,;e middle classes we all  know that, while their standard of living ia 
milch higher than that of the skilled workmen who are earning nlucb. 

~r wageR than the middle class people their wages have not increased. 
to th.) sume extent as the wages of the skilled workmen have increa8t'd 
as a result of the war. 'l'he margin of saving in India especially smon, 
theBe pl'ople is very low indeed. If you want to encourage savings, it 
cannot, in my humble opinion, be dealt with in an isolated manner •. 
Mr. Keynes' scheme before it was even attempted in England had to be 
preceded by several steps of a restrictive character. The whole economy 
of the country had to be placed on a rationed basis. All consumers ,. 
articles hud to be rationed. This will be a very gigantic task for a. 
country like India.. Without therefore getting what he wanta, 1 am 
afraid the Honourable the· Finance Member's proposal is going to 
irritate a large section of the public who are not ulready very sympatheti. 
f'.ally inclined towards the Government and who are in the habit of 
blaming the Government for all their misfortunes. The result will be 
that bitterness will unnecessarily be created and increased. Any scheme 
of national savings before it can be given effect to must be preceded b, 
a careful enquiry a.nd placed _ on a. scientific basis, and, therefore, I sub· 
mit, that the proposal to tax lower incomes is likely to do more harm 
than good. 

There is one suggestion in this connection which I would like to make. 
When t ~ n 'ome~t-a  Act was revised in 1939, the exemption limit ;u 
regard to Provident Fund. Cont.ributions, Insurance premia. etc.. was. 
fixed at 1/Mh of the income or Re. 6,000 whichever was les9. Now that 
the tnxaticlIl rate has been'raised, I am wondering whether it will not he, 
J)Ossiblt! to give, ·19me. relief to the middle class by failling t,bis I!:<emptinn 
~ t  I do not ,wlJont this exemption limit .to be ,given as a free gift to 
tilese people. They should get benefit of the increase in the exemption 
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limit only if the amount in excess of the present'limit is invested in war 
a ~ or war loans. That will help the campaign for national· savings 
to a certain extent. It will also give some relief to the people and, I think, 
it will servl' Its a better incentive for people to invest· their savings in war 
loans and war savings. There must be a limit to the exempted amount; 
,otherwise my friend, Sir Cow8sji Jehangir, might invest most of hi, 
income in war loans and get exemption of income·taxl Sir, I make thi' 
;pl'Oposal for the consideration of the Government, because I do feel that 
the limit of }{8. 6,000 is very low now having regard to the fact that the 
.rate of t.axation has been considerably increased. '. 

I would like now to come to the Ways and Means positioo. } feel 
that ill this matter the Finance Member has not been very conservative 
in his E.litimates. I think that if the present war situation continues, 
thd withdrl1wals from the Post Office Savings Bank and encashment of 
C~ m Certificutes will be on a much ar~r scale than he has estimated. 
When dealing with the Ways ILnd Means position, I would like to ask the 
Financ:e Member one question. What are the arrears of income·tax and 
:1IUpf,r·taK to be collected? If my information is correct, it represents a 
very largd sum, which, if collected quickly, might relieve the position of 
the Government. Of course. I am not in the secrets of Government and 
'so I do not know what the exact figure is; but there is a feeling-I am 
not rl'ferring to the discussion which took place recently on the administra· 
'ti.m of the Income·tax Department in this House-but there is a feeling 
th'Lt the income·tax authorities, especially the Central Department, are 
'always carrying on investigations and they are interested-and I do not 
blame them-to eke out 8S much as possible, with the result that very 
iDlpnrtant ('nses have not been disposed of, according to my information. 
Now, one of the principles of taxation is that taxation must not only be 
simple in basis but also that taxes should be speedily collected. The 
collection of taxation is as important &S the method of assessment; and 
I hope tl'e Hondurable the Finance Member will go into this question and 
set! that the arrears are collected as speedily as possible and for, even if 
it is a quest.ion of 10SB of a few thousands here or there, the money. if 
o e t ~  will ease the situation to a cOJlBiderable extent. 

Another question which I would like to ask is whether in preparing 
his eRtimlLtes of income·tax and super· tax proceeds, the Finance Member 
has taken into account the fact that the Excess Profits 'fax is allowed 
a8 a charge for t,he purpose of assessment of super-tax and income·tax. I 
am connected with one or two concerns where I am told even the standard 
profits hs"e not. been yet worked out and the Excess Profits Tax might vary 
from three or four lnkhs to about 60 lakhs. There mav be several other 
r onC ~r1 9 which mav be in the same position. Now, if Excess Profits Tax 
is 1 charge tC' he taken into aCCO'lnt before income·tax Bnd super. tax are 
levied, then will it not affect the estimates made by Government in regard 
t.) income·tax and super·tax. if the position in regard to the Excess Profits 
'I'ax,-to 11f!p. E, well-known phrase which is very common nowadays-is very 
fluid? 

The other point I wish to make now is about the A. R. P. expenditure. 
GOVf,mment have been pleased to announce that A. R. P. expenditure in 
industrial concerns will be allowed as an item of e~en t re  We may 
'bVtl i,) spend the money immediately. and we may not: be able to get.' 



the luI! nllowance in one financia.l ~~  .. ~ ~ 1 ~ 8 n a~p~ ~ . t;pat this 
.expenthture I!,hould he allowed, like deprecla1li6n, to be" earneCl 'over· for 

o '~ ~ 1 on e year. d, neeeB'liary. . .': , 

1 COTl:e new to the additional duty imposed recently on ~~~ ~otton  : The 
cOnl.tituenc,v which I ·represent and allOtdle AhmedabGd ~o~ ' 80~ 

.c;atil)n have &trongly proteMted a ~ nat the imposition of tha . duty. I, 
(llUte renliae 'the difficulties of the 'Gavernment; an ~e r anxiety to coma . 
to thp. reS<l'i1(' of the·oottongrower. It is in our ~reat  especially o t~ 
indutilil'Y which 1 represent that the cotton grower and the agriculturist must 
be prutected, beoauseafter all he is the mainstay of our exititeDce: and if as 
a re ~ of the war his position is going to be affected, we are always .prepar-
ed to concede that the position of the agricru.tturist must·be maintained and 
that he should prosper. At the same time, I woWd Jike to put"t.he,.point of 
view of my Cflllstituency. Ta.riff Board after TariilBoa.r4, begi,D.Ding with 
the Noyee Board have been a n~ us to go on to ·fine o ~t  t t ~ 

result, thnt-leave alone the question of American or Egyptian cotton-
Indiaul'l havE' invested mone~ in Africa for the. cultivation of long-staple, 
·cott JU, and 0. lot of African cotton and foreign cotton is coming in. It 
is difficult for us 10 change over from fine to coarse counts, because the 
ISJ-out i" such that it cannot he disturbed very easily. Government have 
not takt:u our difficulties into account. We do not want to be very harsh 
in our (,I'iticisrn, 'because, we realise the times are abnonnal; but': at the 
'same t ~ e I would like to draw the attention of Government to one aspect 
of their uctiC'u. 

I nui not in these times against Government taking action by Ordinance. 
EtH, fhcrt' ~ anot.her (IUest-ion which affects all the industri'alists very 
'Vitally: it is the question of war risks insurance of factory buildings and 
cC]lIipnJent. \"'1(' have beAn pressing this question on the attention of 
GOVErnment for morE' t.hRn 11 vear and Government have taken no action. 

~ ""'\1'03 t.old that. tllP. Government wet·e frightened of the Assembly and, 
therefore, they did not want to issue an Ordinance  on the eve of the 
Assembl:v Aes!lion. Hut in the Cllile of raw cotton they did not think of 
t ~ Af>l'pmbly. On the eve of the Assembly, the:y simply issued an Ordi-
nno(''',. No\\', when I heard of this I wlmtt-d to know, since when have 
('c,v(·rnment begun to ~ reall:v frightened of Bouting the Assembly? My 
lIul.misL'li(·n if. tha.t· the question of war risk insurance iEl such a very import-
ant qU('8ti<1c that the Government should have taken action long ago; 
ann I nm surl:' t.hat this Assembly would not have blamed Government 
for tnking Buch action. Even today we have no Government proposals 
befo!!) U'1, and we know what has happened in Ma.laya, Singapore an(l 
RlIrmll. With all these facts before them, I reall" do not understand 
why n(;vcrnment have not taken any action in this matter. It should 
llave been possible for them to issue an Ordinance long ago. They have 
flOM t ~ in regard. to war injuries to workmen; they have introduced 
several otheJ:' war measures by Ordinance; and in this matter also if they 
had ta ~n pimilar action, the. industry would have felt that after all the 
Gl'vernment were alive to its interests. 

Mr. Jlusenbhai .A.bdu11abhal LalJ.. (Bombay Central DiviSion: Mu-
hammadan Rural): It is coming ~  

. . 
. Str Vlthal.uaJ_ Ghnda.adir: I am not sure. I was told' that 

t~t  ~  would .. be ~tro e  early tbia Sealion, and I hope it will be 



it,-, 
99! 

'" ",' ). ,', '" 

~ .. ~ ara an Ohandavatbr.] 

LllTH MAROH, 1942 

intrco<iuced as early as possible and that it will be put into forCe without 
any furthe:o delay. 

Ona word 'lnore before I oonclude. In all democratic countries, 
people'. representatives have generally no hesitation in voting supplies 
and expenditure. There they feel that after all the government which is in 
charge of the finanoes of the count-ry is their own government and respon-
sible t.., them. Hare, the position is very artificial. We hltve really no 
contrt)l over expenditure. The war is in our country aDd, therefore, it 
would Dl')t Lt> right for us to vote against, the Finance Bill; and if we 
o~~ for tht> Finance Bill--at least I am voting for it-it is ,not because 
WP I\re I'!utisfied with the policy of the Government but we feel .that this is 
not, th3 time for putting forward even a gt'Flture which might make our 
~nem a  fe'll that we, are not hehind the Government in this war. But 
th .. t dot'S not mean that Government should not be alive to the (\thp,T 
8 ~ of the qut'stion, that we have no real control over expenditure. 

We are told there is no scope for retrenchment. I think one of thA 
ft;r.nltmental canons of finance is that retrenchment is not a thing whi!'h 
comes up onl)' when there is depression; retrenchment to be effective 
must bo (:ontinuous and not spasmodic. Throughout the Government 
ha.le t) see that they avoid wasteful expenditure. I agree that in wnr 
time it is impossible for Government to keep such a watchful eye. _ But 
we, who have no share in the administration of the country, and who 
cannot compel Ministers to resign when we do not like their policy, are in a 
very difficult position, When we offer criticisms, Sir, our aIlxiety is all 
the greater, because there is a feeling in the heart of our hearts that 
evel';:thing ie not all right, that a lot of money is wasted, and if state-
ments uro lClade here which the Treasury Benches think are of an irres-
ponsible chlm.cter, they cannot blame us; they must blame the ,present 
position,-and that r n ~ me to the constitutional questiQn. Only two 
months ag) an European industrialist, a friend of mine, while driving with 
me--he wus not· from Bombay but from some other placet-said to me--
'Well, Ohandavarkar, what is the solution of the prol5lem? I feel thinga 
are not going on happily; there is something radically wrong'. I said 1,0 
him--'Whnt ib wrong is the present Constitution'. He said; 'I entirflly 
agree. I have come to the conclusion that whatever may be the conse-
quence;.;, we huve to ta.ke risks and hand overJ;he control of the Government 
to the peClplc of the soil and that is the only way we can continue t.be 
connecti,)O between England and India, that is the only way by which 
this cOIlnection which can be called friendship between :Englund aud lndi,.. 
can be maintained', Sir, even English people here have now begun to 
realise thil! Iuct-I do not know what the Englishman at Home think. 
about it. I feel very. strongly on this question. I belong to ~ moderllote 
school of thought. We feel that the ties between England and India "re 
so great that whatever may be the sins of omission and commission, there 
i'l a great responsibility t,hrown on the Englishman, because he ill t.he 
perlJOll .who har. got something to give. He n;lUst come forward and lIay 
"Herfl IS what J pr~po e to hand ove! to you. You settle your differences 
betwcf'n .1iOUrlOfolvPIl . Now, 1 ask, IS EnRland free from all differences? 
We hearrl the other day that when .Mr. Ohurchill was in America, there 
~ iJltri,(ue,' amongst certain backbenchers to get rid of him or to under-
min! his influence. Even in spite of what is Jroittg on-in England today, 
is Enllland aLsol utely free from all personal hickerin«s and nersonal 
bitterness? After all, most of the party differences, I submit, are due to 
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personal nntipathies. If the personal antipathiel .. ' are.wept ... off party 
diffE.rences will be ~o e  automatieally. And is England free from personal 
aDtirutbitis? Wh:fshould' England ~11 u ....... yol.1 ~e~ r ~ .. ences and. 
we shall give you this or ·that? HaeMr. ChurchIll ever aa.id-youcome 
before me with an agreed constitution, and I will give it; to you? I do 
not remember either Mr. Churchill or Mr. Amery or the Marquess of 
Zetland has ever made Buch a statement. 

Sir, the whole atmosphere' is unreal and will continue to be unreal, 
Rnd the position of people like us is getting more aDd more difficult, Qecause 
it is for Uti to nlOwd public opiniQD. Unless people feel that they have got 
a stak<: in the country nothing can be dODt! by anybody. I heard recently 
a broadcast ] could not catch the name of the General who is supposed 
to have said three  hundred years ago.-"Give me an army of men who 
know what they are fighting for, and who feel what they are fighting for, 
and we shall win any war". Sir, 1 tell the Britishers now, and I tell 
tha politicians. in England to make us feel, to make us realise that. we have 
got 11. stake in tbis war. It is no use making me and my friend, Sir 
Cowasji, realise that we have got a stake e a ~e we have I;ot other stakes 
too, but you should make the man in the street, who has got nothing to 
lose, you should make him feel that he has a stake in this war, and the 
le:ldel''; of publiC' opinion should be taken into your confidence and power 
should hi' handed over to them. It may be possible for some die-hards 
to> say that the interpsts of the m ~ e  would be sacrificed, and that the 
ma~ o ~  woul(l not like such a change. But, Sir, I say this that the masses 
woul'd prefer t(. have t.heir own countr'}men in charge of the administra-
t.iOllihun Rny ot.her person. I am referrin!:( to this, becRuse it htu; glad, 
dent'c\ my heart, and I am sure it would gladden the heart of every 
' n~ n n  when I say that I read recently the speeches delivered by 
Pundit Jawaharlal NE'hru, Mr. Rnjagopalachariar and Pandit Gobind 
Vallah:l Pant, nnd I have also rend the nrtiele written bv Mr. Gandhi in 
the Hanjan.. These ImHlers who have gone to jail more than once have now 
come forward and made statements which, Sir, have steadied public opinion 
mora than fln.' thing eIRe. T do not belong t.o their school of politics. I 
disagree with their methods and their views but that does not prevent me 
fror'1 acknowl£>dging openly and saying j,hut these leuoers hnve done far 
more to steady public opinion in India than anybody else, and I ask 
En!l'Ii!:lh TJolitieians to take note of this, that in n country like India, 
these people, who were looked upon 8S the cnemit's of Englnnd, have, 
e~ England was in "reat difficulties, when the temptation was so great 

to make them exploit these difficulties, come out and made statements, h, 
which they have asked the people to forget the sins of omission and com-
mist';'111 of EIlghnd in the paRt and to look at the war in its correct pers-
pective. This fact alone ought to make people like  Mr. Churchill and 
Mr. Amery think that if the problem is solved ~  and generouslv, 
Indi:\ will be saved, and. not only India, but a on~ with India; England, 
nnd America, and above all democracy and humanib'. 

JlaulaDa Zafar AU 1Dla.n (East' CentraJPunjab: Muhammadan): Sir, 
let me ohller,re at the outRet that being a l\fuslim Leaguer I lim p,ommitted 
to oppoRition of the Finance BUL You wOl remember that at the lad 
Session of' the Assembly ~n we walked out and did not participate in 
theprocee.dings of. the Assel!lbly for over a month, we declared that inBS-
m ~ as the India.n Government had not Ustened to our proposals, aud 
~  Ipumed t~em t' ~~ ~ 1 C~t e  regutrecl "'.1 ab801y.te1y jUlt,we' 
ODposed the Finance BID. Smce then there has been DO change in the 
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position. The· GovernmlUlt in its wisdom rem8 ~'~ ~t  'SO ~e ~  
And 1· Bhould like to point out that ,when I ~  ~  1 mean the. ten 
orbres of Muslims throughout the length ,and breadth of n ~  and, tc? 
ignore their requests, tQ ignore their demand.; would be cominittiIi.g 
political Ruicide. There are some people who are tr,ying to persua.dethe 
.British, Government to believe that the Muslim League is not the power 
that it claims t,o be. The real spokesmen of India are the l'rime MiniStt'rs 
of Bengal, the North West Frontier Provinces and ~ n  They can 
speak in the name of the Muslims of India, beca.use tM;;. bl&ppen to be 
in power, bern lise they are the premiers of their provinces; Sir, t1'!is logic 
Rtands RAII-condcnmcd in t.he light'of the renl facts. Sir Jeremy Raif&man, 
Sir Heginnld Maxwell nnd Sir Andrew Clow, who is elevated to' the 
Governorship of Assum,-illstead of heing in their places, should accom-
pany mll-l would carry them throughout the length and breadth of ~  

to meetings which are at,tended hy thousands and thousands of MuslIms, 
who now stand shoulder to shoulder under t.he banner of Mr .. Jinnah and 
who assure him thnt they would shed their last drop of blood. for the 
honour of Muslim India, Only then the eyes of my friends sitting on 
the Trensury Benches will bE' opened. Only then they will l'eahZEi that 
they will he doing no good by introducing any changes in the present 
constitution in the middlr! of the war and for even two years nfter tile 
wnr in accordance with the wishes of these Premiers. There will be no 
general elections either to the Central Assembly or in the provinces. So 
they are ta n~ shelter under the umbrella which is held by t.he British 
no ~rnment  If they were to resign today and if there were genel'Ri 
elections, you will find that. Muslim Leaguers will sweep the polls through-
out, the Jength and breadth of India. It is no use telling anybody that 
the League should be ignored. 

I fiud a special Inessage was sent to Mr. Churchill this morning by 
my friend, M;astel' Tara Singh-and he tells him-'}<JA1,ablish 

1 P.M. 0 IlntiollAI Government in the Centre, consult the Sikhs, if 
you don't consult the Sikhs then something will happen, ignore Mr. 
Jinnah'. Similar mes!'lages nre being sent to the Prime Minister and 
articles are being eontributed in pome 1)£ the dailies in England, but this 
won't help matters. So, having explained the position of, the Muslim 
Leagup. I once more declare on i,he floor of the House that unless and 
until the proposals put or 1~r  hy the Muslim League in the na.me of 
the t,en crore8 of Muslims of India. are accepted, there ia no g!'tting out 
of the political tangle. It is ver,V eBsy to get out of it if OJlce tlifl British 
Government makes up its mind. There 8re difl'erenC'es between the 
Hindus and the MURBalmans, but I thinlt t.hat forces are or n~ whicn 
will bring t,hese t.wo together. Tlnless and until they come Iiogether 
t,here is no breaking this tangle. So, if :vou only do your duty, Rnd· mAlte 
up your mind to part with real power then the differences betwt'en the 
Hindus Rnd the Mussallllsns would he a thing of the Pllst. My HOYlourabJe 
frjp.nrl .. Sil' Jeremy Raisman, is personally a er ~ arm n~ ~ent eman  
very court·E\OlIS, very polite, butoncf'! his mind is made up to force us to 
vote supplies, then he is adamant. and at that time, in spite of what mv 
Honourable friend, Mr. Lalchand NavalrBi, ·has stated, 81r Jeremy Raiaman, 
is equal to t.en Aneys. Elir Reginald Maxwell is equal to 
~ Sir Sultan. Ahme{l8, and Sir· Andrew Olow is equal to 100 
Modill. ThesfI three are the re!'1 o em~~nt  ~  othel'lJ, do -not count. 
let them pardon, me. When tbit' P'in.Doe 'Member askS' qa tOYota ;uJ3 



crores for war, he is faced with n deficit of 47erorea. He 'wantRto make 
up ·that deficit by borrowing 35 crores-from whom? Sh:111 I say:, 
Americs ?-&nd makes up the balance of the deficit by taxing the poor 
.people of· ,this cotlntry to the.tune of 12 crores. We have to bow down our 
heads before him, before IDs Majesty &:s there is no help for it. But let 
me aSRure him and &lsure those who sit with him, that if the ~ 1e  had 
been spent properly to prpmote the ,suI:cessful prosecution of tllJ war, we 
'Wouln not have minded, in spite of our greatest ditterenCfls with the 
British Government, hecause, after all, we have lived tOiether in thia 
country for 150. years, alld in spite of Dyers Bnd 0 'Dwyers we hnvtl still 
a Roft corner in our hearts for them. ActuaUy, I admire the Britisher 
for hiR character. I have been to n~ a  rnvself. I waR thel'e for 
about a year and met the British people. I ~ame to the ('ollclusion 
that as long as the Britisher remains in EnJCland he is the finest RentIa· 
man. But direr-tty he cross!!'.! the Suez Canal al1d comes to India, ha 
becomes a sun-dried bureaucrat. he wantA to rule. As I was saying, thi", 
money is not being spent propt'rly. The home as also. the foreign 'Policy 
of, the Government, are a series of uninterrupted blunderR. They started 
wlth one great blunder. the occu]Jation of Persia, l1-a.q, Syria, and they 
thought that the weRtern flank of India waR Rafe. Had I been in the 
place of Mr. ChurchiIl, do YOll know what I would have dOIlfl? 

Sir 1'. E. Jamel (Madras: European): You would have lost the war, 

lIIaulaDa Zalar Ali Khan: I "hould have asked my dear friena, Turkey, 
to take pos&l8ssion of all those territories and La responsible for what 
happened. 

1Ir. K. GhlaluddlD (l>unjab Landholders): Supposing Tudee.Y had 
refused? 

lIIau1ana Zalar AU lthan: I would have asked Mr. Ghiasuddin to take 
charge. This waR a great blunder. 'you know, te~ ,all, a ~ o  W8 
are British Indians. still we are Mushms first IUld BrItish Indl/me after-
wards. We -lltill feel for PerRia, for Iraq, for Syria, and I wi'Jh that 
Government had not committed that blunder. Now comes the second 
blunder. It was the separation of Burma from India. We pr,tested 
vehemently against this separation, Hindus and MUBsalmans both said 
oye1" and over again (hot Burma wt\s a pal·t and parcel of India, wit.h nearly 
the Slune civilisation, There were \\l1l1lJ' cultural Dnd econolllic relations. 
between India and Burma, IndianR had inveRted croreR and I.lrores of 
rupees in Burma. Rut they would not listen to us, and the rel'IUlt ;, 
what it is today. In thii'l l'onneetion there was anothflr gTC'at blunder. 
The Prime Minister of Burma, U. Saw, went to England. There he wos 
the guest of thp. British Government. Many partieR were given in his 
honour and many fine. thingR were sRid to him. but when he plnced a 
proposal before the Prime Minister of Britain that Burma should lle given 
Dominion Status, it was refused point blank. It was after that that 
unfortunately he fell into the mesheR of Japan and he was arrested. 
~  arrest-WIlS another great mistake. "  .  . 

JMr 1' ••• ~8  He is ptiU the guest of 'the Br.itish Government I 

. ",uluaa ~ ~ Daa ~ T8eu: mistakes are· beiag eo~m tre  iJi India 
also today. I have read in the papers that Sardar Sardnl Singh Cavfluher 
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has been arrested. 'Whv? I do not know. Ostensibly, b80lrUle be is the 
'Presi'dent of the Forward Bloo. Either deofare the ,Forward' Bloc ;an 
'. n ~  body, or rele1l8e ,him. But you won't do either. You give the 
,itn..Pression that in India there are people who have sympathies with Japan. 
'There can be no greater blunder than to letthe m~t 8 on go abroad that 
there is a single Indian who is in sympat;hy with the .Tapane.-, but you 
are going on with your old game. 

, Sir Reginald Maxwell is not he.e, otherwise he o~  hav.:-dubbe.'! 
me as a Quisling. Had he been herf' , he would have cbrged ~ with 
being a Fifth Columnist. J would ask him, if you believe that Allnmu 
Mashriqi, who is lingering in internment in Madras, was a real Fifth 
Columnist and was II. pro·NB7.i, then why did you release him'l If" you 
have relealled him. what is the use of keeping him OIl in ~a ra  which 
is momentarily in peril of being bombarded by Japanese cruisers or sub· 
m~r ne  Madras is being evacuated, but he is still there. Then we 
have been asking you to release the detenuB, and the political prisoners. 
You say, there are only about 400 or 500 of them, but the Home Member 
quietly informs us that, if he relellsed these prisoners, there would be 
great danger, as if it was a greatp.l' danger than the danger which confront-
ed Malaya, the danger which confronted Singapore, Java, Sumatra, 
Oejplw<;. Timol' and the Northern part of Australia. According to the Home 
~em er these are not dangers, but it is a danger to release It few unarmed 
poor fellows who have been rotting in jail. 'rhis is one of those uninter-
rupted series of blunders to which I h",ve referred. 

Sir, even this Bill is a wllr Bill and we must look upon it in that 
light. We huve been treated to all ABCD politics lately. 'fo it, in the 
natural course of affairs I will be added too. A stands for America, B 
for Britain, C for China and D for Dutch. The Dutch element has been 
eliminated altogether. C is being eliminated because the Japanese have 
cut the Rangoon-Prome road nnd t,he Burma-China road has also been cut 
and, therefore, it will be difficult to supply China with arms and ammuni-
tion, with which alone the Chinese can carryon the war. It is very 
difficult for Russia to send them supplies by the overland route. So, the 
only way by which they could be supplied with munitions of war was 
this Burma-China road. They lIay there is another road in Assam. 
Perhaps' His Excellency Sir Andrew Clow will see to it that the road 
is properly constructed. I met him in the lobhy yesterday and I congra-
tulated him heartily on his elevation to the post of the Governor of 
Assam. J hoped that hi!! reign there will be a historic one in the light 
of the events that are happening in Burma and he said he hoped 80 too. 
Now, t,he China and the Dutch element being eliminated, there ,remain 
America and Britain. America is an ,.oknown quantity. For very many 
months we have been hearing of a talk of dollars in millions, billions and 
trillions. We have been told that America will be able to build so many 
thousands of aeroplanes in one month. Where are those thousands of 
aircrafts? The Dutch waited and waited and no help reached t1:lem. 
England is also trusting her future to the help th.t America may give. 
This is un-British altogether. If the Britishers have to fight, let them 
ma,ke up their mind that they will fight, single-handed with 
backs to the wall. But if their hopes are centred in Rusllia 
or Amprica" it will be. the rea e~ ~ er that· they hBVO 

."er made. :But what III tile decidIng element? "It il neither 
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A nor B nor 0 nor D but I. It is India ~' ~et~ .. the wbole affair 
aa.d it wij! be ~  O1'9re8 of; .people living in t ~  ntr ~ 9 ~ u,ltimately 
decide the situatioD. Bu,t ti.r.e you r~a  taklDg n4~am ~ your: considera-
tiQnl' I am afraid not. You only want us to vote credit a'lid to''give you 
150 :maDY croresof'l'hpeeBbUt we are nowhere in the,potUl'II.,.·;;; ••• 

lIr. President (The Honourable :Sir Abdur Rahim): The Honourable 
Member may continue his '1peech after Luuch. 

The Assembly then adjourned for 14unch till Half Past Two of the 
Qock. 

The Assembly re-Rssembled after T .. unch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Ohair. 

Mauna Zafar All Khan: Sir, a cataclysmic change is coming all over 
the world. It will not be the same world after the war as we find it 
today. Imperialism of the British brand or of any other brand will be 
given a burial, I hope it will be a decent burial, never to come out of 
the grave again. It will be succeeded by democracy. But democraoy, 
il it follows in the footst.eps of its pr.edecessol·, that is to say if it pushes 
the strong to the front and crushes the weak, then it will share the fate 
of its predecessor. While speaking of this democracy, I will say some-
thing about Dominion Stl1tus of the Westminster type. We are being told 
that after the war is over, our masters today who will be our comrades 
tomorrow will grant us Dominion Status. Now, Sir, the qu.e.stion is 
who wantR Dominion Status in India? The Indian National Congresfl 
does not want it, at lenst the spokesmen of the Congress do not want it, 
Pandit Jawaharlal Nehru does not want it, Mr. C. Rajagopalachari does 
not, want it, and we. Muslims, do not want it at all. What. does Dominion 
,status of the Westminster type signify? It signifies the rule of tht! 
majori.tv and it signifies the domination of the majority, it signifies that 
'When the majority says, two and two make five, the minority shall not 
have the right to rebut and say tQ,at two and two make four. If Dominion 
Status is granted to Illdio, Jndia will remain as dissatisfied with her lot 
.as she is today. In the case of the Muslims, they will fight it tooth and 
nail. They will not a ~ Dominion Stl:ltus to come to India so far as 
they are concerned. So far as the Muslims are . concerned, they have 
made their position clear. The Muslims in India are ten crores in 
number and they have made up their mind that, in the coming India 
:which is in the making they will have at least some spot where they shall 
be given the opportunit.y of rising to the full height of their cultural 
stature, living under conditions in which alone they can face a fighting 
world. What are those, corners in India? The corner of the North West 
Frontier of India and' the corner of the North East Frontier of India.. 
The North-Western corner region comprisee the North West Frontier 
Province, t~e Punjab, Sind and a ~tan  In the Eastern region, the 
on~ ?ompr18es Assam, Beng.al where the Muslims happen to be in a 
maJorIty. Unfortunately, thIS scheme which goes by the name of 
Pakistan haa. not been  understood by our friends. They have not analysed 
it dispaBIJiOft!ltely and in 'a calm manner. After all, what does Pakistan 
~  , a ~an me~ that, in' ,regioDs' where' the Muslims happen to 
~e II:l s' maJOrltythey aball.be ~t e  4P tl:a,e. ~ ta of the majority, but 
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in. ttAe ~ e of ~  their exercising the rights ,of t~ majori.1 ltieaa. .. 
t on8 ~erat n to: the rights of t'he m nor t ~  .. ',', ' 

Bhat Parma -&Del (West Punjab : Non.Muhammadan): i In AsUm, ,the' 
Muslims form only 84 per cent. and yet the Honourable Member says. 
the Muslims are ill a majority. 

Jla.U)aDa Zafar .Ali Khan: I meant Assam and Bengal put together. 
ow. conception of justice as laid down in the Holy Koran, it is this: 
let not the fact that your opponent happens to be a n9n- ~ m lead' 
you to do injustice to him, be just, because that is true piety aecording 
to true Islam. When I talk of the Punjab, the North West l''rontier 
Province, Baluchistan and Sind to form .  .  .  .  . 

lIIr. Laldhand lfavalral: Don't mention Sind? 

lIIaulana Z&far Ali Khan: Because it troubles you. My Honourable 
friend, Mr. Lalchand NavBlrai, seems to think that the people in Sind' 
are all dacoits and murderers. 

lIIr. L&lchand lfavalr&t: Many of them are horn dllcoits and murderers. 
Seven men were killed recently? 

lIIaulaDa Zafar Ali lthan: Killing goes on all over the world. How 
many men are killed in Europe daily? How many were killed in Burm., 
in Sumatra, .Java and other places. So killing is there. The law of the 
survival of the fittest is there, which ordains that the weak shall ~ 

to the wall, hut it is Islam which creates a normal position between 
the two. Justice on the side of strength is mercy and injustice to the 
weak is a curse. 

So, you see, Sir, the Muslims will create a homeland of their own 
in India. It does not mean that the Hindus of these territories or the 
non-Muslims of these territories who wlmt to have a homeland of their 
own shall be deported or sent to some other land. No, tbey will remain 
where they are, their rights will be respected and every consideration will 
be shown to them because if this oonsideration is not shown to them, 
the Muslim as II. believer in the blesRings of Islam loses his position 
altogether. So, I should like to inform the British Government, througTi 
this House, that if the demand of the Muslims, so often repeated by the 
Muslim Leal'\'ue, is not conceded, the Muslims will create a terrible row 
in this ('ountry and they will not rest satisfied till their object is Bchieved. 
They have made up their mind. We do not want Dominion Status. We 
want India to be free and the Hindus. at least, ought to he sntisfied that 
we have given to them the right of a n~ their own (lovprnmen1!.. where 
they can exercise the same Dowers in three-fourths of India, what we 
want to have in (lne fourth of India. At lCRst we ought to~ a e some 
share in our patrimony. India is as much OUTS as theirs. They 'are the 
big brothers and we are the sD1aller brothers. A division of this patri. 
mony does not mean injustice on our part. We give to YOll what we want 
for onrselves. So, when there 1S a chance fOT you to have swarai in 
Madras, in Bombay, in Central Provinces.' in the United Provinces, in 
Rihar. amI in OriFsa, why not take that chance. It is open to reason. 
l?Bt think of its. t ea ona~ ene  o ~  no~ ~t an t n~ if;)'Ou have-
made up your mmds t o ~ore the Mushms altogether and to 'tum them 
out enn from their homeland and 'reduee' them 'to the position of Jlelot.,. 
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in a  l .. nd which is as much their. as youn •. : ia. ;l!IPprecn.te the remark. 
mGde the other day by Breejut RaJagopalachari that the real and jus. 
''demluids on.be Musealmane Diust:be .. t; aaElfif·.you treaf;tham in e.ny 
o~ er way so much the worse for·you. 'l1hat is wh .... ·he ~ 8 and I.think 
he is right. . . 

In this connection, Bir, I .hould likE' to IlIiy a few wordA about racial 
discrimination. 'fhe House will remember that: when the -war broke out. 
Mr. C r~  having looked at the question from a higher point of view 
so far as the Britil,;h interests are .concerned, offered France the oolll11'1"11 
citizenship of the British Empire; but,unfortunately, for r~~ e ~C 
refu61ed it. But when the question oomes up of a common t ~e '  
for Indians in the British Commonwealth, the argument is flung in our luce 
that if there is to be a federation of white nations India cannot be expectt:d' 
to be a PBTt of it. So there comes the bar siniBter of colour again, 
dividing the eastern and western world, and there it stands. Kipling sllid' 
many years ago thlrt 'East is East and West is West and the twain shulT 
never meet.'. We t.hought there had been great changes in the world nod 
elJSt and west, were going to meet, and India was going to be the meet-
ing point. But incidents still occur from time to time which are verY' 
disturbing. Let me remind Sir Andrew Clow, that the Railway Depart-
ment in IndiR is reE<ponsihle for creating bad blood between Englishmen 
and Indians. 'Vhen we travel in the second class some European comes 
and finds a 'blackie' travelling in that compart.ment and asks 11S to get out. 
It happem; frer}ll€'nt.l;v in India nnd T had this expl'rience myself. So-
racial rliscrimination and colour sense is the greatest bar in the way 01 the-
peopJe mepting tOg'pther. NeVHr wnl'l t.here greater necessity for Englisn-
men Il'nd Tndian!'l coming together, putting their heads together and fineT 
out how t.he trouhle can be avoided. But thE'Y do not do it. On ~ e  

eastern side, as I have explained. our flanks are uncovered and nn the. 
west.em sid€' there is danger and a great pincer movement is coming, 
Germany from th(> West and Japan from the East. They are coming like 
two millstones and they hB'Ve made up their mind to crush India, but. 
India will not be crushed. They do not realise what the hidden strength 
of Tndia is. There are 40 crores of people with untold potential wealth in· 
money and in resources and millions and millions of fighting men and' 
brave men who have give.n a good account of themselves in Africa, in-
Malaya, in Burm'l' and Sumatra and Java and elsewhere; these people-
can cha.nge the facE' of the East, only if you looked at the question frorn-
the highest standards and not from a. narrow angle of vision which I call 
the British bureaucratic vision. . 

We, Mussalmens, placed B'S we are in India at present, look upon our--
selvE's as soldiers first and everything else afterwards. The Punjab is the' 
sword-arm of the Empire, they say. Thousands a.nd thousands have gone, 
to the East and to t.he West.to fight the battles of England. Economical-
ly ~ e  are in 8' "ery weak position; eulttir-ally they may' be in a strong' 
posltion but economlcally they a.re at the Jasti-ong of the ladder. They 
look At themsE'lvea and find themselves pushed bv nimbler wits. Tht'v 
are shedding their life-blood for what you' call the Brit.ish Empire; but th'e-
British V,mpire itl'lelf does not appreciate it. Earl Wlnt,ertoo the other' 
~a  mnde 8 remark in the House of Conimons that hewBs' in the IlIdilJ" 
Office for sometimei' and he did not bo\\" what'was happenirig in India. 
~e asked how mnny soldiers there were in India and when no reply was: 

e~ on the stereotyped plea t a~ it ~o e 1 8'4 n~t .. t 1~ p.ubIio p1 ere ~ 
to dlsclose the number of'tloops:'he slila, uW11,'f 'ltbout the vAunted ones 
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million soldieN who had beeD lately ~~ r te  Then it traDspired tllat 
:tit. this one million' three lakhs. had been sent out to Persia, Iraq, IJby.a, 
etc. So still there were seven lakhs. Where are they and what are they 
doing? Are they properly equipped and have they got the necessary 
-training? You get crores and crores of rupees out of us, but you do not 
give us any aslurBnoethat these leven lakhs of soldiers who are now in 
India will when the proper time comes give a good account of themselves, 
'that they will be properly equipped and trained and that there will be a 
1Iullicient number of aeroplanes to help them if the fight''Comes to India. 
You have not given us that assurance yet, but you simpfy say that the 
'tlecessnry production is forthcoming. So, 8'S I have said, the battle of the 
world will have to he fought on the plains of India in the near future. 
For that time Britishers must be prepared. If the Britishers are wise 
they will declare India to be free and not dilly-dally by talks about. 
Dominion Status 8.nd after the war, and so forth. If you declare India to 
be free today and hold India responsible for the successful prosecution of 
-the war I think you will have done what you ought to do. 

In the meantime, while taking measures fur the successful prosecution 
-of the war, you should look to the internal affairs of the country so fat, 
Il'S they relate to tranquillity on the part of the people living here. In 
-every walk of life they are dissatiRfied. This morning a gentleman told 
me, when the talk turned OD racial discrimination, that young men with 
'ability and training were simply turned out of military service on the pltJa 
that they are dull and lazy, and their only dullness and laziness consist in 
the fact that they happen to possess a little self-respect.. The Britisher 
looked IIpon himself as the denizen of mount Olympus and looked down 
'upon the Indian as an inferior being. This will have to be looked to. 

Then, Sir, so far as the Mussalmans are concerned, they are dissatis-
fied with the way in which they are treated in respect of legitimate aid 
·given to them. Take a small instance. The Associated l'ress 
'and the United Press News Agencies which are doing very useful 
work are being subfoidized by the Government of India. Many papers-
English '110Rtly, Indian papers also-receive help in the form of a ert ~

-ments. They receive subl:lidie6 and they are currying on their work 
·successfully. In thr-; C0,8e of poor MlJ""almnJ\tI, hOWl'yer grell't their 
fighting strength may be Rnd however loud their protest may be, 110 RlICn 
nelp is given to them. There is one Agency-the Orient Press AgeMY-
recently started whiC\h is doing very good work. It is the only Agency 
which the Mus8s1msIl6 possess, bllt it is being treat.ed in a step-motherly 
manner. No help for it; no aid for it; no subsidy to it.  Everything 
'ill going to (lthers and not to the Mussabnans. So there is discontent-
ment here. to secure their contentmenl, these deficiencies must be 
.remedied and tneir proper share should be given to them. In this con-
nection, I remind the House of the promise held out to the }.(ussalrnans of 
~n 8' by Mr. Amery-I don't hold brief for him in everything that he 
-.o.oes but sometimes he -does a right thing also. On the 8th of December 
·;&n offer was made to the people of India in which .an assurance was given 
1;0 them that the rights of the minorities would be protected and that no 
~on t t t on would be framed without th.eir approval and without their 
.e,Qnsent. 

ea ~1 Sir • ..., GlclMJ: I. :hope DOt. . 
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Ka1l1aDa Za!Ir All JDLIA: We are thankful ·to him for that 

The Bonounble Mr. X. S. Aaey: The declaration was made in August, 
not December. 

Kaulana Zafar All Dan: Yes, on the 8th of August, that promise was 
made and if that promise is broken and ~e does anything. ~  goes 
against its spirit then, I think;· he will find hImself and the BritIsh Govern-
ment will find itsel1 in great difficulty. 

Ltaut.-Oolanal Sir BaIllY Gldn.,: I will join you. 

Kaulau. Zaofar .Ali][ban: When I talk of the Mussalmans, I talk of all 
other minorities also. I tllik of Sikhs; I talk of those who belong to the 
so-called Depressed Classes; I talk of the Anglo-Indian community. 
These are all minorities and we want our a ~ar  and we want our 
position under the new constitution to be something enviable and not un-
enviable. 

Here, Sir, there are small things which show the mentality of the 
bureaucracy. They committed a great blunder, as I pointed (Jut, of 
separating Burma. ThAn they separat.ed Aden from India. Here t ~  

were a bit more reasonable but we did not know of the pranks they wonld 
play later on. In 1940, suddenly, the .Govp.rnment of Aden-the Aden 
Protf·(·joratE'-is!'.tlE'd 11n OrdinAnce the object of which was to prevent those 
Indians who had left the Rhores of Aden to come hack to Aden Imd many 
other restrictions were imposed upon them. This Ol-dinance was issued 
in October, 1941, and the Government of IndiA did not know of this 
Ordinance till December. So that is how the Government of India was 
sleeping over it and the Colonial Government did not pay any heed to it. 
Why this discrimination between the Arab and Indian on the one hand. RlId 
Indian and BritiRher on the other, I should like to know? But thev 
have no answer. They cannot give answer. SuppoRing they say that 
the Arabs would be given their right of living in the land in which they 
were born and no outsider had the right to go and settle there. May I 
ask what right has the Britisher to remain in Aden? If they are so solici-
tous about the interests of Arabs, then Arabia should be for Arabs, Egypt 
for Egypts, Iraq for Iraqis .  .  .  .  .  . 

Mr. If. M. oToah! (Nominated Non-Official): What about Indill.'? 

Kaulana Zaofar All 1OlaD.: India. for Indians. I again say India for 
Indians. 

An BODOurable Kember: Pakistan for Mussahnnns. 

Jlaula.na Zafar AU DaD.: Pakistan for Indians, n~ o- n am  Hindus 
and Sikhs-all of them.· There will be II Pakistan in. the Uoited Provinces 
part. of Tndia where Pandit Jawahar Lal Nehru. wiUrule and there will 1}'3 
a Pakistan in the Central ProVinces, in Madras .• in Bombay and Orissa for 
the Hindus. .  .  .  .  . . 

. Lieut.-OOloDal Sir JIeDfJ. GldD..,: Wh"t 8'bout Gidneystan? 

Kau1&Da Zafar AD nan: I should like to come and pal you a visit 
there. I think Delhi will be for you. 
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a an~ Zafar Ali Khan:] 

1 think this question of questions 9 ' o ~  I am note.. pe ~ t  
I am all optimist and I think things are shapmg t em e ~e8 ~ eo ~a  
lJ,.tisfuctory manner. Again I remind you, Sir, that I beheve m .Hmdu-
~ 8 m unity. In the Punjab an atmosphere has been (ll'e&ted In,ec:>n-
nection with the n'ovement called the Beopar MandaI movement WhICh 
has brought all the sections of 1ihe public-Hindus, MussaJmans, Sikhs and 
Christians, all of them--on one platform. I want tha.t atmosphere to be 
created throughout India. Grave event8 are happening in the Far East and 
trouble is brewing nearer home and unless we put our he_ds together and 
do everything to keep the atmosphere tranquil there will be trouble. Lp,t 
us make up our mind. Let us create harmony; and sink ob,r differences. 
We Mussnlmans have declared I:hat t,hequestion of PakIstan can be t;helvE>d 
till after the war. In the meantime, we ought to put to ourselves the 
question, "What .will be our duty?" 

Xr. Lalcha.nd Jfav&lr&l: T,f ther!' is unity. then India will be Ekistan. 

Xaulana Zalar All Khan: My Honourable friend, Mr. Navnlrai, is 
always under the impression t ~t some Sindhi will come and run 11way 
with him. I am speaking as a Paldstani. You makp. up your mind. 
Keep the objective before yourself and that objective will be achieved .  .  . 

lIIr. Lalchand Jfavalr&1: You said there wiII be one platform after the 
war and so I say .  .  .  .  .  . 

lIIr. Deputy President (Mr. Akhil Chandra Datta): Order, order; one 
Honourable Member at a time. 

Xaulana Zafar .Ali Khan: During the WaT let, UR sink our differences 
3 'and cull upon our British friends toO haye 1\ look at, things 
P.)f. in a proper manner and let us create an atmosphere in which 

we can all join together. If we cannot expect you to treat Uti in the same 
way I1S you treat the British people it is beoauseit is our misfortune or 
fortune that we happen to be a shade darker tban YOll all; aud this bar 
Rinist,er of colour lies betwpen us. But we have to face the situation and 
t,he war is t,here !tnd the Rituation is getting more and more critical every 
day, In order tC' face that situation we must create an atmospbere 
throughout the length and breadth of India during this WIlT in order to sce 
that the war is prosecuted successfully. So let UB sink our differences. 

Sir, I think 1 hl1ve said everythinr{ that I wanted to say, and I hope 
thfJt my appeal will not go in vain; I make that appeal to Mr. La.lchuud 
Navalrai, toO Bhai Panna Nand, to Sir Henry Gidney and to Sir Jeremy 
Baisman the author of this Finance Bill, which I oppose. ,. 

Kl. J[UI.llbhai .A.bdullabh&i Lalje.: Sir,before speaking .on the details 
of the Finance Bill, T should lik& torlace befl)re the ROlllle a most ~ r o a 
question which I ~ee  bound to do. It cannot be denied that the predomi-
nant desire of the people at this moment is to know what is their positioD 
and what IS being done for the ~ -en e 91.., the .country., A let has heen 
said and will be said about whl1t is beirigilone and what will be done. 
nul. I ask ill. all earnestnees the: o e~nt Beaches »fIe what ,itt' the 
mode by wMch they could place the,f .. ~  e r~ the country. Boflir. 
we have been taught that everything that the Government do is througb 



the representatives elected by the p~ e  HaviIli-; t ~ n ~e en years. in 
ibis Bouae, I. ,must admit, ~ at e er - ~~ 1 ~ t~at  th1S , o e~menttr1e  
to belittle the ,representat1Ve!! ,of the people 0.2 much 8~  posSible. ,I am 
BOm'Y when I IlItIIoke this allegatiOn; but I lIayt 8JIi prepared 1;0 ~r ~  to 
the ,hilt that, ,that, is the position. In fact, ~n detnoeraey 1S hemg 
preached, when we are told that. you ,are, o~~ to fight for ?enl?cra.tlic 
rights-leaving aside the. e8t o~ of ~ a~a  l n epen en~e  ~ a t  or 
ot.herwise-we find that even the constltutlOn t a~ has been glven to tiA' 
since 1935, 0. constitution of which t.hese day .. nobody; no civilised go\'· 
emment can. be pr,oud of, even, that is not being carried aut ~nt e right 
spirit and in the right JIlanner. I would not have even spoken these 
words, believing it was hopeless,hut I have been emboldened to 'say these 
words a:ter h14.ving heard the sentences read or spoken by the Lesderoi 
thu Hout;t3 only on the 17th February, 194:2 , when moving a Resdlution of 
appreciat.ion and admiration ut the visit o~ enera ~mo and Madame 
Chiang.kai.shek. These Q,re his, words: ' 

,"The Assembly  which constitutionally rep~ ent8 the whole of British India"-it 
iI conltituti01lally 10, I admit--"can, therefore, speak for them aut.horitatively," 

Is that a fact? 

The Honourable Mr ••• S. hey: Yes; it can speak. 

JIb. Hu8enbha.i Abdullabh&i Lallte: What is the meaning of the word 
"Authoritatively"? I suppose the authority vested in me to speak those 
words, as I am doing-noth'ing more: I can utter with my own author· 
ity, with my own breath; that is the meaning of authority; that is exactly 
the position; nothing else. It goes on-

"will be doing the bare duty which it owes to the count.ry it represents." 

Now, what is our position? Before the war, we invariably had visits 
from His Excellency the Vicet·oy, addressing this House, telling us about 
our relations with foreign nations and the ~ pe t on  that took place in 
Wo.ziristan Hnd what not. May ~ ask in all humility whether the Govcm· 
ment Benches have realised that for the last three years we have not been 
told about our foreign relationships, nor about the war at our gates. We 
Indians feel much more than any Britisher for our country, and it is no 
use telling us that we are not doing anything for our country or we shall 
not do. It is not under your inspiration or encouragemeqt that we have 
to do it. We shall do it and we must do it; but let me tell vou that this 
is not the way that the Indian people, this representative HOll!;;e, should 
be treated in these days when the fight for democracy is going on, 

I wEI give Y0':l in short a list o! the importQnt events that have taken 
place. 'We do not know from the representative of His Majesty the King. 
Emperor to whom we owe allegiance, as to what is the state of affaIrS· so 
far as our foreign relationship is concerned or what hapIJeD.S 'about the war, 
The war is not in Waziristan-it is at our gate. Then we were told, and 
I remember very well that the then Leadex of tho House, Sir Muhammad 
Zafrullah Khan, visited Europe and so also Slir a naar ~ o t Khan, and 
they had per ona~ knowledge of tl1e things that were going orlon the bat· 
tlefield; but nothmg of that sort was told to this House nor to the people, 
except the press report that was flung at us, and we had to judge for our· 
selvell, and then, we are told "Have confidence". We also 10l0W very well 
that Hi., ~~~ eno  the, e~o~ "itb i .u,,,ood n~nt oD8 consulted or 
p'laced before ihe Leaders of the OppoSition" ~  is exactly wpat i$ being, 
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done in Great Britain, when he sent out some few troops to Singapore and 
to Egypt. We thought that the opposition would be taken into confid8JlC8. 
We heard both Mr. Bulabhai Desai and Mr. Jinnah telling us how tbey 
were consulted, but that was in respect of a few hundred troops that were 
sent--hardly a thousand troops were sent then, 1 mean at the e nn~ 

of the war. Today thousands and thousands of my countrymen are bemg 
sent, and yet not a single Indian is being consulted. I challenge the Trea-
sury Benches, I challenge my revered friend, .Mr. Aney, to tell us whether 
in the matter of deapatcMng Indian troops overseas 'even he as the 
senior Member of the Executive Council, is consulted. Sir, it was the 
privilege extended to the Opposition, a'valued privilege I must say, which 
was extended to the Opposition, and this has been denied to us now. It 
may be due to some change in policy as BOrne of our friends are not present 
in the House,-but I ask even my friend. Mr. Aney, who is a senior 
Member of the Expanded Council of which we boast so much, is he being 
consulted in regard to the despatch of Indian troops overseas. Can you 
cite a single instance in any part of the world where such a thing exists? 
Can anyone here tell me, can any Indian CiV'i1 Servant, who are learned 
people, tell me whether there is any parallel to this in any part of the 
world, can my friends tell me of any instance from history of any demo-
cracy in which the members of .the Government or even the Leader of the 
Opposition is not told about the position of the wor or is not consulted 
before despatching large numbers of troops out of the country to die. .  .  . 

Lieut.-Oolonel Sir Haury Gidney: Not to die, but to fight so that we 
may live. . 

1Ir. llusenbhai Abdullabhal Laljee: Certainly t.o clie. It pains me to say 
fhat. Hut whatever the inte'1tiolls of the Government rna,)' be in I,eeping us in 
the dark, we shall do what w\' enn for ollr peop ~ and for our lIollntry. 
Hut let me ask my friends of the Treusury Benches to ponder seriollsly 
over the position they have taken lip. How is it consi;;tent with the demo-
cratic principles which you so loudly preach to everybody, how can uny-
body with his hand on his conscience go und tel! his people to leave hi3 
fortunes t,o you in these circumstances and Lo trust you? You place me 
in that position as ~  representative lind yet blame me. I cannot find.1l 
single Indian-born subject out of the 40 crores of our people who will be 
able to lay his hand on his conscience and tell the people that they should 
trust you, beoause he knows all about the move1llent o~ the troops of the 
true position of the war,-and yet in sea lion !\nJ out of season you blame 
us. I wish, Sir, before the people beoome more restive and take to self-
defence in the absence of any effective Ilrrailgements made by you, you 
would I mean Government will have sense enough to divulge their plans 
to the real representatives of the people and talce the people into your 
oonfidenoe. Not in the way as some civilian said the other day--what he 
said was this--are we Alling' tc tell YOll all what we are doing tlO that you 
will go and speak about it in the a ar ~  if he was the onb father or 
grandfather or the .proteotor of Indians, as if we do not kno'", our own 
responsibility, as 11 we do not know the ~  B. C. of the thing to go about 
and speak all sorts of things in the bazara so that the facts may be known 
to. the ene~  an? ~erop ane  may come nnd bombard my home and 
children .. ~ r  thiS 18 the way they treat the Members of the Legislature. 
I Bay thll!l IS mostly done by whom-by the great Civil service including· 
the Indian-bom I. C. S .• mlUl. 
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Then, Sir, we have been told that the war is at our.ptea. and that the 
Government Members being very busy, we ha\'EI been asked to cut short. 
our speeches. And this e.ppeal has come from whom? It has come from 
no less.a person than a great nnancleJ", and a financier or businessman musi. 
know the amount of feeling engendered with regard to the affairs of a con-
cern when it passes through critical times. Sir, only 120 Members re-
present here '·40 Cr0r8S of people, and they are being denied an opportunity 
to know the fact and thus be ·able to speak a word; my friend wants weo 
should speak little, he does not want us even now to speak out our desires. 
and our minds freely. Is it suggested, Sir. that the Members of the Trea-
sury Benches are so busy all the 24 hours that they cannot hear a few 
words from us. .  .  . 

Lleut.-Oolonel Sir Henry GtdD.,.: No, he did not mean that. 

Mr. HUBenbb&l Abdullabbal Luiee: Yes, he did say it. Sir, I am one-
of those who has been here for the last seven years, and although I see 
for some time and even now empty benches ~re today. .  .  . 

Dr. P ••• Bmarje. (Calcutta Suburbs: Non-Muhammadan Urban) = 
Poverty everywhere. 

Jlr. HU8enbhai AbdullabUt Laljee: Shameful poverty-non-attendanae 
of the representatives of the people, representatives who are elected by 
the people. Sir, it is not a pleasure to be here now. What do people. 
have now begun to say? People from variOUe quarters don't want us to-
come to this House any more and they want us to be somewhere else. In 
fact, if we R.re not in other bodies we are threatened to be nobodies. It. 
h"is eon··! to that., It is only our conscientious duty t,9 the country 
thut compels us to come here. If I want to hE) somebody in my country 
in t,he present circumstances it is really much better not to be in this. 
HouRe at present. As my friend, Sir Vithal Chandavarkar, sRid, the posi-
tion in which the moderates and others of their viewR are placed is not a 
happy one. It is only our duty which enjoins on liS to come here in these 
circumstances and do what little we can for the cause of the country, and 
persuade Government to recognise public opinion through their 
repreRen ta ti ves. 

Then, Sir, a lot was said the other day with regard to supply o! muni-
tions. I was very glad when the Resolution WilE' moved by my friend, Sir' 
Frederick James, and I expected to get a lucid reply wMch we got but alsl> 
a favourable consideration than we got yesterday. After nearly 8t years 
the Members of this House, the representative'! of the people, were given 
for the first time an opportunity to know the working of the great Supply 
Department. Sir, I am in a position to state t,hat even the Members of 
the Defence Supply Corpn1ittee which was formed after some time were 
not informed of the position which was 90 lucidly explained by Mr_ 
Jenkins .. 

Dr. P ••• BaurJ6&: Distrust. 

J(r. BueDbbal AbdullabJall Laljaa: What has been the result of it? 
The'result has been this, that Sir Frederick J ames withdrew the Resolu-
tion. I do not know why he withdrew the Resolution or why the Mem-
bers of his Group did not preSI it. The reply that W89 given on behalf of 
the Government to the Resolution W88, in my humble opinion. Iu.aid. 
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n~e :and instructi.ve,·· but, not' favourable to. tht;' point. The:pl'OdaetioD.· 
~ e t on ~  cle-yerly mi?,ed up, and I, have 'begon to· , feel in my 'heart. of 
hearts that the' 'op'port~n t  w6!'l ta ~n to lay down that & PfOIIiuction 
Minister was nOt req.1,1ired.. "  . '.' '. '. , 

Sir, I may aa.)dhat most'of the muters that! beard yest.erday botll 
from Mr. Jenkins and Sir Frederick James could be found in the ~ on 

(JD the same matlt:.er and questions in the Hansard's Report of-the House 
.of Commons, for September, 1989, Jan\Uj.ry, 1940 &Dd JlUle,.1941. In 
the official lteport of .Parliamentary Debates, Hkllsard, all the_e ,thW,gs CUll 
.be found. They do not want to have here a thing which was approved of ill 
England. It was discussed there und found to b<: neeeRHII ry. l'he \,(,01'1, .• 
at large all over know. all about all these and Ruch things but .it was kept, 
.or attempted or advised to be kept as a secret only in respect of the 40 
Cloores of Indians-although aJJ. these things were publ'ished in Englan<t 
oyer a yee;r ago and the whole world knew all about it. Still, so far (l.!iI 
India is concerned, it, must be kept a secret, which meunb lacIt of confidtlIlC''' 
in us, Sir, I ask the Government to remove the sllspicion from their 
minds. :For goodness' sake, remove your suspicion SOOll. and (IOIlllult tIl<' 
people who a.re vitally interested, if you really Illean business, 'if you wurt 
real honesL co-o,peration. What my friend said was very lucid, ven' 
instructive, I did feel it but here .it is. all this has been only now aftp-f 'In 
much time has been discussed out here. 1 do not want to repeat ;1). 
details but I tell you thitl much that as reported in these reports thi, 
country has been able, with its poor indust.rial development, to u;iw:> .. 
..great help to Great Britain during the years IV3H-40. 1 will read (\nh 
two lines. 

"The whole of the surplus capacity in India has been taken up and the India.n 
Government are hringing in production of various kinds and from various Bources and 
from various private firms to help up," 

During 1939 and 1940 this poor country had done all it could, Ilnd eVl'n 
now I am not sure whether we cannot do mo!'e. A lot has been tlaid witll 
regard to munitions. 1 have found also in this book, something said thRt. 
machine tools are wanting, and the Rccond thing is steel. What hm; be(,Il 
-done in Engla.nd? All the machine tools have been purchuf;ed wherev'" 
they may be found all over thc world. Not sat,isficd with that, they have 
gone down the whore of their country and variolls other countries to buv 
1!econd-hand machinelil. 'fhey have got a liElt, according to this book, ~ 

:second-hand tool machines in Great Bl"itain which have been ucquired 
May I ask whether any such attempts have been made in this count.I""" 

'l'he Honourable Sir .Jeremy ltaisman: Yes. 

Mr. Husenbhat .A.bdullabb&t Laliee: Have you got a list of qf'I"I"",;1 
iland machine tools? 

The Honourable Sir .J.relllJ :B,atamu: Yes. 

lIr. Hua8llbhat Abdullabba1 LIli": Have you been using .. 11 .\., 
:ma.chine tools in indu.trid concerns? De te ~'Do ' filat I mow'for 
mytelf, I need. not ask for your, reply. 

'lILt BoIllOUlob&e B1r .J1Nm, ...... &11: Then it is the HGDOurahl. 
14 a~ er 8 cJ.ut,., to mfemn WI -if, be. knows of bay that are n()f; being used, 



1Ir. B1IIIDbhal Abd1ll1abhai Laljli: I bave e~nto  only' yesterday 
tbat we are :sbort of macmlle tools and it, is e~ and now my duty to 
bring it to tbe notioe of the Finance em ~r I . " 

TIll Honourable Sir 18"111.,. Balamlll: Is that so? 

1Ir. BUleD.bhai Abdullabhat Lilli": You tell me just now and call 
upon me here and now to tell you all lihe particulars. I have come to 
know that authoritatively only now from the Secretary of the Supply Df'-
)1llrtment. I need not rely upon this book or upon the newspapers, but 
the fact is I have got from the borse's mouth only 24 hours before that 
our Supply Department is short of machine 1"ools. 

The Honourable Sir leremy Baolsmm: I do not know where the Hon-
ourahle Member  spends his spare time. But I should have thought that 
almost everybody knew that the Government of India had been searching 
high and low for any spare machine tools that· were available in thie 
country. 

1Ir. Buaenbhai Abdullabhai Laliee: A large number of my countrymen 
know a great deal more than what is being told to them, but that ie not 
authoritative. What I know is this,-but what right have I got to tell 
you? Whom am I going to approach? There are some machine tools in 
this country and they are not all being used for the Supply Worle 

The Honourable Mr. M. S. hey: Is not the Honourable Member 
aware that Government stands in need of using every machine tool:' 

The Honourable Slr .Terem,. lI.aIIman: .... nnd trying to get them. 

Mr. Bus8nbhai Abdullabhai Laliee: I urn aware of it. Hut the fact 
is this. Have they been able to get them"! Have they endeavoured to 
get them through the people, or have they endeavoured to use the in1lu-
ence of the Members of this House? They have done not ~n  of the sort 
l will give you one instance. (Interruption by Sir Cowasji Jehangir). 1 
will tell you where the machine tools are. I have written to a Government 
Department and I am going to repeat. Have a little patience. It is a 
fact that I have written to the Government Department in charge of 
Defence us to what I mean, and I am going to explain to the Honourable 
l\IeUlbcrs of this House as to what I mean. I may be wrong, 1 am no1; 
an expert, hut I will give you one instance. We hlAve got more than 
350 textile mills and every mill has got a very good workshop consisting 
0: various types of machine tools. There ::U"e about 100 jute mille in 
Indiu. There are ubout 250 big mechanical workshops. What has hap-
pened in Australia? It is on record here, lind anybody who want.s can 
find it here. All the industrial concerns in Australia were asked for a year 
and a half to use their meehBlDical workshops containing machine tools, to 
worle for 12 hours at night and half time during the day time with their 
pilot engines. 

I will Rlso remind the Honourable the Finance Meuthel' ope more 
thing, Rnd there my Honourable friend, Sir CowBsji Jehangir, will bear 
me out. During the last war the mechanical workshops of many of the 
mills tumed out shell covers. We have. turned out shell covers in India 
during this war, and we have. sent in Jarge quantities to Great Britain. 
they do not want any more, but where did they do it? They did it in the 
railway workshops arid the 800 shops which Government have. I give 
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them all credit, they are produoing a large quantity. But lHe equally 
a large number of mechanical workshops lyiug in the textile mills and 
other industrial ooncerns which are not being made use of. It is not only 
in Australia but even in Great Britain, if you will read the rroceedinga, 
that they have been using the industrial ooncerru. mechanicaU workshops 
for tuming out machine tools. Why are you nQt dOling so in India? You 
have got SOO workshops and there are further 800 Industrial concero& 
with workshops. Am I right? I say, we did tum out ~ last war many 
UlULll useful things in our Industrial concernl3, workshops" and they had 
been sent out to England. What I want to point out is this. We have 
many e.fficient and good workshops all. over thc country. The military 
people have started their workshops and are working them· as first class 
mechl\nienl worke,hops. The work tumed out there is superb, nice, but 
what we are short of is the quantity. We have not got a large number 
of machines and therefore we have not yet so well organised them as to b" 
able to get more out of them; all the machiner:v we want for our Govern-
ment works to turn out what we want we cannot import. If that III 
beyond your control, I say all the n 8tr a 9~  will only be too glad. t,oo 
bappy to help you to tum out your articles in their workshops as fasli as 
they could. 

Sir Vlthal Narayan Ohandavarkar: May [interrurt the Honourable 
Member for a moment as he referred to textile workshops. I:)oon after 
the war broke out lind the war became more intensive. Government car-
ried out a survey of all tools nnrl lathes that could be spared for Govern-
ment work. The idea of making shells in the t.extile workshops was ~' en 

up becausl' Government thought that the most effective. way of t.ackling 
the problem was to collect nil the lathes and tools that could be spared 
from the textile workshops and locate them in the central standardised 
workshops. After the survey was lllade, we have spared as many lathes as 
were usable by Government and Government have taken t.hem away. I 
understa.nd that they have been located in central workshops where muni-
tions Ilre manufactured. Government have, therefore, alreadv taken the 
co-operation of the textile industrv in Bombnv and that o ~~ earte  co-
operation hits he en offered by the" textil(. ~n tr  through the Millowners' 
Association. 

1Ir. HU88DbIlal Abcl11llabhal x.ljaa: I quite agree with every word 
that my frienil has said. In faC't, he has not brought out the point that I 
am making'., 

The Honourable Sir .Jeremy :B.alsm.an: He has disposed of it. 

Mr. HuseDbhai .lbdullabbal Lallaa: Certainly not. What he has said 
IS this. You have taken the inventory. Now, let us be businesslike. 
You have certainlv taken the inventor" and vou know what they ha.ve. 
We have got the spare which my friend has given you for war purposes. 
But what I mean to say is this. Are there not still 300 workshops in 
'fcvtile Mills in different industrial centres with machinery which are not 

~t~ used at night? See what .Austra.lia has. done. With. their pilot 
p n~ De  they have worked over tIme and at mght. See what thev have 
done in Great Britain. What I want to Bay if' this that the industrial 
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eoncerns are prepared to do this provided you trust. t.heQl., Give them the 
~'or  and they will do it;. 
[At this st&fje, Sir Vitbal Narayan Chandavarkar wanted to interrupt, 

:but the Honow:able MeQlber did not give way.] 

TIle Honourable SIr JerUllJ Ballman: I am sorry the Honourable 
Member won ',t gi:ve way when somebody who knows the faota is prepared 
u. state them. 

Mr. Hus811bhai Abdu1labbai Lalite: It is clear who feels it more. As 
1 WftS saying, ,the industrial concerns are willing to do it, but who is going 
.to trust them, who will allow them to do it? There is no confidence ill 
thl!llJ and there is no proper organisation with the result that as much as 
~'o1  be done is not being done. ~  point is tbis. Every Idnd of 
.nnchine. in every nook and corner of the country must be made use of. 
'Tha,t should he the poliey. It is true that some luthes, wheel cutting 
mu!"hilles. drilling machines IIJld other ldnds of machines hnve been given 
:by the millowners but they have. given their spares and not given all their 
workshops. We want to work these workshops day and night. They 
:should be used during the dn.v for their mills for such time as they are 
!i'cquired for that. work and during the night they should be used for turning 
-out tools and munitions. Thev are not workina for the production of the 
munitions at n'ight. . " 

Sir VithaI Narayan Ohandavarkar: Mechanical workshops are also 
'Working at night. 

1Il'. Husenbhai Abdu1labhal Laljee: There are not many mills that are 
'Working for all the 24 hours. 

Now, that is the position. I tell you honestly that what h88 been done 
all Australia and what is being done in England must be done in this 
>country Illso. I know that there are even now second-hand machines 
.available in all parts of the country. Not only in Bombay but even in 
Delhi such machines are available. It may be that they are more or len 
WL.rn out but they are not almost entirely useless. But even from these 
worn out machines experts can remove some parts and can turn out some 
pieces to Ul/.lke some good machinery. In this way they are renovating 
.the old machines. If you want to make use of them, you can do it. But 
vou won't trust anvbodv. You do not trust even our moderate friends 
.amfmgst WhOIll is the Vice-President of the Mill-owners Assoeiadiion. 
Look -at the ws'y in which ~ spoke this morning and rightly too. Where 
:is the trust? 

1'hen. Sir, we have been often told about the A. R. P. work and the 
.civic gua.rds. I :am Hot ,At the present moment. out to denounce the 
Government movement as some of mv friends would seem to think. In 
:fact. in every 'town. of importance there are four agencies working. The 
militnrv, the police, the civic gURrdS and the civil defence. Now, Sir, 
what do we find? For the civil defence, the fountain-head ~  the .District 
't)uperintendent of Police or the Police Comminioner and the District 
\ja1list,=ate. The same is the eBse with regard to civic guards. The poor 
nistrlCt Magistrate 8lld the Police Superintendent hRve to do all this 
'work in additiQD to their normal work. Is this orgRnisation? Is thilll 
-perfect workin!:\'? If ~  entrust these officers with 80 .much work in 
Mdition to their 'own ~  bow can they work? Then, Sjr, we find that. 

D2 
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the civil defence people are given instruotiona, and rightly top,to ~ep in-
touch with the people in the Muhall.o.l so that ~ case o~ 8.. pamo or.-
bombardment. they can get hold of the influential people m the. )Iluhalla. 
to help them. It was said in this House the other ~a  that want of 
lolltlership was the cause of the failure of the A. R. ~  m an o~n  The-
civil defence people are asked to keep themselyes m tou?h wlth the 
leaders of the various Muhallas. Is it not pOSSible for thiS., Government-
to GrreJnge to keep themselves in touch directly with these·-ea e~  I 
will throw out a suggestion for what it is worth. I am only. ~pea m  of. 
civil defence at present and not of A. R. P. Nor am I mlxm'g up the 
A. R. P. with the police or the military. 

Now, you have got in all parts of this country what we know as local 
self-government. We also know it very well that a.t the present moment, 
in every part of the country the predominant demand, the incessant 
demand, the anxious demand of the people to their leaders is not for 
Swaraj or independence or Pakistan but a demand for their ·safety aud 
proper defence. That is their demund today. Do you know that the 
people who have voted for the members of the local self-government, be-
they minor or major municipalities, or the Corporations or the Local Boa.rds 
or the Local Legislatures or the Central Legislature have been approaching 
the-nl? They have certainly approached them; they have been troubling 
thCOfll, bothering them and they expect them to help them in these critica.l 
times. Now, Sir, if you cannot trust people in big cities or if there are 
some reasons into which we need not go at present, 0Ile does not wish 
tc put any obstacle in the way or any impediment in the way of some 
organisations. Surely, it will be admitted that in many parts of the 
country, you have got local boards which are not under the influence of 
any political body. You have got small and ordinary municipalities in the 
snme position and the elected representatives thereon belong to the 
Mukal1aB and these elected representatives have got u regular list of the 
members residing in that locality beMuse they are the voters. I know 
that every member who seeks election to a municipality has got a list of 
)hlople residing in his locality. He visits the voters once or twice at least 
in six months or in the year with a view to canvass votes. Here is a man' 
el(>cted as a member of a regular oonstituted body known as the local 
board or municipality. These members are under your own District 
Mugi£trates and under the Chief Officer or the Secretary or President what-
evE!!' you may call them according to the importance of the local bodV. A 
great majority of them are under the District Magistrate. If the District 
l\fngistrates were told that civil defence must be undertaken through these· 
local bodies and that these members should be asked to take up this work 
more so and because their constituencies demand it in fact as I have said 
everybody is forcing his representa.tive to do what little he can for civil' 
defence then it would be safe and I may say all right for the people if 
you associate him with the civil defeQoe. Unfortunatelv, with due 
deferenee I must say t~t t~  a e~  is not utilised. Why a~ you having 
persons to whom you give lDstructlons to go to these leaders. Under the-
r,008I self-Government Act, the local bodies and municipeJities are respon-
siblfl for health, sanitation, welfare and food-staffa. TheBe ate all the· 
thingfl you want for civil defence. Under the Act they are bound to do. 
There, the people wlI:nt them to do, but atill the Government will not. 

D ~n  because my feeling ie-I may be wron,r, let me be wrong--
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!that the Government and its officialB will not acknowledge aqcording to 
;their policy 8. position, a man elected by p~op e and ~e o ernmen~ will 
,th/:rcfore not take his services. They wIll be ~t e  onl,y wIth a 
nominated member. That is the feeling foremost in the hearts 'of all. I 
:hope that feeling is wrong. Elected representative, whether in a big 
munic:ipality or a small municipality, he must hie ackno:wledged as an 
important man in the locality by the Government. The fault lies in the 
·Government in not recognising him and in seeking to go to ~~e~ people who 
.havtl no influence even though the District Magistrate and  your District 
Superintendent of Police are the heads of the local self-Government bodies 
in many  many places except in important oities. Furthermore it has 
-often been said that we cannot interfere with Provincial Governments' 
work. It might be said that this is Provincial Government' work. But 
·certainly when you pBj' the money, YOIl oan lay down special oOBditions 
for these things. It is a well known {net that grants-in-aid Ilre given to 
Dospit-als and schools and eertain rules and regulations are laid down 
govel'l1ing thi" grant. If any institution wants a grant in aid, it has to 
'conform to these rules and regula.tioIls. Let the Government make it, clear 
t ro ~  t ~  Local Governments that if any municipality or local board 
' r~ n e  ClVl.l defence  in their laid down ways under the supervision of the 
Dlf;trlct ' a tr~te  then they will get so mueh grant luore or less, und I 
;am sure you wIll succeed. 

IIr. Deputy Pre.ident (Mr. Akhil Chnnilre, Datta):' The Honourable 
em ~r a~ ~ea  Rpoken for three quarters of an hour. Of course, there 
IS nn time lImIt. He might consider bringing his remarks to a !lIose. 

Kr. Huenbhai Abdull&bhai LalJee: I see that non-offioial Members of 
tIll' House like my remnrks though the Government Members may not like 
them. I do not mind if the Government Members do not like mv remarks, 
and hence. Sir. I wish to go on. . 

\iVe have been told verv often to be bold and the people should oeha ve 
in the face of calamities ~ bombing or otherwise boldly. During the panic, 
t.here have been difficulties of transport which has already been referred to 
during the a a~' Budget. We cannot no~  ~eme  ~ at  We ~no  
that R lot of different varieties of transport faCIlitIes has dIsappeared eIther 
-dU(' to shortage of petrol or locomotives and 80 on. We were onl:v told 
yesterday that eertain arrangements huve been made in Central India. pro-
bubly in Central Provinc'es for those who go away from places like Bomba." 
-or Madras where they have no work. The Government communique says 
·thnt those who have nothing to do in the cities should go away. ThitJ is 
So vet." nice way of putting it. It is ver.v difficult to understand whether 
many people can afford to remain in' a city without having anything to do. 
The hint has been taken and many people have sent away their women 
.and children. Surely, something must be made known to the people in 
large cities that eertain . arrangements have been made in certain areas 
Dear ,about their town or as in case of Bombay or Madras to go to the Centra.\ 
Provinces where they can safely go and live, It is ,not sufficient only to 
tell this to. ~~ 8 House and that tqt) only once in a way. Why is it not 
mude pubbc 1~ Madras and Bombay that some a rran e~ent pa e been 
made at least In the Central Provinces? What about Bengal, Bihar and 
Assarr;:. I do not know yet where the people froui· Beng.1/, Bihar, Assam 
and 01'18Sa have tp go. I hope that some Honourable Member of this 

o ~e from· Government Benohes even bOW will teD us where the people 
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from those provinMS will or should have to go. Is the Central Provinces. 
the only place  where the entire population of India could gG in case of am-
attaek? While the Government simply rest content with the warning that 
peoplt' who have no business in the Cities should go into the interior 
although they have not told them where to go, and how to go. 

Dr. P. If. Baerjla: Is there enough food in the Central Provinces for 
all people who might go there? 

lIr. B1IHDbhal Abdullabhal LalJee: I am serious. There ,is no reply to. 
my question. That is the first essential thing. Where are the transport 
facilities for such large numbers of people to go to the Central Provinces? 
Of oourse, the railways are doing as much as they can. The first thing 
that. is necessary is t,his question should be solved. I am very sorry I have· 
taken such 11 long time waiting for a rep ~' over this point. I ask my 
Honourable friends on both sides if there is an.v reply to my question 
where the people from Bengal, Assam or Bihar, Orissa, have to go, where 
the ~eop e from the l!nited ro n t~  have to go? Or is it now definitely 
oertam that, t,here wllI be nothing like bombardment or anything like' 
ewn U cRsunl air raid in Bengal:' Is it only Madras and Bombay that will 
be a ~ te  If you ~re sure that only Madras and Bombay will 'experience 
bomhmg, I do not .thmk that such assurance will hold water for a minute. 

r do not want to say much but let Government reR'lise that the Honour-
able Members of this House are the only class of persons in the strtwtlll'e 
of this Government who are doing honorary work, and I talte pride in 
saying "Jo. There ill not a single institution connected with the Govern-
ment of India where anyone is doing honorary work. It is only the 
MemberI'. of this House who spend thousands of rupees 0~1 their elect.ion 
campaign to do this honorary work, and it must be conceded that it is not 
an easy job to get sufficient votes in these days of keen competition; 
it is not, I1.n easy job to devote your time to this work when YOII could mal,e 
money in some other Qvocationl'l of life. There is at present panic ruling 
every" where and our near and dear ones are on the borders of the f\astern 
frontier and near the shores which are supposed to be in danger zones Imel 
we are told that the war is at our gates and still we are here to do our duty 
honorarily and sincerely. I therefore beg of Government to take us into 
their confide.nce, toke our views for what they are worth. We may not 
be experts but we will tell you how it strikes us. Why do you treat us 
so curtly and why have not even the gentlemen on the Expanded Conncil 
taken us into their confidence? Let me assure them if they treat us well we 
are at their back. Sir, I was in Bombay for five days and when even people 
near and de:\r to me asked me about the position I was not able to 8ay 
anything more than what they read in the newspapers. And I bdieve 
S;r OowaRji and Sir Chandavarkar will support me when I Bay that they 
also were not able to say anything to their friends and relatives, e ~n to 
eonAo!e them; this is the position of elected repre"lentatives of the people 
in this Assembly. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

So far 88 tJae condition of Indians overseRs is concerned, I cann"t 
~ at ate the Honourable the Leader of the House. which I so .anxioufiF 
w$h. to clo to one who haa been for many yean on these benches. I ftna 
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that our plight is &s miserable as it has been. Even with the Expanded 
Council nothing could be done to show to the people that they are equal 
citizens of the great British Empire. In fact they have not even been 
told that their own countrymen are fighting for equal rights f8.1' away 
nnd for obtaining to the country the mumt&illUlg of democracy and equality 
of right. Only last year, after 2l 'years of the war when the position of 
Great Britain W&'8 critical, the question of Burma came in. Where is that 
poor Burma? Even now we have not been told by the HonourablE:. Mem-
ber for IndiaIls Oversells whether the Secretary of State for India has 
\'ctoed the whole Agreement or it has naturally disappeared. 

Then, take the question of Ceylon. How is it that during this 
war the Colonial Office aUowed the Ceylon Government to paslI these 
1'111"" und regulations? Was any explanation asked by the Govern· 
!!lent of India from the Imperial Government whethpr o. not their 
Colonial branch were encouraging the Ceylonese to nlake diseriminatory 
legiillution against. Indians even in October, 1941? Sir, one feels 
very sad to find that still there has been no change of mentaiity ~ en 

now. As my fricmd, Maulana Zafar Ali, has just pointed out t.hat in 
October, 1941, suddenly, His Excellency t ~ Governor of Aden issues a 
(,omlllunique phssing laws Jlrohibiting the entry of Indians into Aden. 
That eOl1ll11lmiqut' had not, till December, been sent to the Government of 
India for infomlllt.ion or may I say for being thrown into the waste paper 
hasket. It was when the Honourable Member kindly visited the Indian 
"!\{,··rehant.;· (,hn 1 ~r  Bomhav, that he was told that such an Ordinanee 
hRd hecn passed: 1I0W, Sir, r~m 1939 to 1941, this Government was asked 
to smd Indian troop!' to Aden t.o protect it against the Italian onslaught. 
Rut no courtNly was extended to this mighty Government of ours ruling 
40 crores of people by even British Colonial or Secretary of State for [ndis 
in the shape of a letter telling them that a discriminating Ordinance had 
heen pAR8ed hy HiI' Excellency the Governor of Aden against the entry of 
IndiAns. Then the Honourable Member made inquiries IlIld got a reply 
from Aden t,o sa"/ that t.his is a war m(';asure and after war the Indians will 
hl' welcomed. But may I add that during war for the defence o~ Aden, 
Indian soldiers will be welcomed even during the waf. To die Indian 
soldierR Rle welcomed but IndiRtl busineRRmen, Indian civilians, Indian 
I nwyers , ('nnnot go there. We built up that harren island and made it into 
a fortress and an important port for Admiralty and commerce with 70 
('rores of revenue of thiR country in 110 years. What is the result? In 
1921 an IIssurance WR'S given in both these Houses by the Honourable Sir 
Muhammad 8hafi that any attempt at discrimination there this Govern. 
ment will not tolerate, and later on in 1931 and 1985 similar 8ssurRnces 
w(,ra ~ en in both the Houses. 

The lIoDourable Sir Jeremy Jt&Iamu.: Sir, is the Honourable Member 
aware that in large parts of England, at present, even Englishmen are not 
allowed to go unless they are soldiers? . 

Kr. H1IIIDbhaI AbduUabha.t LalJee: Very well, I wanted some 8\1ch 
interruption. Englishmen may not be allowed in parts of ~ an  but 
they are allowed at Aden as civilians, and only Indians are' not allowed. 
What is the reply to that? Only Indians are not allowed hut any other 
foreigner is allowed. . 

De BoDoarIblI Sir .1..-, ..... 0: Is the Honourable Membt'f able 
to vouch for that fRet' 
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Mr. BJlIlllbb.al.A.b4uJl&bhal Lallee: Yes, Sir. The Ordinance. is con-
filled to men irolll India only. It is a fact and I am sorry Govel'nment 
Members do pot lmow it. 

') " 

Tha BOnOUlabla Mr ••• S. AD..,: The Honourable Member will have 
my reply on that at the proper time. I do not want 00 interrupt him now. 

Kr. BU88ILbhi.t A.bdullabb.&l Lallae: We will dicuss it t.hreadbare then 
and I will not go into details now. But the fact is that the peopl'3 from 
India are not required though Indian troops are ·required here, there and 
everywhere and  any foreigner is welcome. It is out ~ pain that we 
say all this. 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): I understand the 
Honourable Member has already spoken for one hour. 

Mr. Busenbbal Abdullabhat Llljaa: Yes. Sir, .unfortunately that. is so. 

1Ir. President (The Honourable Sir Abdur Rahim): It being 4 o'clock, 
'P.M. the adjournment motion will now be taken up. 

MOTION FOR ADJOURNMENT. 

SHORTAGE OF WIlBAT AND WHEAT FLOUR IN DELHI. 

Mr. lIuhammad lfauman (Patna and Chota ~a p r cum Orissa: 
Muhammadan): Sir, T move: 
"That the Assembly do now adjourn." 

Sir, OIl thiR lI,otion I want to discuss the failure of the Government 
of India to malte necessary and adequate arrangements for the supply of 
wheat and wheat flour in the capital city oft Delhi whir.h is causing a 
serious situation. 

The purpORt> of tht> mot.ion is clear and does not require much of an 
elucidat.ion. We Imow the situation which has been created in this city, 
particul8TI;V by renson of scarcity of wheat and wheat flour. Not ,)nly they 
are not available hut in some cases where they are available they &re b(,ing 
sold, with the permission of the Chief Commissioner of Delhi, in mixtures 
of all  kinds, of powdered barley, grams and what not. I have got some 
specimens here and if the Honourable the Commercp-Member wonld like 
1.0 examine them I can make this present to him. 

The Honourable Diwan Bahadur Sir A. lI.amaawaml lIuda1i&r (Com-
merce Member): T have tasted them. 

Mr. Kuhammad Bauman: A chemical examination of these 'J8lJlples 
.only can reveRI the ingredients of this mixture.  Mere tasting is not of 
.Iuuch use. 

Now, Sir. we do not know how and why this position has been (·reated . 
.. Judging from thE' circumstances of average production last year in areas 
where whent is grown, there was no indioatwn of failure of crop and as suoh 
no indication of a famine situation which has arisen at this time. 'l'he 
.only reason we can assign is hoardingofi heavy soock in baul;' by .the 
.dee.lers and merchants. Heavy C~'ra e11 n~ 1with big ntem"tpwBnd 
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·stockists iu the Khari Baoli, who want to earn hig pr,>fits on their so 
'hoarded stocb and 8S such· they have removed ttiem to some prive.te 
godOWl1s. T am told that about a lakh of bags or even more of flour ~n  
anotherlakb of ·wheat is still in Delhi a.nd the Government representatlve, 
who I undertltand is one Sardar Mehtab Singh, has not been earnest in 
recovering those hoarded stocks. What' he doell is just to go in the Ilhopa 
in Khari Baoli without finding out what possibilities eould there be for 
concealing stocks in Delhi by those merchanLs in some other private o e~  

'CJ'his failure on his part combined with other conditions is probably res:ponsl-
hIe for the local critical situation which has arisen dlle to the scarmty of 
"heat and wheat flour. 

Another importAnt question which arises is this. Why should that 
temptation have come to the minds of those ~er a t  for hoarding ~  

stocks and earning' good profits? I am told, SIr, that exports to Persla, 
Libya, Middle Enst and even London have been very heavy and the Gov-
ernment, when buying for their own use and for the purposes of exports, 
. did not take any census of the consumption of wheat and the production of 
wheat in India which they should have done. The result is that we are 
faced with It situation where it appears that there is going to be a famine 
in a country which was producing more wheRt than she required for the usc 
of her own people. This T would call, Sir, a 'amine situation more arti-
ficial tha.n real, because there WIlS no failure of crop and the famine has 
resulted because of heavy export by the Government and, I om told-
although I do not know with any amount of certainty-that in those 
countries where our wheat has been exported, through Government agency, 
snfficieut quantity ~ lying all surplus. Instead of exporting only the flur-
pIllS from India the Government have exported that part which WIlS re-
. quired for the popnlttt,ion as their staple food and Government have thus 
robbed t,hern of that food which was absolutely necessary for the Jnere 
exiFltence of the people of this country. It is for this reason, Sir, that 
this situation has arisen not only in Delhi but also in other provinces like 
Bihar and Bengal. where it is being sold at four to five seers to 1\ rupEB. 
Within less than three years we have ~een that prices have risen from about 
12 to 15 seers to a rupee to about five seerB per rupee. That means the 
rise in price is 300 per cent. That is the position which I want the Govern-
ment. to realize and what it is going to result thereby? 

Sir, I am told that the Commerce Department has got a Wheat Com-
missioner with lfll his paraphernalia. I do not know if this is the result 
<'Jf • the. nctivities of that parap~ern a  T ask what for that Department 
eXIsts If .they cannot have any Idea of what the requirements of the p~p e 
are and lf that Department of Wheat Commissioner cannot make R census 
of what would be the probable surplus? If they cannot do this. I do 
nO.t know what they are worth and why we shouid spend any mo~e  on 
ihls Department. . 

What are the factors which have tempted the merchants to hoard large 
stocks Of wheat and ea~n big profits? Is it because a new method has re-
.cently been. a opte ~ by the Government of measuring particular plots of 
wheat grOWIng land In the Punjab and the United Provinces, and, it is said, 
that B.ll the. stocks will be J?urchased by the Government, and, only a limited 
·,uantlty ~  be rnsde avmlnhle to those ZsmindarB and il\ndlotJs wIIO are 
In. possessIon of those plots. The result is that there is a panic ·in the 
m ~  of the pe0:t;?le. . They feel that the entire wheat crop will be mono-
pobzed for the ~ernment  .! do not know What is working r t~e Jniuds 
-of those responslblp. for ndvunngthe Government in this manner. If 
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the Government propose to redistribute wheat through their selling depots,. 
that m&y be 8 good proposition and that may be probllbly becaU8e the' 
Oovennnent Rppreciate the true }:\OIlition and are trying to overcome the-
difficulty with foresight but if it is for the purpose of exporting Indialt! 
wheat. to other countries leaving the people of India to starve, I will ~rt8 n  

Iy say that this will create t\ situation which may go out of the control o~' 
the Government nnd become the oause of a revolution. 

The Honourable DlwlD Bahadur Sir A.. Ramaswami lIudal1a.r: 1 do noi 
lilte to interrupt t,hf' Honourable Member. but, I woulcl like ,to say that 
there is no justifIclltion in the statement which the Honourab1.e Member 
has made more than once that the Government of India are exportillg. 
without any considl'rlltJOn whatsoever, to various places, wheat from this: 
country and are [tHowing the people of thiR country to starve. Stocks 
have been exportpcl to other places, but I can say that un infinitesimal 
qua'ltity of whent or II \'ery Rmall quantity of wheat hilS been t'xporh·,f 
01' aHowed to be exported from India. I hope to give figures in support o!' 
fhis. As R matter of fact., from December there is Itn Rhsolute embnl'go on 

~ export of wheat put by the Government of India. 

JIr. Muhammad Nauma.n: Thank VOII so much. Sir. The Honourable 
the Commerce Member Rhould thank' me for allowing him an opport n t~ 
to clear the position of the Government in this mntior. This is the 
general impression DlId ~ II representative of the people I think it was· 
my dut,y to convey to t,he Government our feeling!! in the matter. Now 
that we hear from the GCly(,rnment that only an infinitesim8'1 quantity of 
wheat has been exported from Indin, we will inforlll our people that the 
impression under which t,hey nre labouring is absolutely "Tong. I think I 
will be quitp. RlltiF,fied after hearing the Honourable Member's reply. T 
would ai80 like to know from him what other factors are re pon ~ for 
creat.ing this situotion. T said in the earlier part of my speech that there· 
was no indication whatsoever of a failure of production of wheat last YAllr, 
then where has t,he wheat gone to? What hilS happened to the ,·ntiro.' 
production of about ten million tons of wheat? Are Government in HI{' 
know of any portirlliar reason for that? Is it because people are honrding 
it like gold and !lilver-mny be that those who cannot get gold fl.nd ~ t  

to hoard they have started hoarding wheat. Why a situation like that 
haR arisen not only in Delhi but, as I have said, also in other port,s of India 
like Bengal and Bihar, where scarcity is being felt and prices are going up 
by leaps Bnd bounds. It is now for the Government to tell this HOllse 
and the country what exactly the situation is. Another point on which 
I would like to have the reply of the Government is whether there is any 
tnlth in the report that the Government have measured the lands which 
ATe having their standing crops this year, and if so whether the idea is 
that t,hey will monopolise the entire crop of the season .  .  .  .  . 

The BODOUrable DtWID Bahadar Sir A. Bamuwaml MuUBar: Which-
Government? 

Kr. Kuh&mmad K&1UDID: The Punjab Government and the Unitetf 
Province. Government, under instructions from the Government of India. 

ftt BOIlOarable Dlwill Babadur Sir A. ltamUWIlDl .u4&Uar: Certa ~-
1:v not under the instructions of the Government of India, even if that is 11' 
fact. 
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'" 1& • .,.Ilammad :I'&1lII1&11: That was my information; I may be wrong: 

The Honourable »iW&I1 Balaadur SIr A .......... 1IudaUII': It is: 
wrong. 

JIr. Muhammad Bauman: I stand corrected; and it is for this reason 
that there has been a temptation among the merchants that prices would 
go up three or four times their present level and they felt tempted to hoard 
the stocks of wheat. 

I would also like to hear whether the particular situation that has arisen 
in Delhi hilS resulted beelluse of the transport difficulties. I had a talk 
with some very responsible officer of the North Western Railway and I was:. 
told that they were always ready to give every possible faeility. If thai 
factor is eliminated, I do not know what other factors are responsible for 
this critical situation where everybody finds that he cannot get half or 
quarter of the wheat required for the very subsistence of life. 

In conclusion, I would like to remind the Government that one Qf the 
very threatening features are showing signs, and efforts should be mud&· 
to Ree that there is no feeling of dissatisfaction on thiR particular uccount 
in this country. If you look back to the histories of many revolutions: 
of th'l world you will find that they mostly resulted in the failure of the 
Government to keep adequute supply of food. When you touch the very 
food or. which the_ individual exist;;, you will understand that you will not 
be ahle to control the crime and revolution will be the only result. I 
would ask the Honourable Member of the Government to make a searching 
enquiry into the cil'cumstances Bnd relieve the situ8'tion from what it is. 
here find ill other ports of India. With these words, I move. 

Mr. President ('I'he Honourable Sir Abdur Rahim): Motion mo\'cd: 
"That the Assembly do now adjourn." 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhalllmadan Rural): Sir, I gave notice of a similar adjournment motion 
covering the same suhje!'t. Wt! have been previouFlI:v discussing on the· 
floor of the House just the reverse problem, ahout wheat: we have been 
saying that the production of wheat in India is about 10·7 million tons per 
annum and our consumption was only about g·4 million tons and so we-
produce about one million tons more wheat than we consume, and we had 
been reqqesting the Governmem to provide a market for the export of our' 
wheat. Now the situation has been reversed, not because we are wanting 
in wheat, but on account of certain action taken by the Government in 
the control oli prices. We have been pressing that the prices of articles 
ought to be controlled. In the case of wheat, these dealers purchase 
wheat at the time of the crops at the rate of about Rs. 2-12-0 or Rs. 2-10-0· 
a maund; and now the Government has fixed about Rs. 4-6-0 a maund a1; 
LyaUpur and they have thus given a very wide margin of profit to the· 
dealers who can have no complaint that they have not been fairly treated. 
But other steps which the Commerce Department should h.ve. taken were 
not taken at the same time. The Commerce Member could not· foresee 
that all these people would corner the wheat, expecting that it wouler 
fetch double and treble the price; they refUl6d tp bring it to the opeD' 
market ud seU it to the public. ,. This was not foreseen by the Goverlloo 
ment at tbe time they fixed the/price ..... . 
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Bardar BanI. 8iqh (Weat Punjab: Sikh): May ,J nterr1~p •. ," faD' a 
minute? As a matter of fact the rule has been made under the Defence of 
India Act that everybody who keeps more t~an eight bags has to submit a 
return to: tM Distr.ic' lUgistrate. So the. rule is there. 
Dr. 8tr Z1allddbl Ahmad: I have been pressing this question from 

.June onwards. I spoke to several Members of the Government of India, 

.to the Viceroy and the Governor of the United Provinces that the time 
will come soon when the situation that has arisen today will arise, and 1 
suggested at that time that they should follow the same practice as they 
-did for stabilising the exchange. The Government ought to purchase large 
quantities of wheat at t,he different markets, store the ~at at conve-
nient places Ilnd bring it out for sale if the dealel'l:! do not briDg it on to the 
market at scheduled price. I said that in the long run the Government 
would make a profit; but even they lost a few thousand rupees or even 
fifty thousand rupees, it does not matter when larger stakes aTe being 
considered. Before fixing the prices the Government should have purchas-
,ad the stocks themselves. Simply to say that it is criminal to keep 80 
much wheat in stock and out of the market, is not sufficient. The Govern-
ment should come forward and demand everybody to give up the wheat for 
the sake of the public at this particular rate that the Government has fixed, 
namely, Rs. 4-6-0. They ought to have purchased the entire quantity of 
-wheat in the country and sold it under their own supervision and not 
leave it to the sweet will of the dealers. 'rht'v should do now even if it 
'was neglected in the p&at. . 

Honourable Members probably know that one particular class of peopltl 
'who always deal in this wheat and have been accustomed to this kind of 
.storage for the last two thousand years or more. have got special places for 
storage, which only few people can reach; an ordinary man when he visits 
these pluees will 1I0t be able to find out where the wheat is stored-in 
what they call 1,hatiB. Un:fortunately, in Delhi, the gentleman whom the 
'Government emplOYE!, as referred to by my friend, Mr. Nauman, Sardar 
Mehtab Singh, is a person who would merely take some money and would 
let off everybody. He has not been able to disC'over much for obvious 
reasons. I think the Government should employ a person of strict honesty 
and who is wide awake who would be able to find out where the stock8 of 
wheat are. I am given to understand by persons in the know that in 
-Delhi there is sufficient stock of wheat to keep the whole of the town 
: going. even if there is no further import of wheat for a. year. But the 
wheat is held up in the expectation that they will get more price later on. 
Therefore. I say, that the Government of India failed in not purchasing 
,compulsorily the quantity of wheat now available in the country. If they 
,had done that and stored it in proper places under their own supervision 
or by means of co-operative stores as some districts have done. the present 
-crisis would not have arisen. 

The second cause of this difficulty i .. thllot Government has put a ban 
·on export. Every District Magistrate has put a ban on the export of wheat 
from his district or town; and every Provincial Oovernment has put a ban 
'On the export of wheat from its particular province. I had special difIi-
. culties myself in finding wheat for the university; I approached the 
authorities at Lyallpur and Sargodha and they said they could supply auy 
·quantity of wheat provided I got -1m export license from the Punjab Gov-
-emment. And when I approached the Hapur authority they said: "Yea. 
"we have the wheat; but they cannot get the wheat outside the Meerut 
~ r t  So. when you ha.ve n. ban in every district, when you have Itt 
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ban In every tahsil, when you have a ban in e'Y8l'y pro'rineEi. and when you 
have got a ban for the whole of India, it is a 80 ~a  impossible to have 
equal distribution of wheat allover the country. The ban should have 
followed after equal distribution. 

Therefore, I feel that the Honourable the Commerce Member ought to-
have foreseen these difficulties earlier, he ought to have taken stock of the 
whcat available all over 1ihe country and satisfied for himself how much: 
quantity was available in each district; and he should ~ e taken the pre-
caution to. purchase the wheat before fixing thtl maximum price at. 
Hs. 4-6-0. But instead o.f do.ing that, he put the cart before the horse and 
the horse was left behind-the ret;ult is the cart cannot move. Even now, 
1 think it is very desirable that the Goveuunent should 'purehaae the stocks. 
of wheat available. What is the meaning o.f the Ordinance that everybody 
who has a stock o.f mo.re than eight maunds oi wheat should declare how 
much sto.ck he has got. The Ordinance of declaration did not achieve the 
o.bject. It was neither effective, no.r it was carefully applied. Yo.U may nDW 
declare that if the wheat is no.t sold to. the Go.vernment, it will be acquired 
without payment o.f any price and a heavy penalty to bo.o.t. Then and then 
alone you call get o.ut fair quantity of whcat which is now stored under-
ground. The who.le thing looks all right on puper RO far as the Ordinance 
is concerned. It would seem that the Go.vernment of India have do.ne 
their duty, but it is no.t so. The peo.ple are dying of hunger; they are nDt. 
getting their staple food on Hceount of the unnecessary sho.rtage of wheat 
with expectations of higher pro.fits. Let the Go.vernment ·Df India notify 
to all wheat sellers that if they do. no.t sell their sto.('ks o.f wheat within a 
certain time, the Government will co.mpulsorily acquire all their wheat 
sto.cks and that a heavy penalty will be impo.sed on the ho.lders Df such 
stocks, and in a.ddition no price will be pa.id. Then and then alone ~o  

will find that majo.r portion of the sto.cks of wheat will be forthcomiI!& 
Let the Honourable the Commerce Member go. through the figures for the 
last twenty years, and he will find that there is sufficient wheat in storage 
to. keep the country going fo.r one year or more even if there is a failure of 
the cro.Ps. But, Sir, we do. require the wheat that is now sooretly stored' 
underground. It is no.t the export of wheat to. Iran and other places that 
has caused this wheat famine. We had already expo.rted small quantities 
of wheat to tho.se places for the use of our tro.ops. The real problem is. 
that these people have to r~  sto.eks of wheat with a view to sell at high 
prices, to the disadvantage of the Po.or people. I think it is high time that 
Government came forward and compelled-these holders o.f wheat .tocks to 
bring out their wheat and sell them to the Government at certain prices 
which may be fixed by the Go.vernment. Government should also. notify 
that those who fail to bring out their stocks would be penalised and no 
price whatever would be paid for the stocks which will be con-
fiscated. It is also. yery desirable to. employ good and ho.nest 
people to find Dut the stocks of wheat stored in a clandestine manner. If . 
District Magistrates are wise, if the police o.fficers are wise, then  they can 
emp o~' the right f;ype of people to discover the hidden stocks of wheat. 
Once this is do.lIe, the task of Commerce Department will begin, and' 
then they can distribute the wheat evenly among all the pro n ~  leaving 
every province to make its own rule in respect of any ban it may choose to 
impose.. In flact, imposing a ban on the export of wheat from a neighbo.ur-
ing province is t'ertainly an'act'which the Government of India alone could' 
impose. I would' .point o.ut to the Honourable the Commerce Member that 
he has a very grave respon:'ibilit;v on. his ~o ~r  .. .:. Tba life aod d...ea:th. 
of the people depend upon hiS action. If he tool: a \VIse step, I asaUl'S him-
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he will save the life of lakhs and lakhs of people, and a. good. deal of panic 
.in the country will disappear. If any wrong action is taken at this 
juncture, it will lead to an infinite amount of panic,. it will lead to much 
greater punic than could be possibly expected to arIse as a result o~ the 
"Wild rumours in connection with the war. With these words, Sir, I 
,support the motion. 

'Sardar Sut Singh: Sir, I intervene at this early stage of the debate 
in order to correct certain observations which have fallen from mv friend, 
:the Mover of this Resolution, and ulso from my friend. Dr. Sir Zisuddin 
.Ahmad.. At the outset, I must say that I have full sympathy with the 
people who are @uffering for luC'k of wheat. because it is their primary 
'staple fooo, and I Ilgree that 1\11 possible facilities should be given to get 
this necessitv of life at reasouable rates. But T want La Hoint out one 
thing, that a"lthough my friend. Dr. Sir Zilluddin. i" lin eminent economist. 
;.and while I cannot claim any knowledge of economics, he is not doing 
justice to that purt of t.he country where the wheat is produced. Sir, in 
'those days when the price of w11cot went dO\yu to Hs. 1-4-0 Ii maund. we 
:never discovered a Dr. Sir Zillurldin to ('ome to the help of the agricul-
:turists to raise the priee of wheat .  .  .  .  .  . 

Dr. Sir Zlaudd1n Ahmad: I did. 

Sardar Sant Singh: He did not come forward to ask the Government 
ItiO provide some relief for the i1gricultur;st. However. it is n thing of the 
past.. Now, the time has ('ome when the a r t r ~t  should have got 
higher prices for the wheut on account of the lal'ger clemnnd for the com-
:modity and shorter supplies, we find that a huge hue and cry is raiRed .... 

Mr. Muhammad Bauman: l\by I interrupt the Honourable Member? 
'The prices have already gone up 3()() times more, if you compare the prices 
IPrevailing three years ago. What more do you want? 

Sardar Sut Singh: I may inform my friend, Mr. Nauman, that in the 
;Iast war the price of wheat hud gone as high IlS R!'1. 11 pe:-ma'md, and the 
-Government toduy have fixed ihe price at Us. 4-6-0. . 

JIr. JlDbammad Bauman: Are they sellin"g ii, at Rs. 4-6-0? 

.8ardar Sallt Singh: Yes, they are selling it at this price-there is no 
odoubt about it. The real grievaD<'e is that Mme wheat hilI! gone under-
ground, and 'Government have not dOlle anything to discover where the 
'whea.t is. I tried to inform my. friend, Dr. Sir Ziauddin Ahmad, that 
·simultaneously with the control of prices, Government have framed a rule 
.under the Defence of India Act calling for the returns-of wheat over and 
-above the quantity of eight bailS held by each dealer or agriculturist, and 
.everybody did make that return to the District Magistrate. There might 
'have been some evasions, but that is no reason why emphasis should be 
1aid on these few evaaions at this stage. 

Then, Sir, tIre second point which I did not like is £he reference in the 
.debate to the activities of Sardar Bahadur Mehtab Singh in Delhi. Sir, 
I know him personally. I know: he is perfectly honest, and there is DO 
Il'eaao'n ·to doubt his honesty .  .  .  .  .  . 

~  Sir .zI&1Id41 • .AJIm&cl: Is he ..• Sikh? 
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8azdar Bu.t 8JDch: Yes, he is a Sikh, and that is why it; probably 
Ikoubled you, otherwise there Wa&; no necessity to bring in the name of a 
~  servant of the Crown and oharge him with bribery and corruption 
'Without any substance behind t.he charge. Sir, I do not regard it as in 
.good taste. If my friends wanted to crittcise his actions, they could have 
.Gone so without mentioning the namll of the offioial. 

Now, Sir, the real difficulty that has arisen is on account of the lack of 
eo-ordination between the wheat producing centres and other parts of the 
.country. When my friend, Mr. Nnuman, said that inquiries showed that 
the Railways were possibly giving all possible facilities for export, he did 
not understand the meaning of the word "possibly". I may tell here that 
facilities for transporting wheat in producing centres are not 80 great as 
we are supposed to believe they are. I can assure m.v friends of that. I 
.know it for a fact, because I know thut Additional District Magistrates of 
various towns, pllrticulnrly of Lynllpul' anel Sargodha, have been going 
round in each Mandi to find out the stocks of wheat held by the dealers . 
.one A. D. M. travelled with me by Railway, and when I asked him 
whither he was going, he said that he was going to all the Mandis to find 
·out the stocks of wheat, because they were needed by the Defence Depart-
ment. So there cannot be any complaint, the Government have not 
taken adequate swps to find out the real position. The real difficulty that 
has arisen is on uc('ount of the bad distribution of these stocks in the 
various parts where the stocks ore needed ..... 

An Honourable .ember: When was that inquiry made? 

Sardar Sant Singh: In the month of December, I think. Yes, it was 
in the month of December that I was travelling with him. It is not for me 
to say wherefrom and how arrangements should be made. I only want 
to say, and I 11m here to S9Y, that people are starving for want 
()f wheat and foodstuffs. If you do 1l0t supply them, I will 
-<:lensure you. If you do not take ('are, I will join hands with 
the Honourable t.he Mover und cemmre the Government. Why 
:should I go into the question of why and wherefore of the situation? I 
·only suy tIllS much, that Government should organise the position in suoh 
.Q way as tu bring and distribute wheat to all the centres wherever it is 
necessary. 'rhis is the only question that oonfronts us. We can leave it 
to the Government to crente the necessary ol'ganisation for the purpose. 
The Honourable the Commerce Member has told us that very small 
quantities of wheat have gone abroad or have been exported. I just want 
to put one question to him so that he may deal with it when he is making 
a reply. Are any statistics kept of the quantities of wheat that have been 
given to the defence fon'es outside India, and if tbose statistics are kept, 
has the exportablf' Bl1rpluI been exoeeded or not? With these remarks, -I 
:resume my SPilt . 

KaulaDa Z&far All lDw;l (East Central Punjab: Muhammadan): I just 
want to add a few sente.nces to this discussion. It will be possible for 
the. Honourable the Commerct: Membet" to find out when the nerl crop 
;s harvested. what is the total quantity of wheat produced in the land, 
llnd, according to the simple rule of arithmetic it will be pouible for him 
to distribute this quantity equally among the 40 crores of people living 
in this land. This can be eaaily done. So far 88 the wheat now bt this 
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OOWltry which is being stored is como,erued, and with the greed of a n ~a  
behind it, I should like to bUy that 1 am one of those who del not like 
commerce to be governed by OrdinanceB. It should be free. . fhere are 
causes which have led to thi,; scarcity. One of those causes 18 that the 
connection formerly subsisting between Australia and India is cut. 
Australiu is one of those countries which are wheat producing, Whenever 
we required wheat in this country, we used to. ~port it from tra ~  

Then the connection between Burma and India IS cut, and. Burma. 18 

one of those countries which are produoing rice, lakhs of tons used to be 
imported into Ceylon and India.. But now there is very little o an ~ of 
rice, which is the staple food of the Ceylonese and most of the IndIans 
in Southern India, corning to this land. So, this must have some effect 
on the situation. So far 6S the export of wheat from India to other 
countries is concerned, although the Honourable the Commerce Member. 
has assured us that the quantity was very little, we find from occasional 
statements that have come to OUl' notice, that wheat was supplied not only 
for the requirements of Indian troops abroad wbo are entitled to get 
their food from India, but supplied t.o couutries like Persia, Mesopotamia. 
Arabia and Turkey also. You have exported wheat to those countries. 
We have every sympathy with them, but when we are starving ourselves, 
it stands to reason that you should limit the quantity of l-lUrplus oxported 
from the f!ountry. With these words I resume my seat and support the 
adjournment motion. 

The Honourable Diw&D Bahadur Sir A. Ramaswaml J[udaJIa: Mr. 
President, 1 am grateful to the Honourable MellllJer, Mr. Nuuman, for 
initiating this discussion on a very important issue, the proper and 
adequate supply of food to the people of this country. It gives me an 
opportunity also to contradict cel'Lain wild rumours that have been floating 
about regarding the exhll.ustion 0f the supplies in this country, irrespec-
tive of the needs of the people of this country and to satisfy the needs of 
other countriea. 

Let me put the statistical position Drst before the House 80 that in It 
true perspective we might examine the causes and the reasons which 
have tended to the most recent of these developments. 'I'he yield of 
wheat crop during the year 1940-41, that is, the crop with which WEl are 
e a ~n  now,. ,,:as ten million five thousand tons,-certainly over ten 
Dllihons, whIch is roughly the figure that my Honourable friend Dr. Sir 
Ziauddin Ahmad, . referred to. The total export of wheat a~  wheat 
floUr during the  ten months of the current yell.r by sea to all countries is 
178,000 tons of wheat, and 82,000 tons of wheat flour,-250,OOO tons 
a to~et er out of a total crop of ten. million tons. We have also to 
on ~ er t~e fact that! at least ~oo  ton~ used normally to be exported 
outSide thIS country, and that m the prevIous vear this amount was in 
fact, exported. ., 

PlDdl' T.ab,.mt Ean'-JraItra (Presidency Dn.: Non-Muhammadan 
Rurat): What. is t.h.e requirement of ,this countrv? What is the Annsuln"-
~ D  . . yv r 

,D!:; .tr .... 44ta Aluaad: Aboutgt· million bllll. 
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The Honourable DIWaD Bahadur Sir A.. Bamalwaml KudAI&r: n it 
impossible to estimate whut. is the actual consu:tDption in thia COUDVy. 
You can oniy arrive at it by deducting the exports from the total field 
in this cQuntry. 

Sir 1'. B • .Tam .. (Madras: European): There being no, imports. 

'1"48 Honourable Dlwan Bahadur Sir A.. Ramaawaml KudaUar: Then 
being very little imports. 1 might 9ay, in passing, referring to the 
question of imports, A ustrlllil1n wheut used to come at about 50.000 tona 
to this countrv. but most of it went out in the form of re-exports. n 
came to the D-Orts where there werc mills to convert wneat into flour. It; 
cnme, because n certain portion of 1000nl wheat was mixed with the AUltra-
linn wl1<'l1t to ~ '  n hdtPr kind of floll!' or flour which was more readily 
consumpn nnd in demmld elsewhere. and most '-'If the Australian whea1i 
that enn1(' in wpnt mIt in the fOl'm of re-exported wheat BOlir. So that I 
pers011ally think t hnt, ('XCf'pt for t,hl' purpose' of affecting the price factor. 
the AlIlItrnlinn wheat did not {,Iltpl' mto the consumption of this country. 

Now. there have been exaggerated rumours about military purchases. 
For the saHle perioi!, the totul Ulllount of military purchases is about 
~  tons. And it must be remembered that it is not for somebody 
outside this country, but for the deferwe force;; in the country that those 
purchases have heen made, und if those purchases had not been made, 
they still would have required this wheat to eat, probably in a smaller 
quantity. There has nlflo heen 11 certain quantity exported across the 
land frontiers. This is t,he hnckgTOIIDd against which the position which 
has arisen hns to he ('onsidpred. 

ff these fuds and statistics nre correct, it follows that there Is DO 

rea!4()Jl whatsotlyer why the Governrllent should have anticipated a 
serions shortage in the wheflt position. What did t,he Government do? 
The problem that a ~e  liS ill September. October Bnd November was not 
B problem of shorLil,(l' of wheat but 11 problem I)f prices. The prices were 
going up and preSHure was brought. to bear IIpon liB from various quarters 
that it was time we intervened I1n(1 controlled the prices .. Organisationa 
whi(·h werp. loun in their demllnc1, nt an earlip.r Rtnge, that Government 
int,erfp.rl',we in t,he rising course pnrticularlv of primary commodities and 
foodRtllffs should not be T1ccessnrv and shouli! not be uRed Buddenly, m..te 
a "oHr. fa.(·(', nnd one fine morning woke lip to the necessity of price 
control nnd rig,)rous price control hy Government. We had a Price Control 
Conference with the representati'IeR of Provincial nnd State Governments. 
In all these matters. Honourable Members will realise, how nec888&ry 
it is for us to Hct ns fllr aR possible-I do not say 'we a!le completely 
bound to do Ro·-with the advice and with the co-operation of ProYinoial 
.md ~ate ~o ernm~nt  We had ~ Price Contr~  Conference in O.ber 
at wlueh thIS questIOn. was discussed. We asked for the adYio8 of 
van OUR Provinciltl Governmlmt· representatives as to the Doed for con-
trolling the price of various foodstuffs. It Amerged as a result .of that 
rliRcllsllion that the only product with reference t,o which immediate step' 
should be taken was wheat. There was no ugreement abollt the level at 
which the control should be exercised, one wheat producing province 
suggesting one figure Itnd another wheat producing province suggesting 
'\ highr.r tigure. 'l'he Government of India had then to take the responsi-
bility on itself of fixing what it considered a fair price and Ii reasonable 
prioe after t ~n  all factors into consideration. They had to take. Into 
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~~at o  the fact that this agricultural produce was in a depressed 
conClition before the war as indeed most of your agricultural products 
were. They also took into consideration the fact that there were ancillary 
products which were needed by the agriculturist whose price was IUount-
inJ!' lip. After taking all these facts mto consideration the Government 
of Iadia came to the conclusion that whereas the price in the pre-war 
period of wheat was Rs. 2-2-0 per maund, a price of Rs. 4-6-0 at the 
wholesale markets was not altogether unreasonable. Vve ~ o took this 
. tact mto consideration which is amply anu clearly establl'shed by the 
statistics which. we had on the subject, that when the crop was movmg 
ihtothe markets in the months of June, July and ~t  the price with 
which the agriculturist parted with his crop was ahout Hs. 3 to Rs. 3-8-0 
at the most, so that the margin whieh was left to these people who were 
.to sell this product at RH. 4-6-0 wnR in itself a justifiahle and ample 
mar~n  

Now, my Honourable fril:lnd, Dr. Sir Ziauddin Ahmad. made very 
valuable suggestions to which I shall refer in 0. moment, hut I do not 
.think I can accept the charge that. hal'! been levelled at me, that the 
'Con;lmerce Department merely fixed the priCI3 Bnd went to sleep Bnd that 
the huge paraphernalia that has heen built lip in the Commerce Depart-
ment, as anot.her Honourable Member described it, of 3. ·Whent Commi"Rion-
er and Superintendents-anrl the Honourable Member got himself lost in 
the detailed names of the staff which are ordinarily employe<l for such 
purposes-and other staff are doing nothing nt nIl. Immediately Bfter 
the price was actually fixed. the fir8t step that the Government should 
take in case the Go'Jemment wanted to .buy any stock of wheat for the 
very purpose that· my Honournbl", friend harl in view. iF; the 8ter of finding 
'Out where the stocks are and to what extent those Rtocks nre available, 
Ann that is the Notificat,ion to which mv Honourable friend. Snrrlar Snnt 
Singh, referred. We immediately asked for rlisC'lmmre of the qunntit.ies 
th·at tire availablt, above a certain minimum limit from variolls merchants 
and other con8ervers of wheBt Rupplies. We sa.id t,hat if anybody hAd morf' 
than 20 mllunds in his p ~e on  he shoulcl declare. That rleclnra-
tion is neCARSBrv Bnd thnt derlnrRtion hM to hc made under t hrMt. otlWI'-
'wise of B penalty. If it ~ fal!,p 01' if it ~ not. marle, th" perRon who 
declares' or omit!l to df'clnre will be liable to certain punifilll\:lenL That 
deelaration is essentinl before nny question of requisitiotJing til" "tocks can 
'be bk'en. How Bre we to get hold of the st.ock before we knt)w where 
it ·is? -

·.111, Muhammad Bauman: Is it no~ a fart that t,hat punishment is only 
i.n .t,h. form of a fine of a few rupees? 

~ . :''the KDDourable Dlwan Bahadur Str A. Bamuwaml Jludallar: J am 
refemrig ·to t.he punishment providea by law and it is 8 fairly heavy 
pU,iiishment involving imprisonment. That is the second step that we 
took. Naturally, we had to invoke the I\ssistance of t,he Provincial 
Aovernments mainly concerned to put that Notification into effect. We 
had 'to get through the Deputy Commissioners and Commissioners of 
·various districta Bnd division!' the returns which Rrf' reauired about the 
teqi:limtioning of the stock. ,  -

... ' ' ~ the statistical positi;)n e n~ what I have explained at the present 
moment, J. am faced with this fact that the declaration or the known 
'atocks, ·the visible ,took, is a very small figure indeed from the 
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maw producing province, l)unjab. Most of the Deputy C,ommissioJlers 
have returned small stocks in their areas. Lyallpur, which is consid'ered 
the 'granary of the Punjab, wherefrom the largest amount of' 'wheat has 
been available in the past, hils declared a very small, 8. ridiculously small 
amount of wheat. ' 
Sil syed BaI& Ali (Cities of the United Provinces ~mrna an lUrban): 

How much is that? 

The  Honourable Dtwan Bahadar Sir A. ll&muwaml J[udaUar: The 
total quantity of wheLlt in the ~ e of the Punjab that has been reveale'd 
as about &X. 000 maunds. That IS to say, about 20 to 22 thousand tons 
as urrninst an' yield in the Punjab itself of nearly four million tons; Now , 
th!l.'G r: must give Honourable Members SOYlle idea of the real problem, t a~ 
faces us. . . 

I do not want to make any charges without having any facta 
in front of me and, therefore, I cannot follow Honourahle Members who 
say that stock, have gone uneleJ'grouud and lire invisible. I am unable 
to say yes or no to that question. Naturally, we depend upon the 
Provincial Governments Rnd the agem'y of the Provincial Governments to 
lind 01lt these farts. 

Now. the immediute problem that has coneerned us is the problem 
of tinciinq some supplies for 80me of these areus, notably Delhi which 
hilS h.,en rdel'red t,o. \\' e knew Hl1It there were some stocks hypothecated 
to banks. It was easy for us to get that information by direct corres-
pondence and by a direct notice on the banks concerned. It was easy 
for us to get to know what st()(·ks there were, Roughly, there WM 
about 3()(),O()() maunel;; of Rtoek with blinks, pot C' t~  agamst advances 
by some lIlt:lchants. The Government of India have requisitioned that 
st,ock. The Government of India prop,)se to distribute some portion of 
thnt stock to Delhi and other area .. whieh ar£-most seriously concerned. 

Dr. Sir Ziauddin Ahmad: How many tons of wheat you have got in 
Delhi alone? 

The Honourable Diwan Bahadur Sir A. Ramaswaml Jluda.l1ar: About 
300,000 mHullds in all the bl\nks in the Punjab. We have reqUisitioned that 
stock and we propose to distribute a certain portion of it immediately. 
In fact, within the next few days it wili bll in Delhi and it will he in 
various other centres. We have tried to find out some stocks in Indian 
States similarly 'lnd with the good help of the Administrations of, :these 
States we hope to distribute those stocks also. We have found 8 certain 
~to  ~ Sind at the Karachi. port, which we hope to send over to Bombay 
~ ~ ~te  B.ut these thlllgs merely touch the fringe of the problem. 
TIll It IS ascertameu whether there are hoarded stocks whioh have gODe 
underground und which must somehow or other be unearthed the problem 
ta e~ a difIerent p e~ on  We have to supply whatev81' fooaatllfS. are 
pOSSIble and ~ate er substitute. foodstuffs are p088ible till that problem 
IS settjed. It IS Ilu use our snymg that these are the visible stocks and 
we can only supply these stocks and we can do no more. We do feel 
that we have a responsibility in this matter and we do leel that in pursu-
ance of that respoosibility and in fulfillment of our obligatidtl8 we· may 
have to take ~ wider ~ e  thllli hus so far been taken or has be:n pOBsible 
nnd to. ?ver-nde ('ertam considerations whioh may he advanced by various 
authontles. and to ta ~ on l'urselves the responsibility of distributing of.:! 
an. all-India scale WhlOh the Honourable Member referred tn, 
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.., &Jed :au. .&11: If it is not considered nn interruption, may I ask, 
iJ' the first place, when were these returns Illude, namely the survey of 
the existing stocks.  Secondly, what was the result of the survey and 
according to this survey, how much stocks we have throughout the counuy 
on any particular date? . 
ft, JIoDourabl, Dlwan Bahadur Sir A. Ramaawaml KudaUar: 'l'here 

is no particu1aJ." date on which this survey has been made or stocks have 
been calculatea. . 

Sir Sled Bua .Ali: But surely the returnil were made about 110 certam 
time. 8ay in JlIonuury or NovernbE'l" or Decembf:r. 'fhat will be the crucial 
datts. 

The Bonour&ble Diwan Bahadur Sir A. Ramaswami Kudal1ar: I was 
auggesting that unlike a CCIlSUR, there is no po.rtiC'ular date on which tho 
survey has been made. The survey has betlIt made on various dates by 
various Deputy Comrnhi:Rioners and the results have come in within the 
last week to the Government of India .. 

Sir 1' ••. J&Dles: Are there heavy penalties fur C'onceaJment of stocksl' 

fte Honourable Diw3n Bahattur Sir A. Ramasw&Dll lI[udallar: There 
are. I know there if; heavy penalty. I think it involves imprisonment 
for one yeur or so, hut 1 al!l not sure. 

JIr. Jluhammad Kauman: Is there any ease where a man has been 
punished for selling beyond the (lontl'ol priees or for not rewmling the stock? 

The  Honourable Diwan Bahadur Sir A. Ramaswami KudaJiar: May I 
continue. Hir:' I am informed that the total sentence of impriRonment 
which a mlln who makes himself liable to by any fulse declaration or by 
evading price control, iR three years. 

Sir r .•. Jame.: Has any case ~n actually iniltituted? 

fte B.oDoarabl.. Diwan Bahadur Sir A. B.amaswaml )[udallllr: I am 
not aware of any case. 

Sardar 8ant Singh: I may inform the House that a big merchant in 
&pur was put in jail. 

__ ..amovable Diwan Bahadur Sir A. Ramaswaml )[udallar: Was 
it for selling at a higher pri<.'e? 

Ikrd&r Sant BlDgh.: I do not know for what purpose. 

fte BDDourabIe Diwan Bahadur Sir A. Ramuwaml )[udallar: As 
r.eprds evasion of price c01ltrol, perhaps h4! was pl1nished. I do not know, 
~ r  whether there baR been any evaRion of requiRition order or an orc1er 
to diBQlose stocks. The immf'i!i3te problem thnt faces us is that BOrne 
food stuffs or other should bE> nlslled to t ~e centres where there has 
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been scarcity. 1 have DOW under ooDSideration prop<.l&als to send rice 
instead of wheat; where it bas Dot been possible to send whl?at at least 
~o send rice, because the crop is now in hand and in some areas there 
is a surplus of rice. 1 know this is a bad sub'stiLute for those who are 
accustomed to wheat, b1}t as it is, when in these days the necessities 
are overwhelming, I do not think we can afford to do ~r  much more. 

N ext, Sir, there W801 a reference to the transport proQlem. All I Cab 
say is that in these exceptional circumsfiaDCe 1 do not myself think that; 
there will be any difficulty about rushing foodstuffs to places, so far as the 
transport system is conCeml1tl. I have every reason to hope that  that 
question will be solved, particularly when the ~o ernment are taking 
upon themselves the quetltioll of transporting foodstuffs from one area to 
another. My Honourable friend referred to the' quantities that are in 
Delhi which are undisclosed. Well, Sir, I have 1)0 means of knowing 
whether it is a fact or not. I can say that the Commerce Secretary has 
been in close consultation with thtl Special OffiC(lr in Delhi who 
is in charge of this thing, and also with the Chief Comwissioner lind 
I should be very much surprised if any known stocks are not already 
requisitioned by the Deputy Commissioner. If the things have gone 
underground and if it hus not been possiblt for the ordinary staff to 
unearth, then that is anothe)" proposition that applies not merely to 
Delhi but to all arell.s. 

There is also a certain amount of history which has to be remembered 
in connection with this question. 'fhe difficulties with reference to trade' 
and commerce in the Punjab during the last two months arc well-known 
to all Honourable Members of this House, and, particularly, to those 
who come from the Punjab. It is not for me to enter into the merits 
of the controversy thut has been raging in thut Province. If is not for 
mp. to suggest that any particular agitation i!'1 justified or not justified. 
But it is impossible to ignore the reactions of all that has been happening 
in the Punjab on the main question thllt we have been considering. The 
hartal that hus been prevailing for a long period in that province haa 
had its inevitable consequences on the supplies of foodstuff!t thoM e en ~ 
tial foodstuffs in particumr ill all areas in Iudia right up to Calcutta. 

P&Ddit r.kabml Kanta KaJtra: What did you do to stop tliat? 

Dr. Sir ZiauddtD Ahmad: It is the ban of the Govenlment that has 
ended In the hartal. 

'!'he Konourable Diwan Bahadur Sir A.. Bamuwaml Kudallar: Now, 
Sir, I only point that out as one of the factors that has brought about 
t.his crisis. I should like to May again with a caveat that I do not want 
to enter into the merits of this controversy at all, I want to make this 
lldatement; with a full sense of rOllponsi6ility. We are living in dangerous 
times. It is obvious that food shortage is one of the most serious things 
~ at any Government will hove to deal with. Tt is also· obvious that 
my question of sueh serious food shortage would have repercussioDs not 
80 much iWen on the administrative ma ~ er  as on the ;,hole society 
and I venture to state . .and to add my VOICe to those which have been 
raised even in the. Punjab by the more moderate elements that the days 
of strikes and hartals must btl put aside for the time being. 

Jlaulaua Zafar All Xhaa: There WIlli no hartal in the United Provinces 
yet a ban was imposed there. • 
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'rb._ lIonovalll-' Dtwa.n' Bahadur Sir A. :a.amuwamt Kudallar: ~
body should see the dangers of a resort to such methods for the dlUtion 
of ., ievances, however ~t e  they may Le. ~~ normal. an more 
sp,!;'ous day$ and under couditiollS of more placidity We might affo;:. 
wbetber it is the administration aud the traders on ~e one ~~n  ~  d e 
em 10 ers and others on the other hund, to have r!lcourse to BUC me 0 B. 

Bui lY venture to &tate quite-confidently and in. the hope that m~ ~n 
will carr Home weight with those who Ilre maIDly affected an 1 WI 

strength!n the hands of thos.3 moderate elements whieh ~ the dangers 
ahead that these Ilre Dot days' when however fell I the gnevunees may 
be. m~t o  like that can be lightly resorted to. 

KaulaDa Zafar Ali Dan: \Vhat has that to do with. the situation. in 
the country? If the hart.al by the Beolm.ris in t.he n a~ had an~t D  
t.o do with the sc!!rcity of wlu'Iat, how Ifl It that. m the Umted Provinces, 
there has been no hart.al, but "till the ban iH imposed. In Bengal there 
its no hartal, yet how mm this rf!aet. us fur as Bengul and the United 
Provinces are concerned? 

The Honourable Dlwan Bahadur Sir A. Ramaswami Mudaliar: It is 
obvious that a free movement of the commoditieEl, a free flow of the 
commodities will be seriously jeopardised h.v ~  :1gitations I\nd such 
hartals. It is common ground that in the Punjab itself the free move-
ment of goods has been seriously affected by these hartals. 

Bardar Sant SlDgh: Will the Honourable Member address the :S8me 
advice to the Administnttion and ask them not t,o raise controversial 
questions? 

TIl, Honourable Dlwan Bahadur Sir A. Ramaswami KudaUar: I said 
that I was not going to ent.er int.o the merits of thiEl agitation at all. I 
am concerned for the time being t,o point out what effects it will have on 
the social situation altogether. My Honourable friend appealed to me 
to realise the gravity of the position and to see what will happen if 
areas are starved of foodstuffs Rlld cannot receive the foodstuffs that thE'\" 
are entitled to receive. I pointed out the dangers of the sit,uation and 
we are acutely aware of them and to the extent that our advice will go, 
our advice will be offered to all the parties concerned. There is no doubt 
aDout that. 

I have tried to show that all measure" that are possible are being 
taken, that we have tried to r"3quisition the stocks wherever available, 
that we shall make a further attempt. I am not free to disclose all or 
what methods we will adopt at the present moment to bring out the 
hidden stocks, if, as has been alleged by various Honourable Members, 
such stocks hBve been hidden. We have tried to distribute whatever 
quantities ~  wheat we a e e~na e to requisition from various areas. 
We are trymg to See that substitute foodstuffs are sent to those areas 10 
that the position IIlUY. be eased to 1iI01IIe extent, if not totally. 
My Honourable friend has made the suggestion that with reference to 

the wheat crop for next year,' fr6m this time onwards, a planned pro-
gramme may be adopted by the ~o ~rnm~nt  We are on ~r n  ~ at 
steps can be taken. ro. avert a Situation hke the present so t at t~r n  

the next twelve months after the next crop begins to move into the 
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market there will not be things such as have. happene!! now or at 
any rate we may be in a hetter position to know why such things have 
happened. 

I have tried also to show that thiN n ~ t lire anxious to see 
that Bupplies ure oouserved for t.his count.ry liS far as p088ible 

6 P.W. and that we are not freeh uud willingly allowing the export of 
goods abroad beyond ' a~ can hI: spared C()J).sistently with. our own in-
terest. ~e e ar~ t ~ varIous' methods by whICh we are trymg to tackle 
a very dIfficult IlltuatlOTI. 1 do not preteud to suggest that the method 
that we have adopted, thaL we a~ e proposing. and that are in ontem~ a
tion arc Illtogether too adequate to meet the purpose: but we are trYJDg 
to do the be8t we cnn ul!der the .circumstances. and I trust that Honour-
able Members will at lenRt free me from the charge that I have shown 
any callousness or the Government of India have shown anv callousness 
in this matter. In fnct. this question, of wheat particularly has been 

engaging our attention for some weeks and has caused more intense 
anxiety to t,he Commerct' Department and every one of the superior 
officers connected with thllt Department than any other single question 
during the last 12 monthn. 

Dr. Sir Ztauddln Ahmad: Sir, may I ask one question? The Honour-
able Member may plense tnke this into consideration and find out aeolu-
tion. I know of a CI\!'le definitely of a numbet· of perSOlli! who faUed to 
rp.veal their !It·ocb and now they do not r n~ them out. They conceal 
t,hem because if t.hey hl'ill!? them out for !iale thev rno,\" he nrrested. So, 
unless a search iE: mode on a research principle or any other device is 
found out by thp. C rn 1 ~rCe Department, we ~nnnot t ~  .this hoarded 
stock. 

Pandit Lakahml Kanta )laltra: Sir, J hRve very carefully listened tn the 
Rpeech of the RonotJrnhlE.' the Commerce Memher in renly to the motion 
made hy mv FfonollTahle frif'nd. Mr. Nauman. Tf ever thAre was a matte!' 
which ~t '  th£' nnjonmmf'nt of the bURineRR of this Housp. or ill fnet any 
husiness of thc Indian world, it waR this motion relating to ort ~e of 
foodstuff!: in this country and ~art m ar  in the Tmpel'i81 eapital of 
Delhi. Sir. I helong. to It province which is not nre-eminE'ntlv R wheRt 
eating province. hilt hnving hf'c.n in Delhi T have had orcRsion" recently to 
get into tonch with the peonle with whom this iR now the most vital proh-
lem. And for the last 15 days the common talk of the people of this C'it,y 
is the shortage of wheat, and the shortage of foodstuffs. Every day we are 
subjected to intermina;ble queries by people as to when and where they are 
going to get wheat. After having heard with elose attentiontbe speech' of 
my Honourable 1riend, the C(lmmerC6 em~er  I frankly confess that ( om 
disQ.ppoirited. When peop ~ a!'e t,hreatened with shortage of food it is very 
cold comfort to them to be told that the next harvest will be due wit-hill 
the next few weeks, and that when !!TRins begin to move in the market 
there will he n fair distrihution and the shortage will be relieved. Whnt 
strikes me as very Aurprising is that the Government of India' with All. their 
v:astmachinery Jould not disQovel' .the persons who played this vanishing' 
trick by which nearly five million tons of wheat disappeared from the tRnd. 
The. statistics given t9 thE' House e~r  show.that of a total produce last 
year of nearly ten million tons of wheat, 21 lakhs of tons hRve' been taken 
away for supply outside and another 2i lakhs which are normaliy conau,med 
by the Defence Department, have also been purchased by it. and not more. 
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What'has happened to the balance of the stock? If it has not been driven 
underground where is it:) And ten months' consumption is all that may 
be accounted for. But even that how much? The difficulty is that Govern-
ment do not maintain any statistics of anything.· They cannot gi ve nny 
statistics of the annual outturn, province by province, of this principal crop, 
·wheat. They do not know what is the normal consumption of the provinces 
of ~e  and the Punjab or of the other neighbouring provinces. We Bre 
left to the region of speculation to find that out. By If.., mathematical cal-
cnlation we have come to deduce that barring the 2. lekhs tons for fhe 
Militnry Department Bnd 21 lakhs tons for supply to outside, lhe rf'st 
/Dust be presumed to be available for consumption in this lano. 'l'oJay 
the Honourable the Commerce Member assures us that he will exert his 
'ltmost to find out thef'e hidden stocks if there are any; but if these stock!! 
are not found out, what is the remedy he is going ~ offer to the people: 
Are We to tell them that thev must find out a substitute foodstuff ill t.he 
shape of Jowar? And is he 'in a position to tell liS wha.t is the stock of 
Jo·war lit the present moment? How long can the present supply of 
JOUJar keep the provineeR going before there is movement of fresh crops 
within the next few months? 

The Bonoarabla Diwan Bahadur Sir A. Ramuwami XudaUar: I 
referred to rice princif.ally. The crop is just coming in, and there is a sur-
plus to go to thosE' plflces as substitute food from certain area&. 

Pandlt Laklhmi Kanta Xaltra: Tn anv (,·flRe I feel thnt an intensified 
eftort should be made by the Government of India to find a solution for 
this. I do not charge Government with callousness, but I do charge Gov-
ernment with short-sightedness; thev should hav(l foreReen all 
these things beforehand,' and shortage of food, at thil'l juncture, will spell 
disaster for this country. You have been talking in season and out of 
season about keeIJing up the morale of the people when the war is knocking 
at our gates. nut if in the imperial capital of Delhi with all the parapher-
nalia of the State, alld with the entire machinery of Government function-
ing, if even here your p'eople cannot buy foodstuffR for money, how can you 
go on }lre(U'hing to people not to give way to defeatil!lm or to develop the 
defeatist mentality? If! that kind of slogan going to tone up the mr..rale 
of our people? And people Bay that coming event.s cast their shadows 
beforehand. I do not, know if this is a shadow of things that are likely 
to happen. If there is bombing of Calcutta or Madras and communications 
are cut off, we can well foresee what is going to happen to our country. 
If at such times flS now you cannot supply food to the people here and the 
only explanation you nan give is that your officers have tried their very 
best to, unravel t.he stocks and are still trying in all the provinces through 
the· Commissioners alld Deputy Commissioners but ~  no appreoiaWe 
resullis, . then of ool1rse it is a very damaging story to tell. Bir, I have 
nothing . further to add. 

I a ppe~r to. the Honourable Member, in the interest of the Government, 
to see· that this I'Ihortage is immediately relieved, and unless .that is done 
[ do not know what is going to happen. People will lose heart .lDd e~ 
exasperated and all the efforts of Government to allay panie will prov,. 
abortive and all their arguments and explanations will fall flat on bungry 
p~op e  
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MaDly •• ubammad .£bdal Gh&DJ (Tirbut Divl,pon: MuballUlladan): Sir, 
since I am llere I am being told about the shortage of flour. . During the 
last few days I was also thinking of giving a similar notice for adjourn-
ment, but £very day I was 1lold that arrangement had been made for the 
supply of wheat dour by the Delhi Administration. Whenever I tried to 
make enquiries I failed. Howenr, the matter has come up before us 
now. The people Bre being put to serious troubles. Sometimes the 
Municipality here made some arrangements in order to hd.p the p~r p~p e 
in SeCUl'lDg wheat flour but I learnt that most people returned dlsappomt. 
c:d, rather they received kicks of the Police. For the last few daYi wheat 
flour iF. being mixed with maize flour and millet flour and tha.t too not in 
their pure condition but mixed with some husk and other uneata.ble stuff. 

The Honourable Member has sa.id that he has not been able to get 
informat!on regarding Delhi. I say that is very easy Bnd especially in 
those areas where ohungi system is working. 

The HonCiurable Dlwan Bahadur Sir A. BaiDalWami .udaUar: 
What information is the Honourable Member referring to? I did not say 
I had n·) information about Delhi. 

Maulv! Muhammad Abdul Ghani: Information as to whether there is 
any stQrage Llf wheat in Delhi. 

The Honourable Dlwan Bahadur Sir A. :B.amuwaJDi Kadal1ar: 
My information is that there is no storage. 

Kaulvi Muhammad Abdul Ghani: 'fhere is storage. However, I may tell 
him that wherever there is a chungi system it is not difficult to know what 
quantities have been imported. CllungiwuluB Keep an account of the qUIIII-
tit:)' vI wheat or any other grain brought here, because they charge on that. 
Aft'!r getting the necessary information from them, it is open to the JOf!ru 
Administration to call the persons on ern~  to give an aecount of bnw 
they have disposed of their stonks. 

The Honourable Dlw&D Bahadur Sir A. BamaswaJDi Kudal1ar: 
I am very sorry to interrupt the Honourable Member, but I may say I 
forgot to mention  in my speech that in the month of .J II.nuary Delhi got 
very much more of wheat into its province than usually it does-about. 
twice the quantity. What has happened is that it has been dispersed. 
There W9.S flo rumour started some time ago which I myself heard that fol-
lowing the hana,Z in the Punja.b there is going to be a hartal in Delhi for 
tell da,Y&. The middle classes aDd those who could afford to lay in stocks 
of wheat and wheat flour purchased it for a month or so fearing the lIaTtaZ 
and much of the quantity t.hat came in in ap,prel\iably larger amount has 
been thu'S dispersed. . 

Maalrl K1IIaammad Abdul Qh&Ili: That may be. but I was just suggellt-
ing h remf'd!' in 80 far as Delhi is concerned, namely, if there ~ any tora~e 

of wheat or wheat flour in Delhi, it can easily be detected t~  the 
Chungi department-Octroi Department. (Interruption.) I say that an 
effort should be made and if t.here is any stofage of wheat in Delhi tbat 
can he easily detected. '('he merchants who have imported should btl 
ealled upon to aocount lor the disposal of tpe qqantity they received. 
There is another thing t(. be watched. Sometimes fictitiouR sales 11l'fi 
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ah'J'Wn.. One merchant shows a certain quantitv 8S Bold to another friend: 
of his, and he in his turn shows that BE!. sold to a third person. In this 
way ~omet me~ these tranB8.ctions go on. But in that case when they 110 
Dot ~ a sa.tisfactory account, I think it is the .duty of the 10('81 police 
to atoC~ and l'ee whether there is any' storage of wheat in Delhi.Th" 
rumour IS atloat here that wheat, is here but no proper action to detect 
wheat; Iltolllg"e is taken by the local Administration and, therefore, these 
troubles are due to lack of control on the part of local Administration. 
Sir, I am not going to mId fault, with any particular individual 'but it is the 
duty of the local Administration. o~~ people went to see the Cmt,£ 
CummiFlRioner, Delhi, and made some complaints regarding the scarcity 
of. whe'lt fiour. He said: "Find out the names of t.he persons who are 
stormg wheat." . The poor people do not like to incur the displeasure of 

~ merch'.mt:-; her.t! because they will be put to more difficulties by such 
u.Hchants. So the Administration can very well take action and they clln 
very easily find out. There are more than one ways if only the Adminis-
trathll really desire to investigate and go into the matter thoroughly. 

Sir, with these words, I support the motion. 

Kr. Muhammad Nauman: Sir, I am grateful to my Honourable friend, 
the Commerce Member. for having tried to explain the position in clear 
terms. Hl: has tried to put himself in the same position in which we 
are and suid that he does not know of any visible stocks and that he has 
not been able to find out ways and means of how he can explore those 
t C~8 which may be lying hidden somewhere. He certainly feels that 
there must be a surplus, because looking to t.he average consumption 
which WI' ha,'e in this country and the average production and taking into 
account the amount of exports made and the amount of stoC'k which WEB 
purchased by the Government for the use of Defence Department, still, 
t ~ 'e should be stocks left as Imrplus and, besideEl. even if there was no 
rp ~  left. there was no occasIOn for the shortage of wheat. That means 
if the prudu('tion was 10'5 millions tons and our consumption was 
9'5 millions we had still in hand something like one million ton of wheat. 
So, at best, there should not have been a shortage. Then, it ir. rea.lly sur-
prisinio\' that the Government have not been able to find out how thia 
situation has arisen. In Delhi even he has not been able to find out 
whether there is any truth in the rumours that two lakhs· or one lakh of 
a ~ are lying underground or are lying in some secret places. I am not 
in a pr'sition to suggest how this could be done but I can say one thing 
that the main channel of import to this particular city is through Bailwaya 
and if the figures are taken from the Railways 0.8 to what has· been the 
import ill this cit,y for the last ten montbj or so, they cannnd out exactly 
what they have received here, and then they can compare that with the 
a ern~  figure of consumption in the city. 

Of course, there are other means of import 0.8 well froin marketAI like 
Meerut ane1 the near stations: but the main channel' as I said is the rail-
a ~  and from the different Merchants' Associations. ·thev can find out 
iwh,lt hitS hef>n the consumption in this particular' city till now: Qnd if 
the.y e p o ~ fully the situation in one city, they can use the B8.me meanR 
for . other centres in India. The situation is very serious and the ,Honour-
"ble the Commerce Member himself confesses it, ·but be fiBds ' ~ e  

in II: fix as he is not in a position to know or tell us what are the real 
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eausc!! of tbe present situation. As my friend, Mr. Maitra, put it, it doell 
Dot take us anywhere to hear that the Government themselves do not know 
where we stand. Today the situation has arisen with regard to a staple 
food like whE'at; tomorrow it may arise in connection with rice and other 
t p ~ food commodities; and if the Government, of India do not take 
proper precautions, which the Honourable Member &&id he would try to 
take, I am afraid things will go from bad to worse and anything may 
happen. Although the Honourable the Commerce Member has exelained 
trut he is taking all possible steps to see that the present situation is 
aVf'rtAd and although I appreciate his explanation yet the fact remaius 
that the trouble has not been averted in spite of the Government Member's 
earnest desire. I do not know what else we can do. We look to the 
G )vernment 0,6 custodians of this country to look at this aspect more 
5erlOuill.v than on any other aspect; and ~  efforts are made in this city of 
Delhi through the Chief Commissioner, it may be more easy ,to explore. I 
canaot f.uggest aU the ot,her means available but when the Honourable 
Member has given an assurance that he will try and explore all means, I 
do.> not think there is any reason for me to press this motion to 1\ division. 
He has expressed his sympathy and also his inability in the matter much 
in the same way as we did. The on ~' request we would make to him is 
that he should now take it more seriously in his mind, as he has promised, 
an·l relievt· the situation as early us he cnn. Sir, I withdraw fhe motion. 

Mr. President (The Honourable Sir Abdur Rahim): Has the Honour-
able Member the leave of the House to withdraw his motion? 

Several Honourable Membul: Yea. 

The moHon was, by leave of the ABBembly, withdrawn. 

The Assembly then adjourned till Eleven of the Clock on Thursday. 
t ~ 12th March. 1942. 
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